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LEGISLATIVE ASSEMBLY 
Friday, 12th November, 1943 

The Assembly met in the Assembly Chainber of the Council House at Eleun 
-of the Clock; Mr. President (The Honourable Sir Abdur Rahim) in the Chair. . .. 

I 

----
- 81'ARHED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS. 
MiSBEHAVIOUR OE' MwTABY TROOPS TOWARDS RAILWAY STAn AN» VENDORS: 

98. *K.r. LI1ch&Dd lIavalral: Will the Honourable Member for Railways be 
pleased to state:· • ., '" 

(a.) whether any ~  of mlsbehaviour by the military troops towards 
tlte Railway staff and vendors, while travelling in, special or ordiJ;l.ary tro.ind, 
hlwe been brought to the notice.of Government; . 

(b) if the Honourable Member proposes to lAy on the, table· a statement 
()f incidents referred to in part (a) above which occurl'ed' on the various Class r Railways in India from the 11;1t J nnuary to the 81st August, 1948 j 

(c) if the Honourable' Member is aware that on the 12th August last sOme 
milita.ry people severely beat a vendor at Pad Idan Station on the North Western 
Railway and threw away t,he. foodstuffs nt the stalls and with the- hawkers on 
the platform' , 

(d) what ~  was taken by the ·Railway police or the Railway staff against 
~ milita.ry personnel ~  <if none, why; . 
. (e) if Government have imposed any' restriction on· the arrest of the mill-

wry ~  for misbehaviour in the R611way premises and for offending tho 
1l\w of the land; if not, why the police. and the Railway_ staff did not take 
~  against the military personnel on the spot; and • 

(f) if the reply to part (c) be in the affirmative, what steps Government 
_ i,ropose to take to prevent the misbehaviour by the military· ~  while 

trClvelling by rail; if- none, why?' . 
The Honourable Sir J:dward Benthall: (a) Yes. 
(u) A" statement of incidents brought to notice is laid 011 the table. 
(c) I understand no such incident occurred at the station on the date 

.mentioned. ,_ 
(d) Does not arise. 
(e) The answer to the first part of the question is in .. the negative. In view 

()f the reply t,o part (c), the see"ond portion does not arise. 
(f) Does not arise. 

fitatelllent 01 incident, reported to G, H. Q. regardmg .tAt mi,belun,jOtlr of troop. 'at 
Rail","" IIf,afion,. 

1, An -incident occurred on 23rd June 1943 at Manmad where the train waa detained for 
42 minutes due to a .B. O. 1\. removing a case of liquor from tht' platform into hit compart. 
ment. Efforts to apprehend him led t-o ~  Assistant Station Mallter being a8Baulted by 
another B. 0, R. The culprits were detained and sent under escort to. Deolali nnd. then 
on to their unit at Ahmednagar; Neceasarv disf'iplinarv action in the matter .,h,s been 
takf'n ,by the O. C" Unit. '" '. . .' . '. 

2. An incident on 21st July, 1943 near SeaJdab Station where 30 I. O. RR. of an A\lXiliary 
Fioneer Coy, were involved in a disturbance with civilians resulting in one 1. O. R. being 
£!.omitted to hospital. The ~  was, however. brought under control in a very sbort 
hme. The matter WaB reported dIrect to tbe. 0: C. unit for suitahle disciplinary action to 
be t·nken againlt the of'fenden. 

~. A report ~ received from ~ Divisio!1al Traffic M~ . ~. P. Railway, IiIholapar 
to the effed that 16 B. 0, Rs. holdmg a third daM soldIers tIcket Issued on 27th February 
l!lll3 ex,l\·fadra.8 to Bombay were detected at Wadi travellinjt in It 1st claas compartment. 
It is allell'ed that they .refused to travel III class stating that the Station Maatf'r. Raichllr 
I'ceommodBt.ed them in the 1st eJaFs compartmf'nt. The Station Master, however, denies 
h'aving iliadI'! this ~ . ~ ~  a e1aim for excess chargf'8 of fares from Raichur 

. t.o Wadi were submitted bv the Manager. . 
On rec;ipt of this comrlaint, enQ.iries W('1'e instituted ~ the whereaboub of these 

B 0 Rs' and it was 88certained that they have, with one exception, all I'!mbarked fOl' the-
- U·. K. i.. ropy of the ~  Wltll therefore, f01"warded' to the. War Office for such 

Action as they consider demable. AD efforts to ~  the one remainmg B. O. B. have 
failed and th'e eRIe has reluctantly bad to· be conSIdered al closed . 

. ( 167 ) 
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4. A rerol't received hom the O. C. 70 Ordnance Mollile WOl'kl!liop -Company, Colo&nllo 
.. ~  thllt on 17th March 1943, Ilt Dbollushkodi, an I. O. It cre",teu Il dilitul'bance II)' 
pulling the ",Iarm ~  chain, auauiting ~ ~  railway' staff and ~  Rail way police. 
The, matter was investigated and the acc1llled was {eund gUilt)" but W"'II said to be of UD.80uud 
mind' at the time Ite committed theBe offences. He WIlS trllu.ferred to the 'Indian Gener&l. 
Hospital Ilt BangaJ,ol'e al.ld it ~ .certifi.ed, ~ ~  he ~  ~  insane at ~  time of 
tho incident. The question of takmg dlBClphnlu)' ",ctlon did not, therefore IU·IIle. • 

5. It was ~ by the. military ~  at ~  that on ~  ~  1943 a 
V C. O. Cadet was lUvolved m  a fracas With Railway officuus on Dadar Station and that 
he sostained slight injuries. The matter was fully investigated and \VIlK estalJiiahed a8 
trivial. No diBciplinal'y action was COJisidned neceaspry. . 
6. :\ petition WII8 received from a Mr. P. A. Reddi, Book Stall Agent, Vizianagram 

stating that on 30th Ma l'l'h , 1943 some soldiers rnshed his bookstall and IItole a nwnbel' of 
llooks costing Rl:l. 21·2-0 and "I'questing that this amount lie-rdunded. The petition was 
pa,;sedto the al'propriate military authol'it:" \H. Q. Southern Army) for direct diaposal 
-"nd th .. petitioner informed that all correspontieoec on the subject be addl'essed dil-ect to· 
lnat authorit,·. ' ' 
7. It was'rt'ported by . ~ mili.tary authorities at Poooa that on lst 1\1ay 1943 a B. O. R. 

assaulted the statiou mastcr and an I. O. R. and threatened them with a dagger. It tranll-
pired that this B. 0 .. R. wall under observation 8S a mental case and\waa heing Bent to 
the Melltal HOSpital, Pooua. It WPII later reported that I.he <'aBe had heen explained to ~ 

f'tatioll Maste\' aud the I. O. R. and t.hat they were \Joth sati,fied. 
8. It was reported that 011 7th April 1943 on 8rrivlil of the Peshawal' Expreaa at 

Khandwa trouble o('('url't'll het .... 't'en 1. O. R8 .. on the trafu aud the Indian Refl'ealu3lent 
l\.oom staff fl'Om ",hom UII' IIGldiers were alleged' to have obtained food without pay&nent. 
This resulted in a fracas in ..... hich about :30 1. O. Re. thp Railway police nnd civilians ~ 
involved, alld oue I. O. R. was injnred and anotht'l' arl'ested .~  the civil police. Th. 
personnel ('oncerned arc being tried by rourt-martial. 
9. It wall reported by the Govl'mment of Madras that 011 19th March, ~ 1943 a clasb 

o{Turred jlt :\Jailpatti Railway. atation, North Arcot District betwt'en persound or' the. 
28th Travancore Labour Unit and cl'rtain vendors. 'I'l\(' labourers 'Ilre alleged to have, 
bougM ~  of aerated water a!ld neither paid for the drinks no\' returned the empty 
\Jottles. Thill led to II quarrel wblch spread to the" vendors sbops outside the station and 
'lIsa to ..: nearly ~ . The case was iuv('stigatcd by the local Dilltril.'t. Magistrate on 
""hose recommennatlolltl the matter was settled I.y the payment of Rs. 260 as compensa· 
tion Jor the damage done. . .-, 
Mr. Lalchand lfavalrai: The Honourllble Member [:IIlV8 that the iucident 

rlicl not take place on that dnte. Hns the Honourable Member enquired who-
ther it took plnce at nil at IIhout that time? 
The Honourable Sir Edward Benthall: The Honourflble Member has 

-asked fI specific question. I mnde enquiries from the :Railway and the . ~  

of the Railway WliS that the incident din not take pillct' on thf' rlnte rnentiOlwd 
by the Honourable Member. 
. Mr. Lalchand lfavalrai: If it dId not oecur on thnt· }lnrticulol' date he might 
have made enquiries about tha't time? 
The Honourable Sir Edward BenUaa11: No such incident hns been reported. 
Mr. J(uhammu Ashar .l11: May I know from the Honourable., Member, if 

the military people do not ohserve the ordinary rules, lind do not obey , the 
station masters? Whether if! there any ~  which Cfln compel them ~  
olley tht station masters? 
The Jlcmourable Sir J:dward Beil\hal1: Thnt question hus to be addressed: 

to the ,j,\ppropriate department.. ' 
1Ir.-Govind -v. Deshmukh: 'May I know if the Honourable Member hus. 

enquired if thefe is It sufficient 111ll'nber of military police present at the titll", 
when the truin arrives at the Rtntion, to Ree that no such incidents-occur? 
,The BOIlO1I1'able SIr ,Edward Benthall: Thnt question Rhonld I\lso be addresi-

ed to the War Departme.nt. .  " . 
1If. Lalchand lfavalra1: Will the Honourable Member now make enquiries 

if any such incident took vlace in Jul:v aud August? . 
fteBoaourable Sir Edward Benthall: I will make further enquiries, Sir. 

Mr. Oovtnd V. Deahmlikh,: May I know if the railway police 
, the time when the truin nrrives nt the station carrying army 
whether the railwny police is present in sufficient number" on 
platform? . 

is present, at. 
people, anit 
the railway 

The BODOIUable Sir .dward BetllaU: That, Sir; is rather n ,,·ide qu.estiort 
in its applichtion to t.hl' ('ircumshmce,!'l which exist in India. 



STAlUW> QUESTIONS AKD ANSWB,BS 16B 
lIr. G •• al\lWl Baldu: Will the Honourable Jrlember be pleastld to, iit.atc 

whether he has received allJ colllJllaints either from the general public or from 
the railway authorities aglllOst the militury people who hold third class 
warrants and travel ill higher ciUl:lselL 'causillg. inconvenience and giving trouble 
to the ordinary passengers 'I' • 

The JloDourab1e Sir Edward .entlla11: From time to time complaints have 
tU'isen Ilnd they urc taken up with the Wur Departtnent. I have observed 
that instl'ucti&is have frf'queutly beeu issued by the military uuthorities iu 
connection with. these difficult questionti. _ ..' • 

1Ir. GiovlDd V. Delhm1lkh: It! the Honourable Member "Wllre that Qoveru-
Ulent contributes towards the expenses of the police which ure maintuined nt 
the railway stations, and if lIe is, will he state whether he takes precautions 
to see thut the requisite number of rliilway police are present at stations ~  
the trains arrive? 

The KoDourable Sir J:dwa.rd Benthall.:, 'I'he answer to that question is· the 
same as· tQ the Honourable Member's previous question. There are 11 very 
large number of stations but there are a limited number of police, and wheu 

· u single· policelllllll has to deal with a lai'ge number of passengers including-
militury passengers, it is sometimes beyond his capacity to deal with the 
situation. 

1Ir. 'Preall1ent (The Honourable Sir ~  Next Question. 
INTERVlEW ·01' CANDIDATES FOR THE ~  OF DEPUTY ASSISTAN'l'{X)NTROLLER Olt 

Pt::aCHASE. • . 
99. ·1Ir. Amarendra Ifath' Ohattopadhyaya: . (0.) Will the ~  Ihe 

'Supply Member be pleased to state if applicants or candidates for the Pl)st 
of the Deputy ASSIstant Controller of Purchase were interviewed last June unci 
. some of them were declared to have been accepted for appoibtments2 If 00. 
is it a fact that they have not be(!u called to join eV,en now after four months? 

(b) Who ammgedthe iutel'view in June, and -Who were responsible for creat-
· jng this IJ08itioll? How many Assistant Controllers of Purchase and Deputy 

Assistunt Controllers of PurchaSe have' been appointed during the intervening 
months, j.e., between toe 80th June and the BOth' October? If there was DO, 
nt.cessity for Deputy Assistant Controllers of Purchase, why were such inter-
views held? 

-Sir· GU1'Wl&th Bew,oar: Sir, the HOllow'uble Sir Ranloswami l4udaliar has 
beeH called to an urgent meeting and he hus Bsked me to answer his question. 

Kr. Pr8lldent (The Honourllhle Sir Abdul' Rahim):, Very well. 
Sir Gurunath Bewoor: (u) The Selection Committee attached '"to the Main 

Hecrdariat of the Department of &pply interviewed some candidates ~  the 
~ of Pel'lIty ASR!t;tant Controller '(If Purchase and A(lprentice ...Deputy 

AMsistllnt Controller of Purchase on ~ 26th June, 1943. Certain" candidatE-I! 
had been tentntively selectoo some time earlier. The q:nalifications of- these 
candidates nlong with those intervit'wed 011 the 26th June, 1943, were reviewed 
together Bnd 5 candidates for Deputy Assistant Controller of Purchase and 9 
Cllndirlates for the post of Apprentice Deputy Assistant Controller of Purchase 
were placed on the approved list 011 the 28th July, 1943. Of the camlidutes 
interviewed on. the 26th June, 1943, two hllve since been appointed a!l Deputy 
Assistant Controller of ~  and one Muslim Apprentice cundidate ~ 
been offered the post out of turn to make up Q communal deficiencv. 

(b) The interview held on the 26th June, 1948, ,was arranged by the otlicer 
on Specinl Duty. (Recruitment.); Delhi. in the usual way. No candidate ~  
post of Assistant Controller of Purchasll 'Yos selected at the June !!leeting. 
Between the 80th .Tune nmI BOth October, 6 approved candidates fot: the post of 

· Assistant Controller of Purcl18se ond 12, approved candidates for the post of 
Deputy Assist.Rnt Controller of Purchose were appointed to vacont posts. 
Apart from ~  12 Deput.y Assistnnt Controll('!r of Purr.has('! ('nndidates, 2 
Superintendentll were promoted to fill up locot tempo!"llry vll('allcies. 

Candidates for variOUFl posts are selected ond placed on the approved liRt 
·from time to time to· meet expected requirements. In a tempornrv War 
Organization like the Pllrchase Branch of the Deportment of Supp);V, vRcl'mcies 

• A2 
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du llQl; occur ~ . ~  intervals. At present the number ot. candidates un 
the approved hst is as follows:.:...-,-
Assistant Controller of Purchase-8. 
Deputy Assistant Controller ef Purchase-4. 
Apprentice .Q.eputy Assistant Controller of PUl'cbase-17. 
Superintendents-17. 
Deputy ~  ~ of ~  candidates are app't>jnted direCt to 

~  term ~ . Apprentice cand1dates are to be put unaer training for 
.SlX months agamst reserve posts, and their appointment to long term vacll.'b.citls 
will depend on their record during the period of training. Superintendents al'e 
to be promoted, without regard. for seniority, against purely tempQrary local 

~ . If after ~ ~  ~ two or three occasions for a total ~  of 
about BlX months, certain Supermtendents are found fit for substantive promo-
tion to Deputy Assistant Controller of Purchase their claims will be considered 
along with those of Apprentice candidates who have completed their period of 
training. The m,unber of clUldidates on .the approved list is not ,excessive. 
Ill. Pruldellt (The Honourable .Sir Abdur Rahim): Long answers like this 

'ought to be laid on the table. 
RAOUL DIsClwmu.TION IN PBoIIO'l'iONS TO SBLBOTION GBADB ON BAS'!' bDLUf 

~ . . 

100. -Qui ."b •• mad. Ahmad !tum!': (a) Will the Honourable the Rail-
way Member please state if it is or .it ~ a fact that racial discrimination js 
still maintained by the East Indian Railway ip the matter of promotion of 
staff to the. ~  grade, and that Europeans Rnd Anglo-IndiaDs are ~ 

promoted to the selection grades in contravention of the policies laid down by 
the General Manager in his Minute Sheet No. AE 2460/8, dattld the 80th 
August, .1940, and by the Chief-Mechanical Engineer's Minute Sheet No. ME 
86/37, dated the 1st November, 1937, thereby blocking the promotion of 
Indians? '. 
(b) Is it oils it not a fact that ~  to the Chief Mechanical Engineet'c 

Minute Sheet No. ME 86/37, of the let November, 1937, the Shops have been 
'divided into distinct groups ·and the normal avenue of promotions will be in the 
groups in which the staff are shown in .the Combined Seniority List? ' 
(0) Is it or is it not a fact that 8 selection was held in-April last to fill the 

post of Progress and Planning Superintendent in the Production Group 'in the 
Alambagh Shops of the East Indian Railway?' . 
(d) Is it or is it not 11 fact that 'two Chargemen in tbe grades of Rs. 

'270-2{):-830 (old) and Rs. 200 (new) and one ChargemaD in the grade of 
Hs. 110/150-20-250 (old) and Rs. 100/120-10-180 (new) from the Produc-
tion G1'8IllP and one Anglo-Indian from the Draftsman Group who w.as holding 
Rs. 250---12-810 (old) and Rs. 200 (new) were ('ailed for interview? 
(e) Is it or is it not a fact that in the selection mentioned in (6-) above, 

none of the candidates was considered suitable? If so, was any endeavour 
madf'. to select any other candidate from the Production Group? 'If not, why 
Dot? 
(f) Is it or is it not a fac.t ·that the Chief Mechanical Engineer, East Indian 

llailway, selected one Assistant Foreman from the Blacksmith Shop Group 
for the post of Progress and Planning Superintendent, East Indian Railway 
Workshop, Alambagh, on his visit to Lucknow in April last? If so, what are 
the reasons for selecting him for the post of. Progress and Planning Super-
intendent in preference to others of the Production Group? , 
(g) Is it or is it not' a fact that as per General Manager, East Indian Railway 

circular number M.S.AE2460!3 of the 1st August, 1940, -every individual 
of a particular class should be called lor inl.erview for selection posha provided 
there is nothing against him !n his service record? . 
(h) Is it or is it not a fact that one Anglo Indian who was in the Jig and 

Tool Drawing Office Group in the Combined Seniority List of tbe Subordinate 
Supervising staff &nd draftdmen of. ~  Me(lhanical Department since the com-
pilation of the same, has now been placed in the Production Group as Pl8'IlRing 
Superviaor? If BO, was any endeavour made to selec. any 01'49 from the Pro· 
duction Group? If so, how? If not, why not? . -' 
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fte JIoDourable Slr-.dWard BlDtbaIl: (8) No . 
. (b), (c) and (d). Yes. _' . 
(e) The answer ~ the first part is in the affirmative. The. Selection Board 

considered the cluims of other men in the Production Group but fOUDd itsElf 
unable to reCQIIlll1end uny of theru. • 

(f) The Jlllswer to the firl;t part isiD the negative. The selection of rLe 
person referred to was nlLlde by tha Selection Boord; The second part dOt,!'; 
not arise. " 

(g) I cannot truce any circular iJearing the number quoted issued on 1st. 
August, 1940, but one WUII iSRued 011 30th August, 1941t, in 'which it was specifi. 
cally provided that it was not necessary to call everyone in ·the group for inter ... 
view if the, Selection Board were satisfied from ~  records that the persons- U0t 
110 called did not possess the qualifications .required for the posts in question. • 

(h) The ~  to the first part is in the negative; the other parts ,dQ not 
arise. 

Qui Muhammad·Ahmad Kum1: With reference to the allswer to part (h) 
of the question lIlll,r J lmow if this gtmtleman who wus promoted belonged to the . 
production group or tu the Jig und '1'001 Dl'uwillg Office" 

fte Honourable Sir Edward 'ent.h&1l: 1 think he belonged to the Jig aud 
Tool Drawing Office group lind WIIS promoted to the POllt on three month!> 
probatioll, after which he usked to be relieved and another officer ~  ~
ed, 01110 on trial. . 

Qui Muhammad. Almad Kumi: The other officer who' was appointed, dOtls 
he belong to the productioll group or SOllie other gl'OUp? 
. The Honourable Sir Edward B811thall: l think, Sir, that he belonged to tha 
production group, but I yhould require notice of that question. 

Qali Jluhammad. Ahmad. Kum1: So far us part (d) of the questiort is colt-
cerned, will the Hpnourable Member state how ~  other rersolls from ~ 
production group were called for interview? . 

'1'ha Honourable Sir Edward BIDthall: I fUll afraid I shull require notioo 
of that question. ' 

Qui Jluh&mmacl Ahmad KaIJDi: In reply to part (e) the Honourable Mem-
~  said that this is 110t corrt>ct that only .two persons were invited. Hus he 

collected any information regarding persons who were asked to haYe interviews 
in respect of this ~ .  persons than those who are mentionEld here? 

fte Bcmoarable Sir Bdward Benth&ll: My information is that all the possible 
choices were considered, but the other pORRible choices were considered to be 
too junior and inexperienced for selection. 
ScALES OF PAY APPLIED TO PERSONS lINTERING RAILWAY SERVIQE AS A RESUL'r 

OF 'COMPE'l'I'l'IVE EXAMINA'l'ION. ' 
101. -Qui Jluhammad. Ahmad. Kumi: (a) Will the Honourable the Railway, 

Member please state if a clause hos ~  provided in the new scales of pay for 
grallting an exemption from its imposition to the ~  who entered service 
as a result of competitive examination or a selection board or committee held 
before the 16th ,July, -1931, provided they were not ihformed ~  or at the 
timE' of the examinatioh that the rates of pay of the services or posts for which 
they were candidates were under reyision? 

(b) Has it also been provided.. by tlie Government of India that the period 
of apprentices nip served by their employees is to be counted for reckoning the 
sCllle of pay (old or new) on which such apprentice Is to be employed on cQm-
pletion of apprenticeship? .' ~ 

(e) If the &nswers t.o 1a) and (b) fifC ~ the affirmative, is the provision 
for the exemption of persons in the new sCllles of pay referred to in (a) above, 
Rlso npplic.able .to persons who:- . 

(i) merited the appointment Il.R an apprentiee on the result of ~ competi-
tive examination or selection board held prior to the 16th July, 1931, but were 
called upon' to join on a date shortly after the 16th July, 1981; and 

(ii) appeared in the competitive examination or' selection board held prior 
to the .16th July, 1931, nnd were subsequelltly called upon to join on a date 
shortly after the 16th July .. 1931, to ~ in the vRcancy cau8E'd for the ,reason 
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that persOllS who were originally selected either did not join or had resigned, or 
Wfll'e removed from service, or for any ~  reason? 
(d) If the answer to (c) above is in the negative,' what are 'the reasons fOl' 

formulating such a decision? 
fte BOIlOurUle Sir Bdward BatbaU: (8) Yes. 
~  Tb,t orders in this connection state that a person who was employed Gill 

a paId apprentice on 15th Ju13, 1931, shoald be considered 88 having been in 
Government service on that date for the purposes of the Finance Department 
.Reso1ution No. ~ . 1/31, dated t.he 9th July, 1981. 
(c), (i) and (ii). Government have not considered the' question of the appli-

cation, of ,their orders tc>' persons in the position described by t.he Honourable 
Member as no such case hRs heen referred to them. " ,  ' 
, (d) Does not arise. 
QUi ~ ~  ~  If 1 moy Rend some cases of the type T 

have referred to III ~ I)II(,Rtlon, will the Honollrnhle Member he plensed tu 
take Rction? ' . 
. '"fhe BODOurable Sir Bdwud B8Iltball: Certainly, Sir. J will make enquiries. 
PROMOTION TO SBLBCTION GUDE OF NON-TEOlINIOAL HANDS ON E":ST INDIAN 

RAILWAY (MBCHANICAL DEP:I\RTJoIENT). 

102 •• Qui Kuhammad Ahmad Kum1:(a) Will the Honourable the Hallway.. 
Member please.state if it is or it is llot a fact that in the Mechanical Depart-
ment, East Indian RtUway, Alatnbagh, promotions to the selection grade of 
the non-technical hand's has not been made in ~  with the procedure 
laid down by the Gelleral Manager, lind that iunior' hands were promoted to 
higher grades, ignoriDg the claims of many seniors? 
(b) Is it or is it not a fact that a juuiol' hand has been promoted on ,the 

2ard September 1948 as Yard Master in the' grade of Rs. 90-20-250, in the· 
Mechamcal Departmtlnt, East. Indiau Railway. Atambagh, ignoring the claims 
of mally seniors and "ahout holding 81ly selection board? If so, why? • 
(c) Is it or is it not a fad thllt one j"mior ~  of the Millwright -Shop 

(who has been recently confirmed BS mistry) has been promoted ill succession, 
"Bcaney of the employee relen'ed to in (b) above, in the Production Section 
ignoring the claims I)t wallY seniors and without holding an,\, selection board? 
If so. why'/ . _' 

(d) Are Govemment aware that the Chief Mechanical Engineer, East Indian 
Railway, in his Minute Sheet No. ME967/20A of the 7th May, 1986, informed 
the Works Manager (Carriage and WagollS), Alambagh, Lucknow, that !Ill the 
posts in the Production Section were to be filled by the tedhnically trained 
hands.?' If so, what are the reasons for promoting the uon-technical hand in 
the' Production Section, and ignoring the claims' of the seniors of the person 
referred to in the Production Seetion BS mention: J in (c) a.bove? 
(e) Are Government ~  to take action· in the matter? 1£ 110t. why 
~ • 
'!'he BoIlourable Sir Edward BeDthall: I huyc clllled for illforumtion und I:l 

reply' will be Illid on the table of t.he HOllse in, due course. -

LACK OF ~ M  IN ~  OVEB1'Iin ANU NWHT SUU'T ALLOWANCES ON 
EAST hWUN RAILWAY (MECHANICAL DEI'ABTMENT). 

108. ·Q&ll Muhammad Ahmad 1Cauni: (u) Will the Hono\lrahle the Hnilwa;y 
~  pleuse Htnte if it is or is it not II fnet thut Home supervisors of the 
Mechanical Department, East Indian Railwuy, Li\looah, n.re 1\1I0,":e<1 ~  ~.  
CJvertime if they work fol' five hours on Sundays nuel hohdays, bub-thIS pl'lVl-
·lpge is not given in other wcrkshops, such 8S Chsrbagh qnd Alambagh, although 
all the Workshops ure under the one and the sume. Head? 
,(b) Is it.. 01' is it not a fact that the Night Shift ~ is given to the 

f!tatl empolyed in the M ~ .  Departrllent. Eust Indian Hailway, .Jamalporc, 
whereas this privilege is not allowed in other Workshops of the same Railway, 
such as Charbagh anet Alambagh. whi('.h are under the one and the same HCl\d? 
(0) If the answers to pa.rts (n) Ilnd (b) above, be in the affirmative, 

what are the reasons for such' differential treatment? Are GovernmeDt pre-
pared 'to extend the same privileges to Chnrbagh .nd Alambagh Workshops. 
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and to issue orders 'to the Genorai Manager, East Indian Railway, to this 
effect? It not, whv not? 

The ~  ~  Edward Benthall: (a) and (b). Yes. , 
(c) The. pructIce In ~  workshoJ1 has grown up with the shop aucl is IJf 

long stundmg. To examlllc ull the conditions of service in J;hese workshops 
~ ~ require Ii cOllsiderllble investigation which is not practicable under exist;-
mg circumstances.' 

Qui lIuhammad Ahmad Kazmi: May I lmow the exact reasont:; for these 
differences in the various placea? . ' 

TheHonour&ble Sir Bdward Benthall: The principal reason is that originall/ 
the O. ~ .. . Ruilway war.; a different institution from the- E. I. Railway, und 
these dlfferences to u large extent continue once from times prior to the 
1lluulgamation of the railways. --
SINDHIS .AS ASSISTANT DIRECTORS, ETC. IN THE SIND AND BALUCHISTAN POSTAL 

CIRCLES: • 
104. *Kr. Lalched lfavalrai: With reference to the reply to part (a) of 

m-y; ~ ~  q.uestion ~ . 83, asked ?D the ~  March, 1948, regarding the. 
resIdentIal provmce partIculars of the SIX Supenntendents employed in the Sind 
and Baluchistan Circle, will the Secretary for Posis and Air please name the 
persons who lire Baid to be the residents of Sind? Are they originallv Sindhis. 
or' have they migrated to Sind? If so, since when? • 

,Sir Gurunath Bewoor:, The officers referred to are, Messrs. Ibrahim Ali 
~  and .Brij Lal Mehra. 'fhey were not originally Bindhis but have acquired 
rIght of Smd domicile· under the Provincial Government's rules .. The exact 

~ of their JIligration to Sind tire not knQwn but they have been continuou61y 
in service in the Sind and Baluchistan Postal Circle since its formation 1n 
~ . • 

IIr. LalchllDd lfavalrai: May 1 know frolU the Honourable Member i£ 
these Ilre only temporary superintendents? These. . two ure only ,actins-? 

Sir Gurunath B_woor: Yes, Bir, they are acting. 
lIr. Lalched lfav&lrai: May I know if there are six permanent. Sllperill-

tendents Bud 1111 helong to the 'Punjnb 0\" t.he U. P. or the other province;;? 
Sir Gurunath Bewoor: Tht' Honourable Member bas referred t08n aJ1SWl'r 

given to him I list, time by \Ile I1l1d at that ~ . I stat.ed that there are in Sind 
six Superintendents of 1>ost Offices including Assistant Director!'\ and that OTle 
of them i!'\ n E\lropeall, one is a resident of the ~  Province, two are resi· 
dents of the PunjAb and two are residents of Sind. 
PAUCITY OF MUSLIM HEAD CLERKS OR OFFICE SUPERINTENDENTS IN THE OFFICES 

OF BENGAL NAGPUB RAILWAY. 

·106. *Sir Abdul"Halim Ghumavi: (a) Will the Honournble Memher for' 
Railways plellse state if it is a fact that there is not a· single Muslim. Head 
Clerl< or Office Superintendent in the offices of the Bengal ~  BfUlway? 

(h) Is it it fuct that Mu.uims are rarely promoted to the higher grades, lIud 
whenever u M ~  candidate approaches he is refused 011 the ground of "in-
efficiency" though there is nothing to prove inefficiency in the service record? 

(c) Is it n fact. t.hut ill the different gl'adl:'s of the lJpper ~ . :1l1d 
ckricnl stllff working under the -Deputy Cont.roller of Stores, .Rengnl Nagpur 
Railway, Kh>lragpnr, there ure only 20 M1181ims, ~  t.here are 340 Hindus, 
21 1ndin\l Chl'istinns, [i Anglo-Indiul1& and 16 Europeans'! 

(Cl) Why are not· Muslim candidates promoted. or recruited ill the ~ ~ ~ 
category of posh; in dup proportion of ~  glVen to. other commulllhes-, 

(e) Is it Il fad .that 99 per. cent.. of the ~ ~  employees. volunteered ~  
services for the Defence of India Ulllts, And 1lI spIte of that cllums of the Mushm 

~ were ignored for promotion? 
(f) Does the ~. Member propose to look into the matter of the 

promotion of candidates of the Muslim community in future? , 
The Honourable Sir Bdward Benthall: (a) to (e). I regret I have no 'infor-

nvition on theRe mntterH of detail concerning Ii Company-m@onaged Railway. 



174 LEGISLATIVE ASSEMS"\" [12m _Nov. 1948. 
(f) Government 'do not interfere in such matters in respect of Company-

, managed Railways but I shall send the question and answer to the Rallway 
Administration. 

llaulvt KlIhammlil: Abdul GhaD1: Mdy I know whether the peroentage of 
Christians, ~  and Europeans taken together is greater than the 
percentage of Mussalmans ill this country? ' -

"1111'1 Abdu Bahead OholldhUIJ: MIlY I know 'what is the reason why 
the Muslims are not promoted in proportion to their number? . 

The lIoDourable Sir :ldward BenthaU: So far BS I am aware, the railway 
111 question has gone a very long way to fulfil the, Govenlment's request lu 
. ~ respect. ' . 

DISOBARGB 01' MR. HALDBR, OJ'I'lCIATINO CmBF CII'BJUS'f AT KANCHBAPABA BAlL-
WAY WOBJ[SBOP, 

106. "JIr. AnMp Koh&1l ;D&Dl: Will the Honourable Member for :Hailway. 
be pleased to' state :\ . 

(8) why the officiatHig Chief Chemist, Mr. Halder of the Kanelll'apara Rail-
way Worl{shop, was discharged on 24 hours' notice; 
, (b) whether it is a fact that Mr. Halder was refused an interview l)v the 
Deputy Chief Mechanical Engineer when he wanted ,to know the reason fOr his 
discharge; 

(c) whether it is a ioot that Mr. Halder W8S denied even the facility 01 
handing over charge of the laboratory;. ..-

(d\ whether Mr. Halder, who was an Assistant Chemist, discharged his duties 
faithful1y and his name wus recommended for the post of the Chief Chemist; 

(e) whether it is a fact that the service of Mr. Halder was not spared when 
hE' secured a better chance elsewhere; 

(f) whether G.,!>vemmeDt propose to effect further retrenchment; and 
(g) if the answer to (f) is in the affirmative, whether the authorities will 

allow the tomporary staff to apply for jobs dsewhel'e? 
TIlt Honourable Sir Edward BenUlall: (a) to (g). I have called for infor-

mation and n-replywill be laid on the table of the house in due course. 
TECHNICAL ScHOOLS JIA.llilTAINBD BY RAlLWAYS FOR Al'PBBNTICBSHIP TRAINING. 

107. -Mr. Ananga Kohan D&Dl:' Wfll the Honourable Member for Railway. 
be pleased tr, ~  . . 

(a) how many techllical schools- are maintained by Railways for apprentice-
ship training; - .. . 

(b) whether there is an tlniform standard of education obtaining in all these-
institutes; if not, why not; and . ' . 

(c) whether ~  .have considen:d the ~  of having. aD 
uniform syllabus of studies 10 all these Railway techDlcal sohools, recogDlsed 
by repre<rentative bodies like the Institution or Engineers,India? 

fte BOJlQUable Sir EdwRel Bent.htll: (a) It is presumed that the Honour-
. able Member is referring. to apprentices in the various branches of Eng'ineering . 
• There are two schools which train such apprentices-one on the E, 1. -Railway 

and the other on the N. W. Railway-although all State Railways make ur-
rangements for the training of Apprentice Mechamcs in their workshops. 

(b) Governn'lent have no aetails. but the .standards adopted· cannot differ 
very much. . 

(e) These schools and -other arrangements made Bre for the purpose of 
training apprentices to ~ ~  on. the Railways ~~  ~ for cQj\ch-
ing pupils so as to obtam outSide quahficatlons. The trammg gIven ",·ould. 
however, enable apprentices to ~  for certain examinations conducted ~  out-
sidp institutions like the Oity and· Guilds Institute, if- they 80 ~ . 
AIuLoOOTION OJ' THB DIBRU SADIYA A,ND THE JOBlLU' PROVINCIAL R-AILWAYS' 

WITH THB BBNGAL AND AssA.lrl RAILWAY. 
lOS. -J[r. ADaDla Kohan Dam: Will the Honourable the Railway Member 

bt' plE-llseQ to statp: . 
• (a) whether the Dibru Sadiya Bailway and the ~  ~  ~  

have been amalgamated with the Bengal and A81,!1Qm Railway; 
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(h) jf tile answer to' (a) be in ~ affirmative, whether the arrangement is a· 

permunent one; if so, the amount paid to the ownel'S; and 
. (c) ~  the Standing Finance Committee for Railways was ~ 

bef.)re taking over the Railways; if not, why not? . '.' -
The Honourable Sir .dwald Benthall: (a) The Jorhat Provincial Railway' 

'is t.he property of the -Stute. - It was formerly worked by a -compuny. Its 
manogeinent has ~  been taken over by the State and it has been amalgl"lm-
ated with the Bengal and Assam Railway. . 

Tire working of -the Dibru Sadiya Railway .has been entrusted ~ ~  
to the Bengal and ASllum Hailway to ~  umfied control over Radway ... trans--

_ port in -North East India to ~  the present emergency. It remalllS the-
property of the ~  ~  C0l!1pany. 

(b) and (c). .Do flOt arise. 
PuNJABI OFFICERS ON BENGAL AND ASSAil RAILWAY AND ASSAUSB AJiiD BDOIlLl' 

On'ICERS ON NORTH WESTERN RAILWAY. . 
109. *Kr. ADaDga Kohan Dam: Will the Honourable the Railway Member 

be pleased to state the -pumber of PunjaQi officers in the Bengal and AssaIllo 
Railway and that of the Assamese and Bengali officers in the NorthWestonl-
Railway? . _'. . . . .. 

fte Honourable Sir ·.dward BeDth&ll: The mfonnatlon'18 not readdy avail--
able and I regret that I cannot undertake to collect it. 

ExPDDITUREON ANGLO-INDIAN Al!tD INDIAN RAIl-WAY APPUNTICES. 
110. *lIIr. AD&D,a Kohaa Dam: Will the Honourable the ,Railway Member 

pleB:5.3 IOtate: 
(a) whether he bas heen able to secure' full information regarding tne-

expCJuses. borne by the Government for an Anglo-Indian and ad lndiaB. . . apprentice; . 
(b) whether he has -taken steps to equalise the expenses· for all nationalities; 

if not, ~  not? . . 
(c) willit the policy- of Government in this matter is; . 
(d). whether Govemment propose to reopen the question of equalising the 

minimum pay of Indians and Anglo-Indians for Railway posts and telegrapb 
.and military services. etc.; if not, why not; and . 

(e) whether- Government realise that the consequences of such invidiou.. 
racial discrimii'IAtion will undermine the efficiency of the services in gener!1l? 

The Honoarable Sir Zdward Bent.hall: (a) I am not aware that I ~ 
to secure such informatiol!. ·but in replY tt'i the Honourable Member's I'Itarred, 
question No. 82 asked on the 15th ~ .  1948, I furnished information IlS 
far as the Bengal and Assam Railway was concerned. 

(b) 'The stipends paid to apprentices are the same for members of gil COI11-. 
~ . Hoster expenses differ; no Hetion has .been· taken generall:-' to. 

eql1uhse these. hut T !lhall consider ",hether' anything can be done 'in thi", 
direction. ' 

(c) Government's policy is to· treat all its servants alike in the absence ot 
IIpel!ial ch'cumstances necessitating 11 departure 'in respect of particulaJ' COlll-, 

munities or perll9ns. 
(d) No. 
(e) I am not aware that the fixation of It minimum wage for Anglo-Indians 

hos J'esulted in loss of eftieiencv. . . --
, PRICK PAID "FOR IIlPOBTED LoCOMOTIVES. . 

111. ·Kr. E. O •• lOgy: Wilf·the Honourable Member for Railways be-
pleased to state:. _ 

(a) ",hut price is being {JR.id by the Government of India for locomotives 
which hove been importeR since .June 1948; . 

(b) what tbe differen('e is in t.he said price find the pre-"'ar price of the same 
type of ~ 

(c). whether tqe prices of locomotlns in the countries ~ which they have 
been imported Rre controlled in those countries: if so, whether the Government; 
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of India have been !lble to pur('huse these locomotives at controlled rates in the 
same ma.nnel· in which His M ~ Government uud the Allied ~  
-8lellurchasing Indian goods in thecuuntry at controlled'rates; • 
(d) what pl'ogramme the Government of India have planned for the manu-

facture of ~  in India during thfl post-wllr period; lind , 
(e). what practical steps, if auy, have already been taken for the eurly 

-estabhshment of R IOCOlllotive mllllufn{:furing industry in this country? 

The HOIlOUI'able Sir J:dward B8Iltball: (a) nnd (b). The Honourable Mem-
'ber is refel'l'tld to the ~  contHined in Vol. XX, Xo. 2 of Proceedings 
of the Meeting of the Standing l .... inance (fornmittee for UnilWUy'R, under which 
. at the meeting of 17th .luly HU8, detlliled information was furnished in regard 
to. pre-war contracts lind the prices Joikely to he paid for locomotives ordered 
from U. S. A. Iltld Canada Rinee the outbr:,ellk of the War. The XE type loco-
:mot.l\"es referred to in para. 2(c) of that Memomnduln _ will, ~  he sup-
-plied on Lease-Lend. '  -
(c) The locomotives under supply from Cannda are ngainRt contracts placed 

tiy the India Supply MisaioD on behalf of the Govel'llment of Indio; it is felt 
that thE' ettect of any controls opel'atling will have been reflected in tbe con-
trnct price wbichthe India Supply Mission has been able to arrange Il'nd this 
.is being -v.erified. , 
(d) nnd ~. Detniled plans for the conversion of the' Kanchrapara Work-

-shops of theB. and A. Railway to make,them suitabler for locomotive and 
'boiler construction are lluder preparation; the necessity for 11 ~  plant at' 
unother site is-also u..nder ~. The programme for, the' manufactllre 
of locomotives depends upon the receipt nnd installation of cer.in special 
'plant which must be imported. . The Government are in ,correspondence ~  

,His Mnjesty's Government in regam to the supply of this plant. 

JIr. Lalchurd Bavalrat: 'Vith regard to ~  (11) 1II1lY.J klmw how mnny 
~  have been actually imported into lndhl since that date? 

'fbe HOIlOIUable Sir J:dward Benth&1l: Hince the 17th J Illy? 
JIr. LalchaDd Bavalrat: Since June 1943. 
The BOIlOU1'&ble Sir Bdwara Benthall: I '(ilhould require notice of that 

'question' but' n very considerable-number' of metre gange locomotives have 
-been imported, a number have been erected ,Rlld nre in liRe. As reg-nrds brond 
gauge lo(!omotiveR, the first deliveries have just heen received lind the. loco-
mot.h'l'-f' !t1'C heing erected. From no.w onwnrds, we hope to get n ~  flow 
-of both. ' 

Sir, OowuJee ~  If (understood. the Honoul'Il'ble, Member Rright, he 
Baid in Hllswel' to (e) that some -siteR hnd already been . ~  or earmArked 
for fnctOl'ies fflr the manufacture of ~ . If that is RO, lill,:" l' IIsl( 
whether any calculations have been made' os to ~ post-wllr CORt of these joco· 
motives 1\1'\ compared with imJlorted ~  , ,,' 
fte lIoDourable Sir J:dward Benthall: AR regarcl" the nrRt part of the 

Honourable Memher'R queRtion, the cOll!ltrllct,ion of )ocomot;ves at KnnC'Jll'l1-
para has, liS the Honourahle Mcmber, I think, k11ows, lIeen under ~

tion for some :liime and we are now \\'orldng 01lt the detitil!O Deee8snry for modi-
'fying the works to ~  theIll Ruitable for locomotive and hoiler constrl1ction. 

~  have "heen received from tne Commlting Engineers IIml theFW lire' under 
invcRtigation. AR regards the second port of his question, T understand 
what, he ~  wllnts to know is ~  the locOlnotive!l to he manufactured 
in India will ~  more thaI} the·loeomotiveR ~ being imported into India. 
Sir Oowaijee .rehau.gir: ] inenll PORt,wllr locomotiveI';. 
The Honourable Sir ~  BenthaU: Does the _Honourable Member wnnt 

to know whet.her the locomotives to be manufactured in ~  will 'cost more 
-than qle locomotives to be imported into India in ~  future after the wnr? 
Sir OOWujll .J'ehaDJir: Yes. ' 
The Honourable Sir BdwU'd Bent.baU: J (10 hot ,think I can give II cate-

-goricn1 answer. to that heM lise nobody knows what the price of ]ocomotives 
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alfter the ~  is going to be. But 'i.he result of our examination is that, gen-
erally speakmg, we ought to be able to manufacture locomotives in tMs country 
butfioiently ..cheaply to jilstify l)roceeding with the scheme. 

Sir OowaaJ .. JehaDgir: The HOllout'able !\[ernber will pel'hnps recollect 
tllat ill discussions in this House ubout the manufacture of l&omotives iu' this 
country we were always told on behalf of Government that one of the reasons 

-'" why locolllotives were not made in this country in pre-war times wus that the 
cost would be prohibitive liS compared to .the cost of thEl imported article? 

The HOIlOuable Sir Edward Benthall: That, Sir, was the' case, 1 ~ 
for a Humber of years. but thc recommendation of !he last report-l am ~ 
ing from memory-wlul thut locomotives, after a 1)eriod of trial during which 
no douut ~ should have 't-o pny for our eXperience. could be manufactured -at 
u reusorw.bly economic price. • 

Mr. Jluhammad Ashar .Ali: Art) there ully specific conditions laid down for 
the establishment of l6comotives industry ill different provinces t)r they can 
he 1ll11l1u!tlctured in aile or two provi-nces of India only? ' 

The Honourable Sir Bdward Bent.hall:No specifiQ conditions hnvebeen,laid 
do..yn. . 
DISABILITIES AND RESTRICTIONS AFFECTING INDIANS IN THE UNITED STATES 011' 

AMERIOA. 
112. -Kr: CJoviDd V. Deahmukh: Will the ~  the Leader of tha 

House please state: 
(a) if he is aware......, , 
(i) of the disabilities and restrictions from which Indians suller in ,the 

United States of Am,erica as ~  vade nnd franchise, etc; 
(ii) of the American Exclusion Act snd the restrictions it imposes on 

lLmans; and 
(iii) that recently the House of Representatives passe4 and sent to the 

Senate the Chinese Exclusion' Act Repeal Bill; and • 
(b) if any representations were made ~  ~ channels to ~  ~ 

- similar Dill passed 01' to secure the same rlghts for Iudians as ore mentlOnea 
in this Bill by some ot-her means? , 

The Honourable lir Sultan "Ahmed: (u) (i) and (jj). The Honolll'able Mem-
ber llO doubt refers to the disnbilities, which ludiuns suffer from the applicH.-
tiol1 of the Immigration Act of the American Legislature 'of 1924. The atten-
tion of the Honourable Memher is in\"ited to my reply tu his question ~  39 
ill the ~  session of this House. 

(iii) The Govern1:nent of India uuderstllnd thiFo is so. 
(b) The mutter is under correspondence with the Agent ~  ,for In(lia. 

and his fiilal report is llwuited. . 4 

THE AKERIOAN EXCLUSION ACT ANU ITS EFFECT ON INDIANS. 

113. -Mr •• 9'oVind V. Deahmukh: With l·eference to my question ,No. 89 of 
the 27th July. 1943. regarding the operation of the American Exclusion Act OD 
Indians Ilnd his answers .to part (c) and (d) of my que'stion, will the Honourable 
the Leader of the House please state: . 

(a) the llames of the Bills before Congress to lighten restrictions against the 
Chinese in connectiolJ with which the Agent General had made enquities abQut 

~  receiving parity of treatment with the Chinese. the nature of such 
restrictions and the result of the effol'ts mude by the A,gent General; and 

(b) whether the Chinese ~  'Act Repeal Bill was one of such Bills,; 
it so, what the basis and nature was of representations made, and .what the 
nature W8S of the reply given ,to the Agent General? 

The Honourable Sir Sultan Ahmed:, (u) 'and (h). The ~  of . 
Indio are lIOt ill possession of the 1lI1llWS or exact detllils of the nills referred 
to, hut 'they undel'stand that the common object of this legislation is to lift 
existivg, restl'ictions on Chinese inulligmtion find the - acquisition of American • 
<3itizenship by l'esidellt Chinese. The Agent General, for J ndia lost; no time in 
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approaohing the State Department as to the possibility of parity of treatment 
for Indian J!ationals and his final report' is awaited. -
-Ill. Qovbul V. Deahmukh:' With reference to the fiI:st part of my quefltion 
in whioh I have ~  to my question No. 39, .the answer was given that the 
Agent General had made representations in the "case of certain Bills. I um 
now told that the Government is not in u position to nnme the Bills. May I 
t.ake it, then, that the last statement was made without any specific infonna-· 
tion 1\8 regards the Bills? . 

. fte HOIIOU1'&ble Sir SultaD. .Ahmed: We did not. have the ~  names of 
the Bills nor their details but we knew their purport. We then inquired 'Irom 
t.he Agent General Ilnd he .has reported to us thllt he upproached the 'State De-
~  as to the feasibility of parity of treatment but h8"e not ~  his 
final report , • 

lIr. Go9iDd V. Dllbmakh.: Will the "Honourable M ~ ~ .. now make in-
quiries ~ ~  these Bills, ill whicbthe Agent General is said to ~  maM 
representations al'! regards the rights of the Indians? " 

. '!'he HOIlou&ble Sir Sut.tan .Ahmed: ~. 

111'. LalchaDd lIavalral: Is it lldt a fuct thut nnder the Exclusion Act res-
trictions nre being removed from the Chinese ~  not from Indians? 
!'be Bonouiable Sir SUltan Ahme!: 1 do not know the exact position of the 

Chinese at present b!:"cause we have not received ~ final report from the 
Agent General. 
RBPBAL 0 .. '1'B:B CHINESE EXCLUSION ACT BY THE CONGRESS OF THE UNITED STATES 
-. 0 .. AMuICA. . 

. 11'. .ir Abdul lIallm Ghuuv1: ~  thtt Honourable the Leader of the 
House be pleased to state: . 
- (a) whether the .attention of the Honourable Member haa been drawn to the 
repealing by the Congress of the United Sta·tes of ~  of the. Chinese 
~  Act, ~  the Chinc8e residents in the United States of America 
will be allowed to become American citizens; and 

(b) whether the Government of. India ~ taken. any sieps to impreBB upon 
Hia Majesty's Government to take .l!p. Wl"th -the GovtU'Dment of tht' 
United States of America, the question of extending 6imilar status 
to the Indian residents in the United States of America, in view 
of the fact that India is also partioipating in the cause of winning the war, and 
to secure particularly the repeal of the Immigration Act of 1917 whereby the 
IJidians were excluded from the Unitea States of -America? 
The HODOarable Sir Sultan .Ahmed: (a) lind (b). The Honollruble M ~  

is referred to my replies to questfons ~ . 112 and 113 just asked by Mr. Govind 
V. Deshmukh. 

LIABILl'I'Y .. OR CoST OF DoUBLllJG TIlE BBNGAL AND ASSAM RAILWAY MBTRE 

GAUOE LINES POR Mn.ITABY REASONl:I. 

lUi. ·1Ir. K. O. Keogy: (a) Will the Honourable Member for Railways 
be pleased to state whether the cost of doubling the existing Bengal and AsslI.m 
Railway Metre Gauge. I"ines in certain Zones, for which tenders have been· 
recently invited by the Engineer-in-Chief, War Works, SBJdpur, is. to be borne 
by the Government of India or by His· Majesty's Government? 

(b) In how many other instances, in the C"ase of each Railway,. have addi-
. tional lines heen or are to be provided primarily for military reasons? 

(c) Have the Government of India taken any steps to see that the cost or 
.ucb expansions is debited to His Majesty's Government and not to the Indian 
l\aihvays, in view of the fact that they are primarily dictated by requirements 
'of the ,Allied Military strategy against Japan? 

'!he JIoDQurable Sir Edward .8nth&U:-This question' should han been 
addressed to the Honourable the Finance Member. 
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INTERVIEWS AND TUIlUNG OF PuNJAB:i:E CANDIDATES IN PuNJABI'LANGUAGE AT 

WALTON ScuOOL, L.UlOu,: ' 

116. -Mr. LIlcJwa4 ... v&1rat: (a) Will the Honourable -Member for Rail-
ways be pleased to state whether it is a fact that candidates.from Punjab pre-
l.!enting -themselves before the North Western Railway Sutiordinate Service 
Commission for recruitment are interrogated in the Punjabi language? 
(b) Is it a fact that their training at the Walton School at'Lahore is also 

carried on in the Punjabi language? , 
(c) ~  it a fact that such rectuits on being posted to stations are unable tit 

follow rules and procedure, converse a.nd correspond in English 8S observed by 
me at Ruk and other stations? 
(d) Do Government propose to have a better standard of 'efficiency? If nQt, 

why not?' "  ' 
fte Honourable Sir :ldward Blnt.ba11: (a) and (b). The answer, IS in. the 

negative. 
(c) I am informed that Matriculates trained in the Walton Training School 

are in a position to understand rules and converse and cerrespond in English. . 
(d) Government are satisfied that -the recruits, although perhaps not so good 

as those available ~  peace time, do not fall below the minimmli standard 
prescribed.' ' 
1Ir. LalchaDd lfav8lrai: Mpy I inform the ~  Member that pers()nal-

1y I have seen at the Ruk station recruits who-have been appointed and who 
cannot speak either English or Sindhi and I could not make myself intelligible 
to them. Will the Honourable Member enquire about this and find it out for 
himself? ' 
The Hou6urable Sir :ldward Benthall: I can understand what the Honour-

ubJe Member says but how did the Honourable Member Imow that the ~  
could not correspond' in English? .', 
1Ir. Lalchand lfavalra1: They came -to me personally. Will the Honour-

able Member at lemlt muke an inquiry and give instructions ,to see that only 
!lUch people Ilre sent to Sind who can speak either English or 8indhi? 
The Honourable Sir :ldward Benthall: They may l}ave been over-awed by 

the Honourable Member's presence. 

FIXING 'Oli' PAY OF THE RET&lllNCHED STAli'li' BE-APPOINTED IN THE COMPILA.TION 

SEOTION, NORTH WESTERN RAILWAY. ' 

117. -Bbal Parma lfand: (a) Will the Honollruble the Huilwllyl\Iember be 
pleased to refer to the reply to pa!t (a)",llnd (c) of my starred-question No. 207. 
dated the 18th November, 1941,regarding the fixing of the pay of ,retrenched 
staff reappointed in the Compilation Seetioll, North Western Railway, and '!lay 
why the Hailway Bom'd's intention, vjde paragraph 3 of their original letter 
No. 1635-E.G., dnted the 30th ~  1932, was not ma-de clear in the first 
instance; - , 
'(b) Is the Honourable'Member aware that the retrenched staff of the ~

pilntion Section after the amalgamation of their Section with the Accounts 
Department ever since 1932, is a part and parcel '6f the ~ Branch, nnd 
whatever decision for the grunt of old scnles of pay was taken In the case of 

# the Accounts reappointed staff, is naturally, applicable to their, case also? If 

not, why? , 'f" h .. t" d  b th 
(c) How do they fall ullder ~ category 0  . ot er ~. men lone y  e 

Honourable the Ruilwny Member III the concludmg part of hIS reply to my ~

tion referred eto in part ( a) ? , 
(d) Do Government propose to reopen ~  case also, specially ~ ~ their 

eonfirmation in tbe old scales of pay followmg the same bl'oader prmClple of 
nardship which had moved the Railway Bonrd to ~  in the elise of the same 
-catellOry of men of the same office? . - . 
The Honourable Sir Bdward Bentha.1l: The papers relatmg to this ~  have 

been called for from the railway Mncerned and ""ben they ore exammed, a 
~  will be laid on the table of the House. 
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N()l(.RBuaVA.TION OF P08'l'S FOB SIKHS IN T.JI:LBORAPBS DEPA.BTMBNT. 

tU8. ·Sudar Sat Imp: (a) WilLtbe Secretary for Posts and Air please 
statp whether special reservtltions hllve bl:'en made for the· appainllment of 
Muslims· and Anfllo-Indians 'to posts which nre to be fiUed up by the T.elegraph 
Department as· a result of the C9D;lpetitive examination to be held in Novamber 
1943? If 80, why has no reservation been made for Sikhs? 

(b) Have any Rikhs been recruitea ~  far through sllch competitive exami; 
nations? If so, what are their numbers? 

(c) Is he prepared to take any llteps to safeguard ~  4uterests of Sikhs? If 
so, what? If not, why not? 

Sir Cl1II1ID&th Bewoor: (a) It is presumed that the Honourable Member is 
Peferrlbg to t,}le examination for rflcruitment to t,he' Telegraph. ,Engineering 
Serviee, Claf;s. I. Reservation has been provided for M ~  for recruitment 
to this service, uut not for Anglo-Indians. No sepot'ate reservation has been 
prescribed for Sikhs, because Sikhs with Anglo-Indians, Indio !I Christians and 
Parsis hllve been included in 'Other Minorities' for whom there i& a reservation -
·of 8i per cent. Government have not prescribed any reservation sepnrately for· 
Sikhs Sf; such. ' , 

(b) Yes. One Mr. D. N. Rarilchandnni. 
(c) 'As Sikhs huye Hlready been includp.d among 'Other Minorities', for whom 

there is 8 specific reAervation, it is not eOllsiderednecesllary to introduce' a 
'leparate reser';ntion for Sikhs only. . 

NON-RESERVATION OF POSTS FOR 5mBs BY THE RAlLw.y BOABD. 

t118. *Sardar 8aa\ Sblgh.:. (0) Will' the- Honourable the Hailway Member-
'please I.tute whether he ill nwnre that 11S II result of t.he ~  exe:mination 
to 'be he'd by the Federal Public Service Commission in November, '1948;- about 
26 appointments will .be filled up by the Railway ~  under their different 
Branches and cadres? 

(b) Is he further aware that for filling up these vacancies, Government 
announced that a total of five vacancies were reserved for Muslims, and one for-
an Anglo-Indian or Domiciled European? _ . 

(c) Is it a fact that no posts were reserved eit·her for Sikhs or other minority 
community men? If so, why?' ..'.' 

(d) Wbat safeguards -dpes the ~  Member propose for looking after 
the interest,s of Sikhs who are said to be the back·bone of the Indian Army ane! 
are doing so much for ·the war effort? . . 

(e) Is the Honourable Member prep.ed to announce DOW the reservation or. 
a requisite- number of vacancies for Sikhs 1· If Dot, why not? 

fte HOD01I1'&ble Sir I1dward Benthall: . (n) Yes. . 
(b) Six of thQ "\'8cancies nre reserved for Muslims and cine for Anglo-lildians. 
(c) There is no separate reservation for Sikhs in the Superior Railway Ser-

vices whereas there is a speciul reservation for Allglo-Indian!> of 2·5 pel· cent. of 
vacancies filled by direct recruitment. This ill in accordance with the terms 
of the Home Bepartment Resolution dated the 1st May 1989. 

(d) The interests of Sikhs are protected by the present orders under which 
6 per cent. of a.1l vacancies in' the Superior Railway Servicefl filled bv direct . 
recruitment are reserved for the other minorities, including Sikhs.' 11 

(e) No, because it would not be in accordimce ,,-ith existhlg orders of Govern-
ment on the subject. . . 
Pt&oMOTlONS MADE IN- THE STA.T1STICAL SECTION OF THE ~ DEPABTMENT. 

t12O. ·Sardar Sant SIDgh: ..(0) Will th:e Honourable the Supply M ~ 
please state the 1\Um ~  of promotions made in the Statistical Section of the 
Supply Department from among each of the Punchers, Coders· and ~ 
to the ~  division and other gra<!is since September, 1942? .. 
, . ~  Is lt a. f!lot _ that. several men who were junior in the list ~  promoted, 

and the cases Q£ senior men w:ere overlooked 1 If so, . why? 
tADIwer t.o Mlia que8tieD laid on tlle table, the questioner being absent. 
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. (c) Have the Home Department issued ,orders that promotions should be 
lDade according to seniority? '.. . 

(d) Is it B fact that the Honourable Member for Posts and Air speaklDg Ill; 
the Counci! of State, reiterated ~  ].>olicy ~ ~ down by the n;ome Department 
for promotions to be made accordlDg to senIority? • 

(e) Is the Honourable Member prepal'ed to look into the cases of persons, 
who have suffered in this case? If not, whv not? 

(f) Ie the Honourabie Men\bcr also prepared to ReEl that in future the orders' 
'of the Home Department are not overlooked? • 

'!'he Haurable Dewan Babadur lirA.. ,Bam.uwaml Kadaliar: (8) 21, g.-
and 2 1'c.,s)Jeetivel)", PromotionR to Hie Brd Division onl;v have been made. 

(i) No, , 
(c) Yes. }>resllmlluly the Houonl"aqJe Member refers, to ~ orders issued 

by the HOllie Del'llI'hllent in their Office Memorandum No. 23jl/39-Elrts.(S), 
dllted t:tH.l 4th of September, 1942, ~ luya dowll the ~  for promotion .. 

(d) Yes. 
(e) DOt::s Hot urise ill view of the ~  to (h) ahove. 
(f) 'I'll!' priitciplesfor promotioll lai.d down by the Home Departmeut.. are' 

u\relldy being observed. 

ORDBRS ISSt:ED BY THE OFFICIATING DlBECTott OF RAILWAY CLEARING ACCOUNTS", 
, OFFICE. 

1121. *SardarS&nt Singh: ~  Is the Houourable the Railwuy Member' 
aware that the Deputy Chief ,Accounts Officer, North Western Railway, was.. 
deputed to officiate as Director of the Railway Clearing Accouats Office" 
Delhi? 

(b) Is he aware that on his alTival in the Railway Clearing Accounts Office' 
~  has ~  numerous orders which involve the compilation of u!lnecessRl'1 
lllformaboil by the ulreudy ~  -s'faff Ilnd thereby a grent ~ 
ment has ~  started? ' 

(c) Is it a fact that· in one of the orders issued h'e used the words 'the, 
Rupervisory staff can be discontinued'? If so, is he authorised to issue such. 
an order? " . 

(d) Is he aware: 
(i) I.hat sool1 after hois alTival he openly rebuked at' the top of his voice one 

of the 8uperintendents of the office" in the pt'esence of about ~ men and used 
tht' words 'I want to talk to human beings only .... '? 

'(ii) that since. his arrival he has been writhlg letters to the Railway Boal'ct 
with a ~ to casting reflections on his predecessors; and , ' 

,(iii) that wherever he hss been, his, staff has always been disbeartened b,' 
his treatment and beh!}viourll· . 

(e) ~  'he propose to have the matter investigated and Bee how for !llUdl' 
an officer is capabre of holding independent charge of an ,office in preference te> 
a Molllrtnmadan officer who should have been ordinarily 'promoted in this; 
purely ~  vacancy? ' , 

The Honourable Sir Edward Benthall: (a) Yes, the Deputy Cbief Accounts 
Officer (Traffic), N: W, ~  officiated as Director, Railway Cleo.rihg 
Accounts Office, froni 18th ,Julie, 1948 to 17th AlJgust, 1948.' 

(b) Office orders were issued from time to time by the officer mentioned 
against (8) in the ordinary cour'le of his duties. These orders were cat:ried out 
and the permanent Directol' has no knowledge of any complaints having been 
raised. It is considered that these orders did not involve the preparation of 
unnecessary il)forma tion . 

·t Anlwel' to this question laid on thd table, the questioner being abalDt.. 
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(0) l"he quotation is part of Q note written by the Director, which reads as 

follows: 
It. IM!eDllI to me t.hat the 8upervilory· ltall have no adequate conception of what tJaeir 

duty in this matter and allied matten i.. If the blame for mi.tak.. il onlY' of the clerkt, 
. then ,the IUperviiory ltall can 1101 well be diacontinued. .I wiab it to be clearly undentood 
that the SWlhead, the Accountant Rnd the Superintendent .hould lee that the work done 
-under their immlldiate SUpervilion, directions nnd control il done -aatilfactorily and that 
they cannot eacape rearonllibility therefor. " 
TheRp. I'emsl'ks were bosed on an actual case Hl whIch a member of the supet'-
'Visory staR tried to pass on the whole responsihility to clerks. .-
(d) (i). Inquiries hllve been made but no incident of the ltind suggested in 

~ question hos MIlle'to notice. - ' 
.  -(d) (ii)· and (d) (iii). No. - - . 
, (e) No. The officiating Directorwus considered to be the most slllltable 
>officer to toke ehurge of the Railwoy Clsoring Accounts Office cipril1g the nbseneo 
.~ the permanent Director. ~ 

, 
~  TO ARABIA BY LAND ROUDS. . 

m. -.awah I Slddlque. All JDwl: <a> Will the Honourable the Leader 9f 
the House please state the number of persons ~  have applied for pemris--
.~  to perform pilgrimage -ttC) Arabia by land routes? 
'(b) Do Government propose to ~ satisfactory arrangements for their 

joUl'Dey? If not, why not? 

fte Jleaoarable Sir-Sultan Ahmed: (8) AI; far 118 eRn be ascertained only 81 
:persons from all parts of -India applied for pilgrim passes by ~ land routes. 

(1.1) The attention of the Honourable Member is invited to the I'ress Com-
-munique issued by Government on the 9th September, 10.8, a ~  of which is 
laid Oft tBe ~ .. 

Pres& Communique. 
The GO\'eroment of India allnounced 00 Auguat tbe 11th that owing to. the danger to 

·which.pflgrim lhip' and theirpall'ellgen would be expoaed. by enemy action. no arrange· 
ments conld be made for the Haj r.ilgrimage this year by _ .• Government have conae· 
-flnently been inv..nigating the ~ ~ . of pilgrims proceeding by land routea. Theae 
.may be deBcrih"d al follows: .. 

Ii) Via Iraq. 
Iii} Via Kuwait and Bahrain_ 
. liii) 'Via Iran. 

. 2. The flrlt. two routel! involve a lengthy' lea joul'ney from India IIp to the ~  
'Gulf, and are, therefore, open to the lIIoI1le ohjection a8 the l'oote via Jedda: Moreover the 
Government of India have learned from BiB Majesty'. Rerreaentativ811 in Iraq and the 
Perainn Glllf that neither at. Bagbdad and Znhair nor at, Bahrain and Kuwait i. there 
-auy motor. transport a't>ailahle for pilgrim". -Thllll even if pilgrim8 reached theae place. where 
theY weald Dot lie welcome unleas they brought their own food; it is certain that they 
wolild not be aule to proceed furthel' by car. Nor cali the third route ,,;a .Iran be recom-
·lIlmded. Public motor transport 8ervices are no longer available. in that country; and food 
i'!l expensive and not ~ . eRsily: obtainable. _. . 

3. Any who contemplate travellin)t in theil' own r.ars via Iran are reminded that 
~  ~ ~  an. eXpGl1. licence ~  the Directorate General of Supply, New Delhi· 
-and that It IB ImpOllllblp. to purcha,e either spare parts or tyr .. in any country· on"'the ro'ute 
·to the Holy Placell_ It followlI that the Imallen breakdown may 'rellllt -in their being 
unable to complete their journey. The ronda ore reported to be very rough and the like1i. 
hood of breakdowns occurring is very great. . 

4. ~~ . Saudi. Arabian Government, who ha.ve been consulted in tbe matter, deciline all 
-relpoDllhlht:-wij.h ~  to .~ ~ . for pll'n'ilD,l travelling overland and will not be 

~  to spare any cars to ~  overland pilgrims in cDle of hreakdownR on the long and 
difficult journey ~ ArabIa. 

5, . II? publ!sbing. ~  ~  tbe. Government of India. are. actuated only by a de.ire to 
· ... ~  mtendlllg pllgnJlltl to aVOId fruitlesll expenditure and unnecessary disappointmerit. 

_  N .. Dm.m:;" 

P. ~  
AMj,,'ant ~  tl) tAe GOI'1. 1)1 Inriia, R:eteTfUll .4(_, DIJp,l1'Urleflt. 

"I'M Btlt. September ZS,f,l. 
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i'" _ Ku'bammld Abdul 'Gb&Di: May I know the number of pilgrims who 

"a.ve ilrrived at Bombay and Karachi ports? 

:ftI aoaovable Sir Sultan .A'bmed: I have no information. 

JIll Lalc'baDd. .avalral: May I know .if the lanu routes urc safe? 
.'. . 
fte JIoDOU1'Ible. Sir Sultan A'bqaecl:' I have answered that question in part (b). 

UNSTARRED QCESTIONS AND ANSWEa,S 

SUPPLY 0., STANDARD ('l.OTB TO RAILWAY EJrIPLOYBBS. 

11. JIr. ,La1c'blDd .avalral: (a) With reference to the reply to my starred 
question No. 11 asked on the. 27th July last, . regarding ~  of standaJ;d 
~  to .the Railway ~  will the Honourable the Railway Member 
please state whether the supply of standard clotb tq the Railway employees 
haa since been made? If 60, does the Honourable Member propose to make 
a shol"t statement giving particulars of how ,the supply was made? . 

(b) Is it· a fact that the Railway employees are about a milliQn of people 
and the cloth to be supplied comes to a yard only for each employee? 
(c) Is it proposed to place any ~  on the sup!?ly. of 'standard 

cloth' to the Railway employees? If so, what are those restrictlons and why 
are they being placed? 

The, Honourable Sir I:dwa.rd Benthall: (a) All railways have received sup-
~ of Standard Cloth and on some sales have alrendy cOllJmenced. As regards. 

the second part, it is not clear what details tbe Honourable Member requires. 
The cloth is being sold to railway employees through the grainshop orglPDization. 
(b) The latest published ~ show thut th_e are about 700,000 employees 

in StIlte·owned Class I Railways. The million yards of Stand\ird Cloth was only 
thl' first instalment; a further ten million yards are being obtained. 

(c) The reply to the first J?art is in the aftinnutive. ~  regards the second 
part, Standard Cloth can be sold only to employees drawing not more than 
Rs. 60 p.m. This restriction is placed in conformity with the main idea under-
lying the scheme of manufacture of Standard Cloth which is to restrict its sale 
to the poorest class of the community. Railways have also been· asked 60 to 
regulate sales as to benefit the largest possible number of employees. The 
cloth will be sold at the retail prices fixed by the T.extile Commissioner. 

EJIl'LOYBBS DISOIUBGBD FOR DISOIPLINABY RBASONS ON NORTH WESTERN ~  

18. 1Ir. Lalcha.ncl .ava1ral: (a) Will the Honourable Member for Railway. 
~ ~  to state th,: ntpnber of ~  discharged from service as a 
disClplmary measure, lD each DiVlslon of the North Western Railway, 
separately, during the financial years 1940·41 1941-42  1942-48 and for the 
half year ending the 30th September 1948? '  , 

(b) If there ic; an increase in 1940·41 figUJ:.es, is it ~  of the curtail· 
ment of power of Railway officers to m1lict temporary redtJctions on the Rail-
way employees? If tlO, do Government propo!,e to take any steps to ensure 
that discharges from service do ~  substitute reduction declared megal under 
the Payment of Wages ~  If not, why not? 

(c) If the reply to the first portion of (b) above be in the negative, wha. 
then are thp causes for increase in discharges (If employees from Ilarvice'? 

-
The Boaourable Sir .dwa.rcl Benthall: ' (a) Government regret they cannot 

undertake to collect this infonnation under present circumstaJ'l.oes. 

$h) and (c). ;00 not arise. 



1. LEGISLATIVE A8SEMBLY .. ~  Nov. 1\}48, 
SBO'1'IONS 01' MUlfITIONS ~  SEClLBTABlAT RUJ{ BY St;PBlUNTBNDENT8 .Ali)). 

.o\.SSISTANTS-IN-c.uaoJ:. ' 

1'. Raj .. Chowdhury MUhammad IamaU lDwl: (a) Will the Honourable-
the Supply M ~  please state ,yhether some . Sections of the MUhitiona 
Production Seoretariat are being run by Su,perintendents, while the ~  by 
Assistants-'in-Charge? . What is the reason for this arrangement? "On what 
basis was the selection of Superintendents made? 

fte Bouourab1e Dewan Bahadar Sir A. Bamaawam! Mud&li&r: Yes, This 
arrangement ,hilS been made with due regard" to the· volume and natttre of the 
work handled by each section. Assistants-in-charge b8\'6 been posted to the 
less ~  charges. The selection of SU})tlrilltendents was made on meri', 

SUPPLY OJ' FOODGB.AlNS TO EMPLOYEES OJ'THE POSTS AND Am DEPABOONT Df 
BENdAL AT ~  RA.TES. 

15. Mr. K. O. 111100': (aJ Will the Secretary for Posts and Air be pleased 
"t.o state the different classes of employees under the control of his DePJ'r'-
ment and employed in Bengal that are in the enjoyment of a concession under 
which foodgrains are ~  to them at controllec!' or reduced prices? 

'(b) What is the totlil number of such employees, and what quantities of 
ri'Je, wheat and other foodgrains have heen supplied to them at controlled or 
reduced prices, month by month, since January last? 

(c) Who are oharged in Bengal with the duty qf furnislring the 9upplies for 
the benefit of these employees, and what is the approximate' extent of. the 
stocks. that.· they have maintained from time to time to enable them to dis-
charge ttteir obligation, and through what agencies 'in Bengal have these stocka 
been aequired, an4 at what prices on an average, month by month? 

Sir (J1llIID&th Bewoor: (a), (b) and (c). I would invite the attention of the 
Honourable'Member to the replies given by the Honourable the Food Member 
to ~  question No. 55 nnd to unstarred question No.6 on 9th November, 
1943. 

SUPPLY 01' FO.oDOJU.INS TO EKPLOYlllBS OJ' TIIB SUPPLY DBPAR'l'MBNT IN BBNO.AL 
AT C.oNCJ:SSION RA.'l'B8. 

UI. Mr. E. O. _.,.,: (a) WUl the Honourable the Supply M~  b. 
pleased to state the di.fterent classes .of employees under the control of his De-
partment and employed in Bengal that are in the· enjoyment of a concessio!l 
lmder which foodgrains are suppJoied to them at controlled or' reduced prices? 

(b) What is the total number of such employees, and what quantities of 
rice, wheat and other foodgrains have been supplied to them at controlled cw 
reduced" prices, month by month,_ smce January last? 

(c) Who are charged in ,Bengal with ~ duty of furnishing the supplies for 
the benefit of these employees and what is the a.pproximate extent of the 
stocks that they h$ve maintained from time to time to enable them to dis-
charge their obligation, and through what agenmes in Bengal :J8ve these 
stocks been acquired, and at what prices on an average, month by month? 

'!'he Honourable newaa Bahadar Sir A.' 2&maIwam1 Mudal1&r: The Honour-
able Member's attention is invited to the reply given by my Honourable colleague. 
the Food Member, to starred question No. 55, on the 9th NoveI9ber 1948. 

S1IPPLY .oJ' FO.oDGJUlNS TO EMPLOYEES OJ' THE RAILWAY AND WAa TaANSPOR'P 
, DEPAB'l'MENTS IN BBNOAL "AT CoNOBSSION RATES. . 

1'7: Mr. K. O. -IOU': (a) wiiI the Honourable Member for Railwav and 
'War Transport Departments be pleased to state the different classes. of 'em-
..,loyees ,under the control of his Departments and employed in Benlal that 
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are in the enjoyment of ~ concession under wliich food((1',"ns are supplied. to 
them at controlled or reduced prices? 

(b) What is the total number of such employeft, and what quantities of 
rice, wheat and other foodgrains .have • beerl supplied to _ them at controlled or 
reduced prices, month by month, flince January last? • 

, (c) Who are charged in Bengal with t.he duty of fumishing the supplies 
for the} benefit of these employees and what is ,the approximate extent of the 
stocks that they have maintained from time t;otitne to enable them to dis-• 
charge their obligation, Ilnd through what agencies in Bengal have these stoeb 
bee,n ac.quired, and at what prices on an average, month by month? 

• I • 
The BoaoUlable Sir Kdward BellUl&u: (a) All lJ,ailway servants are at present 

, entitled to obtain fQOdgrains for ~  and their families. from Railway 
grainshops atconcessional rates. Slmilarly all employees of the Calcutta and 
ChiUagong Port Commissioners and ~ faI?i1ies . are entiged to ~  ~
grainsfrolll the Port grainshops at concesslonal rates and those m the .lOmt,. 
office of the Regional Controllers of Priorities, Calcutta, from the ~. I. RaIlway 
head office grainshop. The ministerial and the inferior staff in the office of the 
Controller of Coal Distribution also obtain foodgrains at concessional rates for 
themselves and their families. 'Railway servants and port employees who have 
joined the Defimce of India units draw free ratioIis from military sources. 

I 

(b) The total number of ~  employees in Bengal is estimated at ",bout 
1,40,000; port employees number. about 17,800 and other civil employees under 
War Transport Department ,about 180. 

. . 
As regQlds the second part, Government regret they cannot undertake to 

collect and compile such infonnation under existing circumstances. . 
I 

(c) The responsibility of ensuring adequate supplies rests with the Pr6vincial 
Government although, under the existing arrangements. the Railway .and Port 
Administrations have in the" first place to secure suppyes to the best of their 
ability. As regards arrangements for supply to employees in the office of the 
'C. C. D., the HonoUl"Bble Member-is referred to the allSWer under (b) and (c) 
to his unstarred' question No.6. In regard to the remaining parts of the 
quel!tion, Government regret that they cannot undertake to collect and compite 
Elueh information under existing circumstances. 

RIOE, PADDY, ETC., OARBIED TO BENGAL BY Dlh'ERENT RAILWAYS. 

18. Mr. K. O. 11'8011: (a) Will the Honourable Member for Railways be 
pleased. to make a statement showing, month by month since .J anuary last, 
the quantities of rice, paddy, wheat, wheat fioUl' and other foodgrains, 
separately, that· were carried into. Bengal by dUlerent Railways, indicating 
the names of the princip!,-l consignees thereof and the places .of ~  

(b) To what ~ . were the Metre Gauge" se1tjon of the Bombay, Barod.B 
'lnd Central India Railway and the Bengal and North Western Railwav utl-
~  in conjunction with the Metre Gauge seotion" of the Bengal and Assam I 

Railway for the purpose of transporting the aforesaid foodstuffs direct to the 
internal centres of consumption in Bengal? Has the aforesaid route been t 
utilised for this purpose to the maximum possible. extent? 

The HODDarab1e Sir Kdward Benthall: (a) I place a statement 'on the table 
of ~  !nformation w.hich ~ readily available_ This ~  the imports of food-. 
grams mto Bengal. (mcludmgCalcutta) from the principal trade blocks durinlt 
the months of April to July 1948 as compared with the corresponding  period of 
the previous year. The .names of the principal consignees and places df consign-
meni are not known and could not be collected without an amount of labour and 
trouble which would be unjustified. I 

(b) To the maximum' feasible extent. 
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CoJlJl'UliAL RBl'BIISDT.A.TlON IN oBBTAIN POSTAL OJI'J'ICES AT LVCJ[NOW, 

19. Mr. Plan Lal1 Karee!: Will the Secretary for 'Posts and Air be pleased 
to state: h ul d ' (a) the communal r&presentation, ~  ~ of the BC ~ e Caste,l, 
in the superior, subordinate and memal grades 10 the follDwlOg offices m 
LuCknow: 

(1) the General Post Office; 
(ii) the General Telegraph Office; 
(ill) the Post Master General's Office; • 
(iv) t):J.e Office of the Accountant General, Posts and Telegraphs; and 
(v) various Post and Telegraph Offiees; . 
(b) what steps, if any, Government have taken 80 far to, recruit, representa-

tives of the scheduled caites in these offices; and! 
(ll) if Government· propose to take immediate steps to give the ~ 

castes their due share of representation in these offices? . 
ft G1UU&Ul BeWOOf.:. The information is being collected and 8 reply will 

be placed on the table of the ~ in due course: 
RBOB1ID'MENT OF STATION· MASTBBSr GVABDS, BTC., ON EAST INDUN RAlLWAY AND 

CoaoroNAL REPBBSENTATION TBBBBIN. , 
~. Mr. Pi&re L&U ltureel: Will the Honourable Member· for Railways be 

pleased to state: 
(a) the total number of persons recruited as Station Masters, Guards, 

Ticket Collectors, Clerks, Drivers, Foremen, Loco Inspectors on the East 
Indian Railway during the years 1939-1943; .' 

(b) how many of them were Hin,dus, Muslims,. Sikhs, Anglo-Indians, Chris-
tians and members of the Scheduled Castes; and . 

(c) 'if the Railway authorities have been duly instructed to enterttin men 
of the Scheduled Castes for all services (Superior, Subordinate and Menial)' 
in the Railway Departments; .if not, if Government propose to. issue .such, 
instructions now? • 

. ~ Sir .dwaid B6Ilthall: (a) and (b). Government regret; that 
they cannot; undertake ·to collect these details under present circumstances. 
. (c) Railways have been furnished with a copy of Home Department Resolu-

tion No. 23/5/42-Ests.(S), dated the 11th August, 1943, and further instructio!ls 
which may be necessary are under consideration. . 

OoMJroN.AL REPB.BSBNTATION AJlONG LBATBBB GoODS CoNTBAOTOBS OF THE SUPPLY 
DEPARTMENT. 

21. Mr. Pille LaU ltur,el: Will the HODourable the Supply Member be , 
pleased to state: . _ 

(a) the number of contracts awarded by the Supply Departraent. for the 
aupply of leather goods of all kinds since the outbreak of the war; 

(p) how many of ~ contracts were awarded to ~  Muslims. 
members of the Scheduled Castes and others; 

(c) if Government are aware of the fact that the making of boot&, &hoea 
.·nd other leather goods is the traditional calJing of the Scheduled Castes; and 

(d) if 60vernment propose to award such contl'acts to the memotll'tl of the 
IOcheduled castes as far as possible? . 

'rILe Honourable Dewan Baha4ur ,Sir A.. BamIlWlm1 J[udallar: (8) ApProxi-
mately 4,700. 

(b) It is not possible to furnish this information, as ,contractors are not classi-
fied' community-wise in the Books of this Department. 
, (c) Yes, in 80 far 88 Cottage and Small Scale Industries are concerned. 

(d) The execution of the large Government orders to definite delivery 
schedules postulates established capacity and existence of, necessary plant and. 
machinery which is generally not available in Oottage and Small Scale Indu!\-
tries. Whenever such capacity is available with firms owned by members of 
Scheduled Castes or employing workers belonging to Scheduled Castes everY 
effort ~ made to utilise sncb capacity, e.g" orderS for Army footwear have been 
placed from time to time with the Harijan Boot Factory, Agra. . . 
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P.aoKOTIONS, TO TIOKlST CH&OJONO'S}'AJT ON EAST lNDlA;N'RA.ILWAY. 

a. Mr. M1Ihammad AUar £11:. Will the Honourable Member for J.tailways 
please to refer to the reply to part (iii) of starred question No. 450 of the 
18th March, 1984, published at page ~  of the Legis1at4:ve Assembly DElbu.tes 
for the 18th Ju-ly, 1984, regarding promotions to the Ticket ~ Staff on 
l·ht' East Indian Railway, and to lay on the table' of this House a. statement 
of the promotions made up to date from a lower grade to a highe.· grade or 
to a next grade' on occurrence of vacancies and in order of seniority of the 
old Travelling Ticket Inspectors' (now designated 8S Travelling Ticket Exami-

~ Dt!.l'S) in conformity with the said reply? If no promotioDS were :n:.de, what 
are the reasons therefor?· 

The Honourable Sir Bdward Benthall: Government regt'et that they canlJut 
.undertnke to collect slIch inforlllation under. present eircmllstUl1Ces. 

ASSISTANCE IN EDUCATION OF CmLDBBN OIr RAILWAY EMPLOYEES. 

28. ,1Ir. Jluhammad. ADar £11: Will the Honourable Member for Railways 
please refer to the Railway Board letter No. E37ED37, dated the 5th October, 
1937, regarding assistance to Uailway employees towards the eduC'ation of 

. tb,Eir children, and lay on the table of this House the letter of the Railway 
Board under which the employees in service prior to the 1st Bebruary, 1')29, 
were asked to make ·a definite election of the· revised rules by & date later 
than the 31st December, 1937? 

fte ~  Sir Bdward Benthall: Government regret they II.re ulll1hle 
to Illy on the table of the House a copy of ~  document referred to. 

INSTRUCTIONS ISSUED BY THE CHIEF MEDICAL OFFIOU, EAST INDIAN RAILWAY, 
re·,THB STAn BEPORTDlO SICK. 

M. Mr. Kuhammad Uh&r AU.: (a) Will the Honourable Member for nail-
ways ~.  state if it is or it is not a fact that the' Chief Medical Offt.!er, East 
Indian Railway, has. instructed his subordinates not to take on tlte sick list 
the staff actually suffering unless and until thf. staff Brebedridden? 

(b) Is it ortis it not a fact that the said instructions have led the shft to 
have. recourse' to private Registered Medical Practitioners? 

(0) Is it or is it not a fact that certificates for sickness and re:mmmenda-
tiona for lean by: these Medical Attendants ~ accepted subject to the counter-
eignatures by ·the Railway Medical Authority? If so, how far is thiIJ practice 
consistent with the practice on the North Western Railway 88 indicated in 
~ reply given to unsttuTed question No. 21 asked on 1;he 30th July, 194H? 

'!'he lIonoara}M Sir BdwUd B_thaD: (Q) The reply is in the negative. \ 
(b) Does not arise. 
(0) Medical certificates from outside prnctitioneJ'R are ~ ~  ~  the 

raijway doctors who fc,>rward them to the competent authorIty, WIth theIr recom-
mendation for their acceptance or rejection j the final decision resting with the 

• competent authority. As regards the second part, Q-overnment will consider i! 
any aemon is necessary to make the practice on the E. I, Railway similar to 
that on the N. W. Railway. 

CDS1JS Ir.Al[Bl( BY STATE-MAlUOBD RAILWAYS 'Oli' DB Ttu.VBLLlNO PuBLIO. 

II. Jrr. Knbamma4 .bbR U: Will the Honourable Member for .Railways 
pleass state the result of the census taken by the State-managed Railways of 
the ~  public betweeJI the 22nd August, ~ and the 11th September, 
19481 , 

ft, BODOurable Sir Bdwarcl BenthaU: No complete ceDJUS was taken by the 
State-managed. railways· of the travelling public between 22nd AUgult,' 1948, 
and 11th September, 1943. For the ~  of the ~  Board certain 
railways from time to time made limited ~  ,from passengers ~  the 
reasons which make their journeys, necessary. 

AC'l'ION TAlCIN'AOADiST RAILWAY SBRVANTS FOB OAUSING OVERCROWDINO 01' TRAINS 
ON NORTH WESTERN RAILWAY. • 

te. 1Ir. Kuhammld AIhIr AU: 'Will the Honourable Member ftlr Railway. 
pleue lay a statement of the actions t.a.ken against the Railway Servints under 
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Sl'otion 102 of the Indian Railweys Act, 1800, for causing the overcrowding of 
'Trains on the North Western Railway since August, 1942, and agaiIlst the 
lTlvelling public under Sectjons 109 a.nd 118 of the Railway Act, IX of 1800, 

, :f(lr cautling the overcrowding and travelling on unauthorised place.; if no 
~ .  has been taken, espeeially against the Station Supl!rintendent, Delhi, 

,and travelling public ~  Ghaziabnd and Delhi and vice verBa, what are 
thf· reasons therefor? ' 
~. Kouourable Sir Jldward BenthaU: ~  do not propose to collecti 

the information asked for ill pl'esent conditions. Government are, however, 
~  concerned ,at ~  ~ ~  of ~  and the. dangers ~  
to ite.uu the mutter 1S bemg dIscussed 10 th(;; Central ',Allvlsory Co UDell for 
]{ailw8.Ys. As regar(ls action ugninst railway servants under section 102 of the 
IIJdinn Rnilways Act, this would only arise jf they compel passengers to ~ 
compartments which UTe ,already.,full find this they do not do. . 

!CoNFISCATION OF RATIONS OF CERTAIN GoRAKHPUR WORKSHOP ,STAn ENJOYING 
WEEKLY REST.' " 

27. Mr. lIulwnJDad Alha.r Ali: 'Will the HonoUrable Member for Railway. 
please state: , 

(a) if it is a fact that the Workshop Staff of the Oudh and Tifhut Rai!way, 
at. Gorakhpur are allowed to enjoy their weekly rest at their village-3; . 

(b) if it is a faqt that they are allowed tv carry their rations distributed, 
on the Ration Card by the Railway to their villages for consumpti.):l by their 

'family; , 
(c)' if it is a fact that while the !'ltd was travelling with the rations in i 

Down train on Saturday the 1.8th September, 1948" tliey were arrested under 
tht! Defence of India Act Hules by the Police at the Bhatiani Junc&n Station 
~ their rations were confiscated and they were badly handled and mo:ested 

-by the local and Railway Police because thev }-nfllll+ alJoy'pd B Polica Constable 
and his friend to travel with them in the Loco-Special Workmen Carriage; if 
so, what security, and protection the, railway has provided for their staff 
~  the recurrence of such incidents; if none, why? ' 
, The Honourable Sir :Bdward Benth&11: (n) to (c). Information has been 

called fo1' and R reply will be laid on the table of the House in due course. 
'.RuLES FOB OCCUPATION OF RAILWAY QUARTERS AND BUNGALOWS BY SUBORDINATE 

STAFF ON OUDK AND TmHUT RAILWAY. , 
28. Mr. Muhammad ~ Ali: Will the Honourable Member tor Railways 

'please state the rules in force on the Oudh and Tirhut Railway governing 'the 
·occupation of the Railway Quarters and Bungalows by the Subordinate ~  

The :Bonourable Sir ':BdwArd Benthall: Infonuation hal" been called for from 
the Huilwny Administration Rnd 'will be, Inic1 on the tnble of the House when 
.rt:lceivod. .', ,'.. \ 

BLBCTlON O}t' M ~  TO THE DELHI UNIVEHSI'J:Y COURT. 
Mr •. President (The Horiourable Sir Abdur !{ahim): I have to inform tbe 

Asstlmbly that lip to 12 ~  on Wednesday, the 10th November, 1943, the 
·time fixed for receiving l1onlinations for ~ Cotlrt of the Unh'ersitv of Delhi. 
'five candidates were llomirlated .. One eundic1Rte has since withdrawri his caudi-
,datu/'c, but of the remaining four cnndidate!1 one cr,ndidnte is a nominated 

"membe;' cf ·this House and is, therefore. ineligib1e fol' election Recording to the 
·terr:lS of the motion adopted by the Assembly 011 the 8th November. As the 
, number of renlliiIling ('uildiclates is less than the' number of vacancies I appoini 
'a further period U}I to 12, Noon on Saturday, ~  13th November, 1948, within 
,,·hich nominations will be received. The election, if necessary', will take place 
011 TueFidfiY, the 16th and will be held be.tween the hours of 10-Ro A.M. and 1 P.M. 
in the, Assistant ~  room in the Coun.cil House, ~ Delhi, and will • 

-be ~  in accordance with the pl'inciph' of proportional representation·' 
'by mean" of the Ringle transferable vote: 



THE CENTRA,L EXCISE BILL. 
The Bonourable Sir Jeremy Ballman ~  Member}:. Sir, 1 movefOl"" 

leave:! to introduce a Bill to consolidate and amend the· law relating to centrM 
dutiesiof excise. 

JIr. PreIII4en\-. (The Honourable. Sir. Abdur Rahim): Motion woved: 
"That leave be granted to introduce a Bill to coDsolidate and amend the law relating to. 

central duti. of excile." '. 
Sir Oowujee leban.,r (Bombay City: Non-Muhammadan Ur6an): May I 

ask the Honourable Member whether he intends to bring the first reading of 
'"(his Bill before the House during this Seasion? 

'lIle BOIlO1U'&ble Bir JereDlJ BaiIm&D: My intention is to move for reference 
of the Bill to IS Select Committee which will report for ~  next Session. 

Ik. Prealdeat (The Honourable Sir Abdur lUohim): The question. is: 
• "That leave be granted to introduce a Bill to <'ODlOlidate and amend tlte 1&11 relating to-

c.en'rai dati. of 8111ci1e." 
The motion was adopted. 
!'he Boa.ourable Sir Jeremy B.allmu: Sir, I introduce trle Bill .. 

. '. 
ELECTION OF l\IEMBERS TO THE STANDING COMMITTEE FOR THE 

FOOD DEPARTMENT. . 
"lba Ba.,urable Sir Jwala Pruad Brlvutava (Food Member) ~ Sir, I move: 
"That this AlI88Dlbly do proceed to elect in lIu('h mannel' aB the. Honourable t.ha ~ 

dent. may direct 3 Don.ofIicial Member. to sene on tbe Standing Otlmmittee to advise 0 ... 
~ .  in the Depart.ment of Food daring thp remainder of the financial' year 1943-44." 

Ilr. Preald,nt (The Honourable Sir Abdur Rahim): Motion moved: 
"That thil Alsembly do proceed to eJect in such manner .as the Honourable t.he Presi-

dent may direct. 3 DOD-oflicial Membera to serVe on the Standing Committee to advise 0111 
lubjecte in the ~  of Food during the' remainder of the financial year 1943-44." 

JIr. E. A. Bdhar E. Buak Bait (West Coast and Nilgiris: Muhammadan): 
I:lir, I move: 

"That for the figure '3' in linB two, the figure 'IS' be lubetituW." 
Sir, iu moving this amendment, I have first to cull the attention of this. 

How,e to what happened last Session. In the last. Budget Session 8 demand 
was made for a Food Advisorv Committee. The Honourable Sir Sultan· 
Ahmed, the Leader of the Houile, announced that because there was then 
very little time for the formation of a Committee, the Committee-

. that was formed as Advisory Committee ior the Commeroe Depart-
ment should work as the Advisory Committee for the Food Department as 
well. What ~ mean to say is that the Food Committee had already come into 
exietence, . but the difficulty with regard to that 'Food Committee was that in 
spite of all the critical situation that arose in the countl';\', that Food Com-
mittee was never consulted, except once, that is three days ago. The Food 
Dt'pnrtrnent held numerous ~ . a number of Departmental Com-
mittees, such as Policy Committee and so on were held, but still this Food 
Committee was never callt'd, was never asked for its opinion Rnd advice. The 
Assembly and its representatives were oompletely ignored in the matter of this: 
big crisis that faced the country. That is the firs+ thing that I have to aay. 

Now. the Honourable the Food Member comes, to this House and wants to 
coDl;tiiute a Committee of three Members from this House; probably he wants 
two from the other House. Just imagine, Sir, a Comniitteeof three to advis.· 
this Govemment on this question which has become the biggest question in 
the countr:v. r certainly disagree. I suggeRt that this CClmmittee should have· 
at least olle repres.entative from each Province; and that is why I have sug-
gested the :figure 'lIS'. Of course some leople say tJiat this figure 'Ui' is 
ridiculous, that it is too big a number an so ·on. But my complaint is that 
Govemment have not yet realised the seriousness of the food position in the 
oountry snd that is why' they have brought forward the motion suggesting an 
equally ridiculous number of '8'. As a counterblast, I am suggesting 'lIS' . 
.r aMo request that this Commit£ee should be effective and its advice should" 
be soUp-ht, whenever other conferences or commitliees are convened. Th. 
Members of this Food Advisory Committee should be iilvited· often -and COD-· 
Bulted .. Sir, I move. . 

( 190 ). 
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Xl. Prelident (rhe Honoul'uble ~  Abdul' Rahim): What about the other. 

UlUtmJment:J The Honourable Member has' got to move it now. .tie oannot do . 
.. 0 lutel' on. 

Mr. H. A.. Sa.thar E. Zuak Salt: 1 do not move the other one. 
Mr. Prelt4ent (l'he Honourable ~  Abdw' Uahim): Ame!dment moved: 
"That for the figure '3' iJl line two, the figure. '15' be . . ~ .  
Dr, P. If.. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir, 1 

luu;c much Hympathy .with the umeudinent which has. been moved' by my 
H0I101ll'ubll" friend;· Mr. Essak ~ . Sir, last year, 'after a good deal oj. 
agitutiol1, the Government agreed to have a .Food 4dvisory Committee attachecl 
to the lJepartment of .E'otId, but this Comlilittee, as has j,Ult been pointed.. 
out, ~  met. ' The Assembly demanded again and again that this Committee 
NhouJd be consulted very frequently at least onoe every month. But that weB-
not dOlll:!. Then, as regards the number of persons to be .appointed to tbj,s. 
COlllluittl'e, 1 ·think there is a great deal to be said in favour of the view that 
all the IJl'ovillCt'S of India Hhould be repreHented. Of course, Bengal's troubles 
ure ~ greateHt at the present moment. . But theW' are some other Provinces. 
also which are begilluiug to feei the pinch and it may be that in future, MadraS. 
/lull BOluLuy ul!;() may be affected. • . 

Syed Ghul&m BhUt K&lrang (Eust Punjab: _ Muhammadan): Even the 
I'uuiab. I Dr. P. If. 'Bauerjea: That i .. a possibility, although not an immediate-
pOSl;illihty. God' forbid that. Therefore, Sir; the difJerent Provinces should be· 
fully ,reprt:sented 011 this Committee and it would not be very wrong if tf 
Committee of 15 'Pe!'SOllS is a.ppointed, ien from this House -and five from the' 
Council of ~ . Then full representation can be secured. I would therefore-
request nw Honourable friend, Mr: Essak Sait, to modify his demanci to soine· 
extent. I: also request the Government to go a little further -ani agree to ten I 
Members from thiM j.louse and five froin the Council of State instead of three' 
Members f)"Otn this House and two from theCo.uncil 'of State. I ~  15, 
Memhers for both Houses should not be 8Z1 ~  number, I think tbt 
would h: tL reasonable distribution. Sir, three Members only from this House 
is a ridiculously smull number and it will never do justice to the great. prohlem 
tha.t is before UI. , ' .,. 

Sir 1'. E • .Tamea ~  European): Sir, everybody, I think, would agree 
that the problem is a very great one. But I am at a loss to kn6w precisely 
what part t.his Committee will play in the hierarchv of Committees which ue' 
nttncbed or which· will be. attached to the Food Department. And t would' 
liJie the Honourable Member, who must have BOmp. clear ideas in his 0\\'11 mind 
on this subject, to enlighten the House as to what he proposes to do, first. 
with regard to the existing committees and, secondlv, with rega!'d to the (lom-
mittt-es that have been recommended by tlre Gre'gory Report. -I find that'" 
thut report recommended that there should be, in addition to the advisory' 
cOlnmittee on ~. an expert 'Panel of not more than six dlawn from the· 
trade. That would l1lake two committees. Then there is alreadv in existence' 
1\ cent,ral advis<?ry committee concerned with food· production: That was: 
origina!ly attached to the Department of Education, Healtl.t and Lands. It· 
WQS then hastily hnnded over to the new Depnrt·ment of Food, and that Depart= 
mE-nt hs, since receiving it, kicked it into the void and it has never been called:. 
Is that committee going to continue to exist.? 

The Honourable Sir Iwa1a Pru&d Brl'Yutava: It hRR been called. 
Sir 1'. 1:. lames: I am glad to hear that. But t.here we have already three' 

cOllunit:tee;:. What is this new committee going to do?, Committ.eesof this 
House which are attached to departments have not had altogether, a happy' 
~ . Some of them have not been called at all; in regard to one como. 

lllittee which wall recently 'appointed Ilnd iR now attached to the Department 
of I'liormntion ond Broadcasting,. it was found bv the Member in charge that-
the memhers were not adequate for the advice' that' thev were required to-
give, .Hllci AO he has made it into an enormous committee 'of forty. Therefore-
lbe ~  character of this ~ committee as a committee of this: 
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House i. gone and tile three members who are elected by this House find 
themselves surrounded by gentlemen with various degrees of interest, and 
the..>-efor':l m:e not able fo give the advice, that this House elected them to give. 
1:;0 I should like' to know, before proceeding, to -iecide whether we should 
sU'pport the original ~ or the amendment that has been moved, what my: 
JIonourablE' friend expeots from this oommittee and what he is going to do 
wit.h rt'gard to the recommendations now before him for the appointment of 
.othE'x committees drawn from non-official sources but mote directly connected 
with lin expert' knowledge iof the subjects which they have ill hand. Then 
pEtl'hnpti we shall be able to deoide exa.ctly what attitude to take on the motion 
now' bsfore the House. 
. Mr.BOOIIblbhOJ A. LalljH (Bombay Central Division: Muhammadan 

, Rural): Sir, I entirely agree with the remarks that have come from m,vHonour-
,able frieq,d. Mr. Essak Saito 1.'his oommittee was appointed 'tit It .time ·when this 
House .felt the need for it, fmd it WitS only Jllst week on a Sun<4lY that. we were 
,invited to go through volu1lllinous papers. T think that was very unfnir to this 
House,. This is a.very important question beeause I find that Government havc 
constituted ,(:ommittees comprising no less than ~  persons from different 
:provinces to discuss this matter which is RSlmportnnt ElS ~  other war matters. 
And ,,-hen this House is required to be consulted we are told thlt't, they want onl;v 
three meJ!tbers. Government have one excuse, nlunel.v, that. the.,' hn've got 

'representatives from the provinces. Of course so long as the,\' get those official 
representatives from provinces we have nothing to say; but I think Government 
'have no right to ask the provincial Governments to send non-officials or uppoin* 
·them\ themselves when the elected represeiltaiives from theprovil1ces are in this 
'House. ('It is not right and I want to know from Government why the,V nre 
treating the non-official representatives of the peoples of the provinces in this 
House in suoh an unconstitutional manner. If they do ~ W(lOt them why not 
-dissolve this House? Do they honestly prefer non-officinls from o,*side to the 
.elected representatives of the people 'I I think it fair that in the interest of the 
provinces they should ha:ve their ~  whom they .have returned to this 

. House and, therefore, the number of ·fifteen is quite right considering t.he 
'importance of ' the l}uestion. 

JIr ••• JI.JOIbl (Nominated Non-Official): 'Sir, I rise to. put in Il plea that 
-the Government of India should treat the committees of the Legislature with, 
;proper ,respect. Judging from the tendency of the various .departments of the 
'Government of India. I feel they are not treltting the committees 'of this Hou'Re 
'with sufficient respect. I had to make that remark during the last Session with 
'regard to a. oommittee attached to another department. The food situation in 
. ~ has become very J:)ad for some time .. Not only in this countr;v has there 
'been agitation and discussion on this 'Subject but it has been discussed' in Great 
Britain and in other coUntries also. But the Government of India did not think 
'it proper to cbnsult the committee of this Legislature 6stablis.hed to give them 
advice on this subject. I should like the Government of India to consider the 
eommittees of this Legislature a'S of supreme advisory MtHtUS. They, may 

11ppoint other expert committees-I um notngninst that-but I the committee 
"'of,the Legislature should be treate<l (LS a committee of supreme importnnoe und 
position. The' Government of India have not done thai; the' .. were not right in 
'<lalling a meeting of the advisory committee 80 lnte. They trent ~ committee!'! 
· of tbe Legislature 8S only of formal ~. The 'cOlof'nittee wus ('nlled 
,onlv two or three davs ba'eknnd the 'work of Government wns '('nrried Oil in the 
,mea.nwhile. Not oniy that; the Government of Im!ia formulntecl their polic.., 
· before cl?n'Sulting the advisory committee. I feel tlla.t it is not even in the 
· interest of Government to show Rcant (',()urtesv to the Lp,gislature Ill1dits 
('ommiUees. , • . 

lb ••• L. O. GwUt (Bombav:, EUl'opean):. Sir, T ha.ve ver\' little to sn,V hut 
'1 should. like. to put u' point of .view which is perhaps opposecl to t.hat of Ill,V 

~  friend, Mr. Joshi. It is a matter of !lome surprise t·hat the eJ[isting 
. ~~  rommittee on Food was not called>llntil Efupda.:v last, the,71h instant, 
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.but I think I am correct in saying, and the Honourable Member will correct; 
.me if I am wrong, that there were six non-official members invited, who ~  
both Houses·Of the Legislature but I think only four turned up. I think ten 

days' notice by telegram was given; why were they not present? I am not 
~ this ~  but I would ask that if an advisory comt!iittEttl of the House 

IS nppo!nted, and It be of the number of people stated in his motion, as many 
'as pOlilslble' should turn up to qiscuss oq a matter so important as f004. 

Sir Oowujee Jehangil' (Bombay City: Non-Muhammadan Urban):' Sir, it is 
·on more than one occasion that we have heard criticisms of the committees 
·appointed by this House attached to different departments. I am afraid the 
responsibility for the work carried on by these committees has to be shared ,both 
by Government and the House, and if we huve had cause of complaint it ~  
been against both Govel'nment Ilnd this Honourable House. When a committee 
is ~  on a question of this importanee one would expect· that this 
Honourable House, which was given the right of eleeting members to such a 
.committee, would use their discretion as to tlle personnel of that committee·with 
some wisdom. My complaint has been that the personnel elected on ~  
-committees is not of a character which will satisfy either the general public or 
-even this Honourable House. 

Dr. P. N. :8anerjea: I dr, not agree with this. 
Mr. PresideDt (The Honourable' Sir. Abdur Hallim): The Honoura'ble, Member 

is casting a reflection on the members of such committees. 
Sir OOWaaJee JebaDgir: I am not, Sir. 
Ill. Plreatdent (The Honourable Sir Abdur Rahim) : The Honourable Membet 

is casting a reflection. . . 
Sir Oowaajee Jeh&Dgir: I cast no reflection on anybody. ,. 
Mr. ftelldlent (The Honourable Sir Abdur Rahim): The Honourable Member 

js casting a reflection on the· entire HoU'se. .-
Sir CJowaajee JebaDg1r: If I have done that. I apologize to the entire House. 
Sir, we must al80 remember that an impoJ'tant section of this House has 

oehosen to non-cooperate. That must not altogether be forgotten. That also 
weakens these committees. There a're many clever men elected to this House 
belong to a party that has not been present for a long time . . . . . 

Dr. 'Po N. Banerjea: Many of them are ~  here now. 
Sir OOwuJee Jehanglr: I welcome them. I honestly welcome. them. and I 

,do trust that they will lend their services to such committees. The fault of 
Government is that they also do not attach that importance to these committees 
that they ought to. . .. . 

AD 1l0ll0Ul'able llember: Is that in order? 
Ii!- Oowpjee JehaDgir: Reflection OD. Government iJ;l this House is in order. 

Reflection on anybody· else is not. . 
lIr. Ple&ldeDt (The Honourable Sir Abdur Rahim): Order, order. 'l'he 

Honourable Member was making 0. reflection on the entire House. 
Sir Oowasjee Jehanglr; I have already apologized, Sir. .. . 
Now, Sir, I have had occasions to criticize some of these commIttees. The 

:responsibilities .thrown UP0E. their shoulden ha'Ve been vast . . . . . 
Sir lIubammad YamfJl Khan (Agra Division: Muhammadan Rura!): What 

is your suggestion now? . 
Sir OowaaJee Jeb&Dgir; My 811ggestion is that we sQould take ~  cure in 

future in our choice of penonnel at the time of electhlg these commIttees. We 
should see that; those nominated by the Governmeht on these committees-.when 
they have a .right to nominate-a.re men who will really ~  ~  purpose. for 
which they are nominated. And I would suggest thai no nomlDated member 
-should he allowed to stand for election, because they are not elected to th. 
House. 
. Jrr.:I'. Jr. JOam: We are as good Members of this House as others. . ' 
. Kr. PnIIde:a.t (The Honourable Sir Abdur Rahim): I think the Dommated 
Members are as much eligible for election aa others. 
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Sir 00wUjIe .Te.Il&DI1r : Just now we had a committee on which a nominated. 
Member ~  himself for election and it was found that he was not alll)Wed. 
'ii9 stand. . , 

Mr. PrIIlclea' (The Honourable Sir AbdUl' Rahim): That was in the term .. 
of the motion. ' I 

Slr 00wUl .. .TebaDCh': The terms of the motion should be" Iluchth .. , 
nominated Members should not be allowed to be elected. -

Mr. PreII4ent (The Honourable Sir Abdur Rahim): The Honourable Member 
ilt' at liberty to move an amendment. , 

SIr aowuJ .. Jah&Dllr: 1 am only expresaing an opinion; I have &.so expressed 
. it before. And then, I S8Y., the committees will function and the Governmen' 
wijI attach that importance to these committees which they ought to . 
. ·Mr • ..,,,ammy .AIbar All (Lucknow and Fyzabad Divisions: Muhammadan. 
Rural): Sir, I wish to speak just now ~  8 relevant matter which is, connecteq: 
with the amendment of my friend, Mr. Essak Saito . 

We received a pamphlet 18st night, 11th November 1948. It 'relates to the' 
food situation in India and recommendation of Food Committees. Somehow we 
devoted BOme of our time to studying it because of the fact that many of ua. 
were to speak.in this House today, 

What I find is this: On page 6, paragraph 64" it is said by way of recom-
mendation :' 

"It il l'Ilential that the Provincial and State authoritiel should Bet up Adviaol'1 
Bureaux ..••. " 

My Honourable friend, Sir :F. E. James, in his speech also referred to a non-
official Committee as recommended in the pamphlets as follows: 

.. . . . . . .Adviaory Bureaux to which the plllblic can turn for detailed guidance and. 
acivice, and. that the Rationing Authorities ahould leek the positive auiatr.nce of public-
Ipirited citizens by Mi.t.ing up non·oflicial AdvilOry Commi""eea." 

Sir, this paragraph is a very important one, but I am sorry that the Govern-
ment did not follow the recommendation of this committee. 

At the same time· on page 8, paragraph 72, it is stated: .. A small standing 
Ilrices committee ... " .. ", etc.. Government seems to be very much 
enamoured of the word' 'small-. I submit, Sir, that the Government seems to. 
be obseBBed with the idea: of- having small committees only from this House to 
advise them. These recommendations themselves Bre a proof of that fact. 
Therefore, I support the amendment of my Honourable friend. 

"!'he JIoDoarable Sir Jwa1& Pnaa4 SrlvutaV&: Sir, I wish only to assure 
the House that I was most anxious to consult the Legislature on every matter' 
concerning food, and if there was delay in calling a me'eting of the Standing 
Committet. in the past it was only because we were busy fonnulating a new 
policy. And I must confess that I was not quite sure of the existence ('f • 
committee specially for food. 

Dr. p, 'II. Buerje&: What R confession! 
'!'he Jlouoarabte Sir Jwa1& Pruad Smut •• &: There has' been no ('ommitt.ee' 

for food; nlP.re is no committee today for food, and tpat i<; wl-,y I took up the 
matter at · .. nce that the Food Department should have a special committee. 
That is why I ~ t.be motion today. . \ 

, I. wish to assure the House that there is no intention on my, part to ignore' 
the committee of the Legislature. I consider them ',supreme advisers', as 
BOrne one has said. In my speech at the opening of the Fourth All-India 
Food Conference, . I made public my intention to associate public opiniQn 'With 
our work. That intention I still hold. But I feel that it is of the highsst 
12 N importance that whatever other bodieR may be set U!' for the 

ooK. purpose, tpe Legislature should have its own standing committee for 
m;\' department, as is the CAse with ather departments. I do not wish to 
amalgamat.e this committee with other bodies. I may tell the House that 
apart, from a committee of the I .. egislature, which I hope will be set Ul' 8S i;he· 
result of this motion, I have under active consideration the cODstituticJD .. r a. 
ncn.-officiaj body to act in an advisory capacity ,of a. more general chamcter 
and representing all important ~  of the pub1i(' opinion. r have also in 
8('eordance with t.he recommendations of the Foodgrains Policy Committee-
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under urgent examination at the moment the oonstitution of a committee ,on 
prices. The ~  also recommended an expert panel of not more 'than 
six draWD from the trade whose advice should be taken on appropriate oCC8-

'sions. We are examining whether or not this expert panel should be some-
thing separate from the bodies whicn I have already mentipned or should be 
formed from the expert members of those bodies. We have on the one hand 
to keep in touch with public opinion and obtain the necessary expert advice, 
and on the other to avoid the undue multiplication of committees and bodies 
of that kind, or the formation of bodies which are unwieldy or in other words 
unfitted to consider what are technical problems. This is a matter involving 
very c8l'eful planning and thinking out and as we have not yet come to & 
decision I shall press on with their examination as rapidly as I can. I hope 
I have explained what my friend, Sir F. E. James, wanted-he is not in the 
House, I see, now. As regards the amendment moved by Mr. Essak Sait; I 
regret that Government is unable to accept it; but I would. ~  Dr. 
Banerjea's modification of it, if that would be accepfible to the Mover of 
the amendment. , 

Mr. H. A. Sathar H. BBB&k Sait: Yes; if,as I understand, it is ,ten from 
this Hous8 and five from the Council of State, I accept the modification, . 

JIr. Preaiden' (The Honourable Sir Abdur Rahim): The question is: 
"That for the figure '3' in line two, the figure, '10' be sublltituted." . 
The motion was adopted. 
lIr. Pr8lldaD.t (The Honourable Sir Abdur Rahim): The question is: 
"That thiaAuembly do proceed to elect in such manner &8 the Honourable the Presi-

dent n:.ay direct 10 non· official Members to serve on the Standing Committee to advise 011 
subjects in the Department of Food during the remainder of the financial year 1943-44," 

The motion was ,adopted. 

. 
ELECTION OF A MEMBER TO' THE COUNCIL OF 'rIlE INDIAN 

INSTITUTE OF SCIENCE, BANGALORE. 
Kr. 'J. D. Ty80ll (Secretary, Department of Education, 'Health and La.nds):. 

"Sir, I move: ' 
"That this ABBeJDiJly do proceed to eleot, in BUch manner as tuay be approved by the 

Honourable the the President, a member tQ repreleDt this, House on the Council of the 
ludian lnlltitute .of Science, Bangalore, for the period 1944-46 (bc;>th years incluaive) in 
pursuance of the provi.iODll of clause 11 (SeCODdly) of t.he acbem. for t.he AdminiaratiOD 
anci Management of the Properties and Funda of the Iustitute, :which was published in 
t.be Gazette 01 India with the notification of the Department of Education,' Health and 
Landll No. F. 53-1/37, dated the 2nd December, 1937, Ittl subsequently amended." 

lIr. Preaidell' (The Honourable Sir Abdur Rahim): Motion moved: 
"That thia Assembly do proceed tQ elect, in such manner aB may be approved by the 

Honourable the President, & m6lllber to represept this House on the Council of the 
Indian Institute of ~  Bangalore, for the pariod 1944-46 (both yean inclusive) in 
rurauance of the provisions of clause 11 (Secondly) of the acheme for the Administrat.ioD 
.. nd Management of the, ~ and Fundll of the Institute, which was published in 
thr. Gazt-tte of India with the notification. of the Department of Education, Health and 
Landa No, F. ~  dated the 2nd December, 1937, as subsequently amended," 

)laulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Mav I 
know from the Honourable the Mover of this motion how many sittings' of 
this Coundl there have been during the period of last two years?' 

JIr. J. D. '1'y8Oll: This is not exactly a Commft.tee; this is the Council of 
the Institute; it is not a committee. 

Jl&ulvt J(uhammad Abdul Ghani: I knew that, and I said so, 
Kr. J. D. Tyson: I am afraid I do not know how many times they sat, 
Dr. P. lr. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 'May I 

say a word about it, with your permission? The. governing body of the Indian 
Institute of Scienr-e consisi:f! of 14 persons, of whom one is elected from this 
House; and this ~  hRS from the beginning sent a meJ;Dber to that hody". 
As a rule, three meetmgs of the' governing body are held every year, and our 
learneti friend, Dr. Sir Zia Uddin Ahmad, ill at the present moment ollr re-
presentative on this governing body. 

JD.ulvi JlulJa,mmad Abdul QhaJ1i: I wanted information IlS to how many., 
meefin<"q were heM. 
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Dr. P ...... erJ .... : Three ordinarily. . ' . 

. ' Mr. PntAlIIL' (The Honourable Sir Abdur R!iliim): The Honourable Member' 
cUlmot make two speeches. The question is:' 

"That thil AIHlIlbly do pl'Oceed to elect, in IUch 4nanner as may be approved by the· 
Honourable the P_idellt, a member to repreaent thia Houae on the Council of the' 
Indian Institute of icience, Banplore, for the reriod ~ (both yeera incluaive) in: 
porsuance of the pl'ovisiolll of ·clanH 11 (Secondly) 01 t.be aeheme for the AClmini.tratioo. 
and MalHlgement of the Propertit's and Fundi of the Institute whkh was published in 

,the (,'tr.f'.tte 01 b,,/in with the notification of the Department ~  Educatiatl ' Health and 
Lands :So, F . • 63-1/37, dated the 2nd December, ]937, 88 8ubaequentIy amended:-' 

• The motion was adopted. . 

Mr. PruidllLt (The' Honourable Sir Abdur Rabim): I may inform Honour-
able Members thot for the purposes of elections of meIpbers to the Btanding 
Commit,tee of the Food Department and on the Council of the Indian Institute 
of Scie.nce,· Bangalore, the Notice Office will be open to receive nominations 

· lip to 12. Noon on l\Anday, the 15th November and that the elections, if 
necessary, will ta,ke place on. Wednesday. the 17th November; 1948. The· 
elections which will be held between the hours of ~  A.X. and 1 P.lI. in the 
Assistant Secretary's room in the Council House, New Delhi, will oo.tlonducted' 
in ~  with the principle of proportional representation by meahs of the 
fingl.e transferable vote. . 

MOTION RE THE FOOD SITUATION. 
The Jlcmoarable Sir lwala PruId Srivastava (Food Member): SiT, I teg 

to move: 
"That-the food situation in India he taken iJito consideration." 
1. move this motion with a heavy sense of responsibility because I am 

keenly cOlVJCious of the fact that we are to-day in the presence of a tragie 
calamity affecting a large number of our countrymen. Let me ~  the 
HouRe that the Government of India fully share their anxiety and that nothing-
which is capable ofhringing speedy relief to the distressed people will be 
l(>ft, undone. . 

Sir, I propose to ~  before the House as shortly and simply as possible 
the practi('/Il steps which the Government of India have taken iti co-operation 

~ the provinces and States to deal with the situation since the House' II let 
lallt. . 

Our first task was to mobilise the surpluses available within the country 
amI to en"ure their speedy despatch to the deficit areas. . The revised hasie plan' 
. which came into operation from the first August aimed at B distribution of 14 
lakhs tons of foodgrains to deficit areas within the period of eight months 
ending in March 1944 .. During the ~  three months of its operatiol1, over 

,610 lakhs .tons of foodgrains have ~  sent to the ~  areas. I' gratefully 
acknowledge the assistance which we have received ~ the Department of 
War Transport and Transport Services in achieving this result. The principal 
recipients of the quantities have been Bengal with 219.000 tons. Bombay 
76,000 toM, Madras '77,ooq 'tions, 'J4ravancore and Cochin .46,000 tons, and the 
Deccan States 6,500 tons. I also acknowledge with gratitude the II:dditiQllaI 
surpluses voluntarily declared by the provinces and St-ates subsequent TO the 
formulation of the revised basic p1an, which have amounted to 2,22,000 fons. 
I mentioned these figures with no sense of complacency; ~  IC?ng as there is 
an:vwhere in India a surplus which might have .been procured and uSAd fQr 8i 
deficit area hut has not been procured I cannot rest content. But T t.hink, 
Sir, that acknowledgment is due .to those who have made, what has been 
achieved, possible. . . 

On the question of ~ I have Rlready announoed ~  exports from 
India have been ~ with the exception of sme,ll quantities required mainly 
for Indian Reamen RRiling through the Indian Ocean area and for bona .fide stores 
for ships which sail from the Imlian ports. . In the maUer of imports we' have 

· continuously pressed upon His Majesty's' Govemment the 'supreme neoessity of 
· .importing- large quantities of foodgrains. from abroad to ma.ke up ~  in 

, our own S"JPply. Bis Majesty's Govemment have . ~ to' this ' rectu •• 



aud have allocated shipping sufficient to import dubstantial qUlUltities before 
the end of the current caJendar year. This involved a considerable l'tldistribu-
tion of tonnage, a process which takes time, but my latest information is 
that 41,000 tons of foodgrains have already arrived und far greater quantities 
are on the way. I would like to aeknowlec!ge here the ~  i)tiers of· 
assistance which we have received from the Comm,onweulthLfrom \ustralia, 
from Canada, frpm South Africa and from New Zea1and. 

During t.his .titile we have continued ollr ~  to c6ntrol the rise of prices. 
and secure their return to that reasonable level which is of such ~  

significance to the average consumer. Since the free trade experiment termi-" 
n:ated, the power to control both prices und movements of grains ... ·hich was taken 
away from the provinces in the eastern region was given back to ~ . Illl 

most cases provinces have re-imposed price control, whether bv statutory price· 
or by oeiling price, and have taken steps to regulate' movements of graimi. 
These measures have in certain instances resulted in the temporary 4isappellr-
ance of stocks, but there is no doubt that the measures taken have on' the· 
whole, operated as a ~  check on rising prices, and in many cases· 't\\ 
fall in the prices has been secured. In Bihar and Assam the market prices., 
~ ~  quoted to-day below the maximum control prices fixed by J the I)m-
vmClal Governments. In the United Provinces also the market pnces hl\ve· 
registered a continuous decline, nnd in the Punjab the ~  . ~ havf' 
recently flhown a downward tendeney. ~. 

Sir, I would now pass on' to the other llspects of the situation which have-
been claiming our urgent attention. While' the situation in. all the deficit 
areas, and more particularly in Bombay, parts of Madras, Travan core , Cochin; 
and the Deccan StateR. and the cyclone-affected Ilrens of OriSSl\, has been a 
source of anxiety to us throughout the period, the situation in Bengal has: 
naturally claimed our first attention. I have ~  the province myself and 
seen wit.h my own eyes the extent of the calamity which has fallen upon the· 
unfortunate people of Bengal. ,They have, my fullest sympathy. My most 
urgent. task has been,. I felt, to speed up deliveries of foodgrnins to that 
province 'lnd to ensure by all the means in my power that the material is in' 
the hands of the Provincial Government to carry out their schemes of relief. 
We have succeeded to this extent, namely, ~  the d1lily average rate of 
arrival of toodgrains and pulses into Calcutta, as shown by the railway statis-
tics during the period June to October, was over 8,300 tons, as against a daily 
average of 1.600 tons for the corret,lponding period of the previous year. I am 
glad to be able to say to-day that· in addition to the amounts which the Pro-' 
vincial Government' are now sending out to the districts they have " month'll 
reserve of foodgrains for Calcutta itself. As regards distributicininto districts, 
despatches have ~  the last month risen from a few hundred tons to a 
t.housand tons a day, in addition to the arrangements ~  have been made 
to send from the Punjab direct to the districts Q large quantity of wheat 

~ . Arrangements which I shall describe in B moment' are now in pro-
gress to double this figure, in addition to the arrangen'&nts whbh have heen 
made to send wheat products from the Punjab in substantial quantitit'lS direct 
to the districts Without passing' through Calcutta. 

In this connection, Sir, I must offer my thanks. £0' His Excellency the· 
Commander-in-Chief for the help which he has given us and is giving .in 
assisting the Provincial Government with officers, staff and troops, to aSf.l.st 
them in the difficult task of distribution. A Major General has been lent £0 
organise the bulk movement of food grains ~  ~  to the main deJ?ots. 
in the districts and a ~  number of troops, mcludmg a number of ~ ~  
units have been drafted into the area for the sale purpose of co-operattnl1 With 
the ~  in the district in securing onward movement from tha depots 
to the distributing centres at 'Which ~  h1!-ngry people are ~  fed. In ~  
this work, the army is not only ~  to guard the preCIOUS foodstufts,. to 
prevent ]('Ioiing· and pilferage, to buIld necessary temporary storage, ~  
and ~ it during st.orage but is acting as 8 ~  useful ROurce .o! ~  
and infom\[\tion regarding the needs of the entIre area. In addition, SIr, the-
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.Army ~  are doing all in their power toO assist in the onerous task of 

.providing doctors, hospitals &114 . ~  relief. The Bengal Government 
~  were hlllldicapped Drat of all by shortale of stocks and theu by dim-
.culties of movement and it is hdtJed •. now tqat these difJiculties have so largely 
heel I removed, ~  -efforts to open fA large number of :free kitchens and-

,group feeding centres together with the schemes of rationing which are beiug 
. developed, for instancer, at Dacca and Faridpur, wiU be able to afford _ the 
necesaary relief. The House will, I am sure. desire me toaoknowledge the 

~  and inspiration which we have received fro;m the visit to Bengal 
. 'which was paid by His Excellency the Viceroy within 8 few d8\'s of his 
;-taking up of . his office. " , 

To revert for a moment to tbe question of supply. The House will recall 
·that H. E the Governor of Bengal estimated the minimum quantity of food 
· grains necessary for Bengal from outside during the three months October to 
. ~  at the figure of 2® thousand tens. We immediately planned the 

I if despatch of tliis quantity to Bengal and 82' thousand tons were Bent during 
.,october. We hope t,hat our arrangements will secure that the Jigure given' by 
,the GovE\lJlor will be substantially exceeded. We' attach the greatest import-
ance to two points in Bengal, namely, the rationing of Calcutta and the 
procurement of the aman crop. Our Rationing Adviller has been down toO 
Bengal on 'more \.hau one occasion and remained for C'..onsiderable periods work-
· ing in ~  co-operation with the prorvincial authorities on i.he gigantic tMk .of 
preparing a rationing schenie for Calcutta which I hCJpe will very shortly be 

· seen in operation. We have also sent another officer of the Department to 
.oollabdrate with the Provincial Government in tbe preparation of their 4"'CI" 
procurement scheme, the final details of which are now under urgent consi-
·aeration" Although we have to some extent, been unavoidably pre-oocupied with 
the situation in Bengal, we bave constantly kept before us the needs .of 

. TravancorA. Cochin. Bombay. the Deccan StateBand Madras, 1 IJhould like 
t-o refer pR"ticularly to the success of the rationing scheme in Bombay nnd to 
'the fact that there, as also in the case of Madras. my information iii that the 
population, so far from finding rationing to be Borne sort of penalty or 
nuisance, h,.ve found it a welcome boon. 

Simultaneously wit)1 the execution of these shert term remedies. we have 
been concenled with the heavy task of formulating a long term policy on the 

'basis of the recommendations of the Food Grains 'Policy Committee. I need 
not here ~  tbe extensive recommendations which have heen made by that 
·L'!ommittee. They are well known to the lIouse, as also the fact that we have 
accepted the report as the basis of our future policy. I trust that this Heuse 
will agree that we have lost no time in securing the views of the different ad-
ministrations concemed and in coming to decisions on IIl&jer points. I feel that 
the patient and continuous labours of the. Committee and the consideration of 
their recommendations by all coDeerned hal! led, ~ the first time. to the. evolu-
tion of an All-India policy. The views ~  at thl) Fourth Food ConfereDee 
indicated very wide and substantialagn)ement and I am confident of securing the 
whole hearted co-operation and support which (l,lone can enable the ~  to 
"ecure that the resources of the country are brought to ac,count and are dishi-
'huted on an equitable basis. I have made it clear. Sir, that I intend to exercise 
the degree of superintendence and controi at every stage which is necessary lie 

• ~  success and I claim .the support of this Legislature in carrying out that 
· intention into effect. Under the revised basic plan, we have to secure as accurate 
an account 88 possible of the surpluses and ~  e.nd move the surpluses' to 

·the deficit areas. At the Fourth,Food Conference the Provinces agreed thali thll 
final determination of the surpluses and deficits and the allocation of stockEl W8R 
to reAt with the Centre. For procurement, we 'ecided to relv on the Provin-
cial C10vemment agencies for the lIimple reason that in the state of ~ 
in whirh we find ourselves' proeurement . must be a co»tinuons nroceSR ~ not. 
wait while sny country-wide ~.  machinery WM heing flevised and ~ 
into action. ' 
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Sir, AS to the prices, we have determined that a statutory price control ~  

allfoodgJ;ains all over India is the goal to which. we must work, ~  COD:d11 

tiOllS arb such t4at progress towards it ha.s to be by stages. In our pnc.es polio.,. 
. we have no intention of pushing down prices below 0. level wht're they give a faIr 
retum to the producer and we intend by every means in our. power to proteot 
the producer against undue rise of [I.rices in the commodities which he requires. 

,We intend to remove progressiveI1-ni .. ~  price divergehcies ,in. different areas 
which give rise to so much controversy. But;we are convinced that control of 
the prices of foodgrains is an essential factor' not only in the feeding of the ~ 
but- in the whole economic structure of the country. . 

I now turn to rationing. Rstioning in urban areas,we are persuaded, is all 
essential fact.ol: in the general scheme and the more its benefits beoonle kllown 
the more irresistable will be the demand for its expansion; 

, ~  I shall not"fail to press continually fOr the importation of fO?dgril.ins ill 
, quantities which will ensure the restoration ~ ,pUblic confidence and the estab-
. lishment of reserves which will enable us to deal with emergencies and facilitate 

·effective price cUlltrol. Our .policy on all these points wal! fully stated at the Food, 
Conference und widely published and I would like to asl. this House to endorse 
that policy. Sir, I am p.eeply conscious of the necessity of ussociating non-official 
public opinion with the work of the food administration throughout the country. 
The Government of Indio. has impressed upon the Provincial Governments· the 
importance of this and I have .given my active consideration in setting up a body 
at the Centre in an adyisory capacity fully representative of non-official. public 
opinion. While we have been concentrating our attention on the question of 
efficient procurement and distribution of food resources throughout the country, 
we are fully aware of the paramount importance of increasing those resources by 
an intensification of the .. Grow . more food"· campaign. My Honourable 
Colleague, the Member for Education, Health and Lands, has given his· personal 
and constant attention to ~  matter and the provinces and States are fUlly 
alive to the necessity for taking active measures to realise the increased produc-
t,ion targets set for them in respect of the coming crops. . I will hot attempt to 
prophesy regarding the prospects of the coming· Khanf crops, bu.t the ;ffouse will 
be interested to know that, according to the first All-India rice forecRst, the 
Qerea!!e under rice alone has gone up by Bbout four million acres. So 'far, the 
condition of the rice and other Khan! crops. millets Rnd maize, has been reported 
good nlmoRt without exception throughout, the country. 

Sir, 1 have ~  to give the ;House BOrne picture of the activities of the· 
Department under my charge duriQg the last three months. 1 cannot be sutistil:la. 
&nd shall never be satistied so long atj hunger ana distress exist, but I claim that 
we have been successful in maintaining a steady' dow cif. grains-il'om the surplus· 
to the ~  ureas, ~  to pre-arranged programmes. The delivery of grain 
to Illost of the defiCIt areas 'has enabled them with the assistance of their own 
efforts to keep the situation under oontrol ~  in ;Bengal we are able to show a 
considerable improvement in the supply position. The e¥port of foodgrains from 
the country has been stopped and we have secure,:! the detinite assurance of 
substantial quantities of· imports from abrdad. The provinces and ~  are 
constantly improving their procurement machinery and mobilising their food-
grain resources lor the purpose of domestic consumption and export. Rationing 
is being widely and increasingly adopted, and, above all, we have hammered out • 
und secured agreement to a policy on a common All-India basis. It now J.'emains 
for India to show that she can be united ill' carrying out that policy to a success 
In the task which lies ahead of me I need all the support and guidance 'which 
my ~ . the ~  of this House, can give me .. I wish to a<lsure them 
that the&r behests wdl have my first and foremost consideration. A matter of 
this gravity admits of no party or political considerations. I am sura we are 
all. actuated and i?spired by one and thE\ only .one consideration, namely, t{) bring 
rehef to our starvIng countrymen. To . that 81m I am devoting myself night a.nd 
day in all humility and sinoerity. . . 
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:Mr. Prealdlllt (The Honourable Sir Abdur Rahim): Motion moved: 

"That, the food aituation in India be taken into consideration." 
Before the House proceeds further, I 6houll1 like to know from the Honour-

able Members whether they' dei!ire to have any time·liniit for the speeches tha. 
;are going to he lll!1de. 

HOnourable Members: Yes, Yes. 
:lIr. Prelident (The Honourable Sir Abdur Rahim): On the last occasion, the 

Leaders of Parties were allowed 30 minutes and the other Members 20 minutes 
each and the Government Member was allowed one hour or more. Will that 
'lluit the convenience of the House on this occasion also? 

Sir Kuh&Dnnad Ya.mln EhID (Agra ~  Muhammadan Rural): No, Sir. 
I would ~  to propose that the Leaders of Parties should have one hour each 
'Qnd the MoverR of amendments half an hour each and the other Members 20 
ntinutes each. ' 

Honourable Member8: No, No. 
JIr. President (The Honourable Sir Abdur Rahim): As there is,a difference of 

opinion, I cannot decide. 'Honourable Members must ~ this matter 
~  themselves and let me know what is their decision. 

Mr. N. M. Joshi (Nominated Non-Official): Sir, we accept your suggestion. 
Some Honourable Members: ,No, No. _ 
Kr. President (The Honourable Sir Abdur Raliim): Very well; then, so far, 

there will be no time-limit. 
Sir Mub&mmai Yamin Klim: Is there any time limit for Movers of Amend-
~~  • . ' 
, JIr. President (The Hoqourable'Sir Abdur Rahim): There will be no time 

limit for Movers of Amendments, either; Perhaps the amendments be moved 
first. r 

Dr. P. lI. Banerjea (Calcutta SuburbR: Non-Muhammadan Urban): Sir, 
before the amendments are moved, may I make a ~  in this regard? If 
you kindly permit, the amendments ma:y be moved on Monday. The different 
Parties are- trying to arrive at a settlement with regard to amendments, and if 
some t.ime is given, we shall be'Teady with Ollr amendments. In the meantime, 
the debate may proceed. 

Sir Kubammad Yamln Khan: Then there will be no speeches on any of the 
amendments. 

JIr. Prelids (The Honourable Sir ~  Rahim): If that will suit the 
convenience of Honourable Members generally, I will not stand in the way. ~ 
it must be clearly understood that if the amendments are not moved today and 
jf they are moved on Monday, then any Honourable Member who has ~  

• today will not be able to speak on the amendment again. 
Dr. P. a 'B_erJea: Quite right. 
JIr. President (The Honourable Sir Abdur Rahim): I do not know if \ that 

'Would suit Honourable Members generally.' -
Sir Muhammad YamiD lDIan: We want to move our amendment today, and 

if possible ,ve will arrive at an agreement between the Parties by next Monday. 
If we arrive at an aglElement, then it Will be eBsy to move another amendment to 
thi6 amendment. : . Ii. 

Mr. President (The Honourable Sir Abdur Rahim): If notice of that amend-
" ment is given in time, that will be taken up. Does anyone wish to move his 

amendment- now? 
1Ir. Abdur Baaheecl OhOudhury (ABsam: Muhammadan): ,Yes, Sir, I wish to 

~  my amendment. 
:Mr. Prelident (The Honourable Sir Abdur Rahim): ~  the Honourable Mem-

ber may move. . ' 
I Mr: Ab4ur :B.ashH4 ~  Sir, I move. 

"That to the motion, tbe followin" be added at, the end : • 
'with & view to Bet up & Committee of Enquiry of Central Legialature " ith elected 

majority to enqnira and report on the breakdown of Hi. Majelty'. ~ in India 
iDumuch as the Government of India and the Provincial Governments 10llttbeir foresight, 
~  of l'elponsibUity ~  sense of primary duty to protect human life and failed tel handle 



lood .ituation properly with the remit. that thoUlancia have already perished for want of 
food and thoUlanda are atill dying .for want of food in different. partll of ~. count.ry and 
l'peciaUy in Bengal'... . , . 

Sir, we meet today under very different .circumstances. ,Last time when we' 
debuted the food situation in the country, we were only ~  with starva-
tion, but now starvation and death are 'facing us all over the country. Now, 
thtl circumstances have chunged. Wt;are losing thousands of our brethren 
every clay. '!'he 'worst of it is, had these deaths been due to natural causes, 
one would not have felt so much. This is ~  famine and it has been 
~  to be so by all that under the ~  hand of the oppressors many' 

unfortunute IJeople nre perishing. It is the duty of the House to pray .for the 
d(!purted souls and 1 pray that God, in His Infinite Mercy, may grant succour 
to the d.eparted souls.. In tohe last J1'ood Debate, we brought to the 'notice of tge 
Qovernment·; on the platform and in the Press and in every possible way that 
death en blOt! was staring us in the face. We failed to move the Government 
ut that time. The Government were very apathetic. Peop"le with huIIian heart 
_felt for these poor people and many went to- enquire about the condition in 
llenglli. Sir Juga-dish Prasad, an ex-Member of the Viceroy's ,Executive .Council· 
felt fOi' the people of Bengal and paid a visit to some of the places where people 
Werc dying in hundreds. He brought out a memorandum putting forward the 
re!mit.s of his investigutions during his tour and he invited all the Government 
,offieiuls to go and look at the pitiable condition in which the people of Bengal 
were dying. Practically no heed was given to his memorandum. by the Govern-
ment. I do not remember to have seen any Government Member going there. 

The Honourable J'waia Prasad Sri ... tava: We had all. been. there, Iilld the 
Viceroy I1lso went there. 

Mr. A.bdur, Baihead Choudhury: Our brethren in Beugal 'Xert; d)'Jug in 
thoul:lands. 'oVe sought the help of the <!J-ovemment, but we did not get any 
t1pprtleiable help. The Mayor of Calcutta, in his helpleBBness. appealed to the 
British Premier nnd to the ~  of the United States and requested them 
to come to the rescue of Bengal. The President of the United States gave a 
reply saying that shipping was qat available and so he could not help. Our 
British Promier sent a reply, I am told, but I have not yet seeD its contents. 
At least for a month he did not send any reply. Things went from bad to 
worse and our people begun to die in thousands every day. Last of all, the 
people had no help; they died 'in ~  without any help from' outside. I 
believe most Members here have read the report of the Honourabltt ~ 
Kunzru who said thht he had found people dying like cats aJ).d dogs and bodies 
being eaten up by jackals and vultures and corpses lying about in different parts 
of lIle couutry; and he specially refened to the OontBi sub-division of the Midna-
pore district. At thai: time, impotent and powerless as we are, we felt ashamed 
that we oould not render any help to the people. The destitute people in Bengal 
telt they had no friend, no Government. no Vicel;"Oy, no Parli'ament. no Secre-
tary of State ~ even no King. That was the condition iIi which our brethren 
in Bengril have died and are dying en bloc. Sir, it is difficult ',to estimate the 
total number of people who have perished in Bengal on account of these death, 
fr.om starvation. According to _the estimate of the Seeretary of State'it is one 
thousand per week, but the Honourable the Food Member 'was doubtful about 
it as nppearecl froin the reply tliat he gavA to questions in this House the other 
day. The leading paper Statesman madA a. rcin@'h calculation' and found thati 
~ Will! not les8 than 11,000 a week; but neither the Secretary of State nor the 

Statellman represents what is ha.ppening in the interior of ~ country. In the 
last fo?d debate in the Calcutta ~  the Mayor gave the figure, and 
all he IS a man of tIle country and IS on the spot his version· should be given 
more credence. ~  that of anyone- els9. . According to his estimate 'Bengal 
bas lost 16 mllho:n people thr?ugh ~  by starvation. It has got only one 

~  ~ famme of 1866 10 whIch one-fourth of the population perished. 
Tn thl!!,. ~  one-fourth of the people has alreadv perished and God mows 
how many more will perish in' the nen few months: . . 

02 
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The aoDoarable Sir ~  Pruad Srivutava: 

estimate. . , . 
That is an entirely wrong 

lIr. AbdUl Bub.eecl OhOUdhUIJ: It is the Mayor of Calcutta who lllade ~ 
statement. ' , " . 

Mr. Amery -is putting all blame on the Provincial Government; he ~ 
, powers have been delegated to ~  ill connection with the food problema and 

therefore they themselves lire ll?t very much responsible for what is happening. 
But in ,1866' there was no provincial autonomy, no dyarchy; ~  bureaucracy 
was then,in full power; but even then they could not·foresee what was going to 
happen and could not manage the food problem with the result that a quarter 
of the population died. Sir, to throw the blame' on, other shoulders is a very 

.easy illing. but I consider tha.t the blame lies on the bureaucracy and on no 
. one else. It reminds me of what happened in England in 1874 when the report 
of a ,suspected death .from starvation was reported in a paper known as Friends 
of India. The whole country was in commotion for -daysS;pd ther!il wo.s on 
inquiry 8S to the cause of the suspected deat·h of that one man. Now that a 
qnart-er of the 'People have died, according to the Mayor of CaJcutta, there is no 
mo'\(e on the part of Britain to asce'rtain th\, cause or render anv help. It is 
surprising that the Jloble race of Britons has stooped so low that they cannot 

, be compared to the people of England in 1874. It seems that they are taking 
very little interest in Indian affairs now. If t.he suspected death of one man in 
1874 from ~ put the \vhole 'Country in commotion, is ~  any reaSOD 
why the death of sO many thousands of people would not move even the Viceroy 
to ~  a visit:, to .~  part of Bengal? Are these the f:UCCeRsors of tha.t 
noble race of 'Britons? A very low.specimen indeea I We heard of 8 food 
debate(in the House of Commons the other day. There lire some 600 meptbel'8 
in the House and only SO -or 'S!) peoplo at.tended; and' the' Prime Minister who 
is always busy in saving ~ British Empire from liquidation did not have the 
time to go and attend this food debate. If the Prime' Minister were here I 
would t·ell him that he has suffered 8 major defeat in this war on account of 
what i!: happenin(!' in Bengal and this defeAt has shaken the very foundation of 
the British Empire; I do not know when that foundation will be in order again. 

Now. Sir. let us go to the cause of the famine. It must be admitted at the 
out!'let that it· is not due to nature. In one sentence it Jnl1y be Put like ·this; 
Govf'rnment remAined inaCtive and allowed the prices to rise beyond the pur-

,.chasinq capacity Of the people with the result that thousands and lakhs could ' 
not pr.ocure the money for purchasing foOO and died accordingly. That is the 
sum R.nd substnnee of the whole thipg: and I ~  not alone in this conclusion; 
even ~ Statellman hful come to this conch\sion. That is at the root ~ tbe 
whole . ~. It is (!Ding on· even now. As T said in m:v speech in the las. 
debate, military people go to the markp.t to mak,e purchases. It may be 

interesting for the Honourable' Members to know that in certain 
dij;tricts a Captain goes to the market with Q Ffar}and of one hundred- . 

rupee notes put round ,his neck, and he would p9.y to riCf' ~ ~  Ie ... 
than one ~  notes. Even if the price is 60, Ol; 00 or )0 he would 
pay a hundred .rupee note for that. The result naturally is that the seUers 
do not sell At lower rates. That is what the labour in Bengal jute factories Bnd 
in Assam teR estates had to face. . They could not get rice at lower price. 
Even ~  peuple had to purchaRe rice at almost tfie same price at whicb rice 
wag sold to the military people. The price went up to Rs. 40 a ~ The 
wage-earner could not afford to purehase enough to feed himself Rnd his family. 
The result hf\9 heen, and here I speak from my own experience, that the middle-
class people and wage-earners have been ~  on one mea.l a dav practically 
for the last four or five months. ' " '. . 

lP ••• 

. The Centrnl ~ . allowed the Local Govemment to put restrictions 
on 8s1e of rice and paddy, but nfter tryinfl it for sometime when the Provincia.l 
Govempient almost ~  ,the whole thing in their own way, they at once 
introduced free trade. That upsefi the whole .aTrfmgement of the PrO'f'Ineil9.1 
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G()I.\'E'lrnment because the price jumpeu to ~  level in Bengal, in Assam, ilJ 
Bihar and in other places. " , ' 

Ta.lking of the Assam Government, they put s limit on stocks. Under the 
orders no factory could stock in ~ of 20 maunds in ~~ . But we find 
that that order 'remained on paper only. In the course of SlX weeks, free trade 
was, ~  again, and tltis again put the local authorities in -a very difficult 
situation. They did not ~  what to do. 

Let us now take the case of Bengal. '{'heir ,estimated shortage of foodstuffs 
10r six 'months-from April to Se}>tember was:-

Rice. ., 4,60,000 toJlll 
Wheat 1,20,000 tons 
:Millets aad maize 2,000 tons. 

From the reply of the Honourable the 'Food Member ~ other day, we got 
the following fig\lres of import of foodstufts into Bengal during ~  same period-
April to September: 

Rio. . ... ~  tolUl. 
Wheat and wheat productl • 1,21,000 toua . 

. :Millets 'and maize • • • • • • • • 48,500 tou. 
So the deficit was only in rice, that is to say'they got 8,00,000 tons of ,·rice 

.against their total deficit of 4,50,000 tons. In wheat and wheat products Dengal 

.nlceived over and above what .it needed. And ',80 is the case with regard to 
.milletil and maize. May I know then, what happened to all these imports? 
Whe.e did it go? Where is this excess gone? I d6 not see any reason, when 
oGovernment's estimate of deficit was madE'! up from outside, why a single person 
,shoull{ have died in Bengal for want of food. That is a question mich .should 
.be enquired into if any enquiry committee-call it Royal CommisSion, or what-
ever you like-is appointed. Who got the benefit of· the excess rice, wheat 
.and millets, and why were these commodities not made available to the 'starving 
masses? E:ij.r, many ugly rumours are talked about by the people in this cannec-
.tion, but they need not be mentioned here in this House. 

A,nother factor I should like to mention in this connection, which is respon-
·sible for this, trouble, is that as soon as Burma operations were started, the 
Oovt;l'llment of Bengal seized aU the available boats so that they ~  not fall 
.into the hands of the Japanese. This is one of the reasons why this excess vf 
.rice and wheat Was not available to the people. As is known to every 1)Ody , 

~ internal communication of Bengal depends entirely Qn boats. But, I:jir, 
these boats were seized for fear of their falling into the I hands of the enemy, 
but they have not yet 'been ~ . The result is what is happening tQday. 
If this boat communication had not been interfered with, I believe, at least some 
portion of rice, wheat and millets, which the "Government o,f Bengal got from 
.outside, would have reached the hands of the people. I may be excused fOJ: 
.Baying that in this matter the Government of India and the ~ flf 
Bengal are entirely responsible. ~ did not, stress the importance of bMt 
·oommunicati6n to the military authorities. If they had done that, the military 
.authorities would certainly ha.ve released boats for internal communicQtion and 
.transport in BEhlgal. 

. I come now to the d.ebate in the House of Lords. One or two points are 
interesting. 1 will not trouble the House very much. Mr. Amery in the House 

..of Commons admitted that his Gove1'!lment had failed in handling the food 
situation, but he exonerated himself by saying that his Government had not 
failed •. dishono·urably. ,. His failure is responsible for the death of one quarter 
of the population of Bengal and still he says his failure is not dishonourable. 
This manhus ~  been false to the salt of his birth country and the less s&"id 
about him the better. . . 

Mr. Pethick Lawrence, the financial expert of ihe Labour Party in the House 
.of Commons, opined' that. he did not agree with Mr. Amery's statement . 
. According to him t'he Government of India failed to handle the situation when 
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the catastrophe occUrred. By the Government of India he means the personnel 
holding appointments at the time both in England and in India. The Bia.t".ma." 
also said the other day that the outstanding largest factor has been the ~  
lack of foresight and planning capacity by India's own Government, Central and 
Provincial." I repeat it, so that the House may know it ~  

~  largest factor has been shameful lack of foresight and planning_ 
"capacity by India's own Government, Central and Provincial." I have aome 
of my best friends on the Treasury Benches: what I have said abave is not my 
own remark. It is the remark. of the Statesman, a very "leading paper; and 
1" think my friend!! cannot escape the blame thrown on them. The Sta.te.maftl 
continues further: "A substantial share of the blame for deaths from starvation 
~ ~ on them." 

" So my friends 011 the" Treasury Benches must bear. a ~  portion of 
the blame for the starvation deaths in Bengal. That is not on!y my opinion; 
but .l am quoting the opinion of R very respectable journal, the Statesman. It 
is now established that the Government of India, as defined bjMr. l'ethick 
Lawrence, is_ responsible for the catastrophe that has happened and is happening 
in Bengal. The people who are responsible stand very prominent ~ the Govern-
mc:>nt of India-one is the Secretary of State; "another Is the Viceroy and the' 
third is the G01'emor of Bengal. I wish that the spirit of Burke is not dead: 
I wish thnt Burke.s would spring up in'thousands !lnd demand the impeachment 
of these criminals who are responsible for the death of one-fourth of the popula· 
tion of Bengal . . . . . . " 

The Honourable Sir SultaD Ahmed (Leader of the House): One fourth of" 
the po1"l.Ilntion !If Bengal-you menn ]6 milliollli have died? 

Mr. Abdur Bashead Ohoudhury: I now come to my friends on the 'frossury" 
Benches here. A verdict of incompetence has been passed, so far ss they are 
concemed. They are incompetent and they have not got the capacity to 
handle the food situation in India. I think this verdict will be enfopced by the 
will of the people in this country. I do not see any reason why, in these difficult 
(·ircumstances, if you are incompetent, YOll should continue in ofDce: if you ar .. 
incompetent . . . . . " 

JIr. Pruident (The Honoura.ble Sir Abdur Rahim): The Honourable Mtlmber 
must address the Chair. 

1Ir. .AbdUl "Buh.ed OhoucUaury: I am surprispd thh' when a verdict like 
~  hat' been ~  on them, that they. are shamefully lacking in the 
power of plailDing and devising means of handling the food situation in these' 
difficult times, what right have they to keep on !'litting here and witness the 
den th or the remainder of the famme stricken people of Bengal? I "hQpe that 
good scn!ll£, .will prevail and they will soon take the right decision. 

lD the House of Commons deba.te Mr. ,Pethick Lawrence put the main 
cause of the distress in Bengal 8S due to inflation. According to him the main 
cause waR inflation. I do not see my Honourable friend, Sir Jeremy BaiamaD .. 
in hill seat-he is responsible for this inflation . . . • 

AD HOIlOurabl.JI.mbtr: The inflation is her". 
JIr • .A.bdurBalhHCl OhoucUul1'y: It.is not my own words thst I am repeat-

ing; ~ is the verdict of a member of the House of Commons;.1w says that 
inflRtion is mainly resyonsible for what has happeued In India, 'and Mr. Amery 
admitted it. " ' 

Sir John Anderson in winding up the debate -made "a very funny rtlmark 
about this: he'said that he is a good expert in handling the :financial side of' 
the qut:stion, but his representative here IJond the personnel of the Govern-
ment of India were all gray-haired babies, inexperienced, and so could not" 
handle the situation. They have no experienCE- of handling these things 
although. they have been gettmg very big a.lanell. If my friend could have-
brought to our notice that they have got no "experience. of handling" these 
mutters, we would .have doubled their'pay and ~  so that they might get 
accustomed and gam some ~  e:q>erience: we ~ have even sent. them 
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'to a fucntal hospital to get rid of mental defect and then come back and 
handle these questions .  .  .  "  . . 
Kr. Preald8l1t (The Honourable Sir Abdur Rahim): I think -the Honourable 

Member had better address himself to the Resolution. 
Mr. Abdur B.asheed Ohoudhury:'Now, Sir 1 come .0 the question M 

lernPciies. I have spoken so long about what-has happened. ~  to all 
food experts in America· and Britain, the fOOd situation will be acuter in an 
couutries in 1944 and 1945. And what action .are we taking to avoid the danger 
of thii coming difficulty? I must say at the outset that the new Viceroy has 
ot'gun nis work in a practical way, and from the maimer in which he· is m9ving 
r hope that he will see that relief reaches the ~  of Bengal so that the: 
~  J/lay not die-of starvation. That is my }J()pe, I :personally bfllieve it. 
because talkers are never workers. • 
. '!'he lIonourable Sir Sultan Ahmed: H@ar, hear I Talkers ~  never worker/lr 
Mr. Abdur Basheed OhOudhury: The Honourahle the Food Member has 

IT.cntiolled in his speecb t,hat under the instructions of the G()vernment of 
India some Governments have fixed ceiling prices on rice in the hope that ~

thing will be all right. We have our own experience uf ceiling prices. , The 
Gov(!rnment of Assam, the Government of Bengal have been fixing the ceiling 
pric('s. 1 have got many friends and relations in Bengal and I learn from 
·t.hcm t.hfJ.1· rice is selling' at Rs. 40 per maund even  though the Government 
have fixed the price o.tRs. 20. I come from ~ from the Sylhet district. 
There the ceiling price is TIs 22·8-0, but rice is not o.vailllblt' for lel's than 
Rs. 80 or 82. . 
The Honourable Sir oTwala Prasad Srivastava: The market JY."ice in Assam 

is low<.r than the ceiling price to-day. 
Mr. Abclur Baaheed Ohoudhury: We a'pproached some of the Gut.,)rities in 

that connection and one had the collrteBY to tell UI:i, "You either eat riceo, or 
eat ordel' paper, we cannot help" . 
• awabuda Kuhammad Llaquat .All Bban (Rohilkund and Kumaon Divi-

~ M  Muhammadan ~  Not order paper, but order on paper, because. 
there is no paper, there is paper scarcity. 
Kl'. Abdur B.uheed Ohoudhury: That is the situation so far as the ~ 

pri!!p.!) arc concerned. I find. although my ·friel'ds are doing their utmost to 
help. they are still undecided 3S to what they ~  do. I find 'from . the 
concllll;iuns of the Food Committee's reportwhic-h was handed ~  to us 
~ ~  find t,hat the Government arenot yet 'prepared to do the most 
lIatisfactory thing. Conclusion No.SS says: 
"From the Itandpoint of priol'iple the only completely ~  solution would be 

a Central Government Foodgrainl Monopoly. But the problema of . ~ . organillation 
and adminiltration· inyolved are 10 great and the needll of the Bituation &0 prelling, ~  ~  
aeeeuary time il -lackmg.... ' 
They think there is a solution, but they do not ~ to work lm that 

,olution-why? Because there is no staff, there. is no Dioney, there is this 
excose, there is that excuse I If I had had ~ to do with this. I would 
not have sacrificed a single life, but I would have spent crore!! of rupees-
not ~  IOrt of cowardice,. this sort ~ excuse,no staff, no money, to handle 
the situation. If you think this is the best solution, act Rccording to it, cost 
what it may in money. Money cannot be any question in preserving human 
lift!. Our friends are still indecisive. In conclusion 8'1, they. Ray: 
"The general objective of all procurement machinery mUllt be to eliminate competit.ive 

t,uyin, to t.he greatest practicable extent. Thill call mOlt eaaily be achieved hy ~  

confining a particular buyer to" particular area, Or if the llnit of purchaae i. to be the 
entire Province or State, ulling a lingle buying firm or a IIvndicate of firma, or a aingle 
official buyer." • 
, Here again they are undecided. The distress is so great, IiIO uncommon, 
110 unique, that lakhs of our people have perished and, still the ~ .  

,,·ho are responsible for averting all these ~ are still undecided as to 
what to do-whether to do it this way, or that way and they have been hold-
ing food conferences one after another Again,""":"' 
"In' conaidering the elimination of comretitive buying, the llOui.bility of uling tranlpori 

facilities to enlul'i! priority for official procurement aa againat buyen ,on their own a«'OlInt; 
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and aa a 111_ of <:ontl'olhug ,-'ompeL1Llou, baa noL received Lhe general attention which it 
cieaervea. " . 

Hov.· to check' competitive . ~  have not yet any definite plans 
in thell' mind, anJ. one-fourth of the population . ~ already perished. I ask, 
."ht:ll will they come to a decision? When the entire population dies? And 
for whom will they be here if the entire population dies before they can, take 
any steps? ' . 

\-Ve B.aT'e· passed one year of distress, and another seo.son is ooming now. 
][1'. Preald8llt (The Honourable Sir Abdur Rahim): Does t,he Honourable 

Member wish to. conclu.o:c ~ speech now? It is half past one now. ' 
JIr. AbdUl Rasheed Ohollahury: I am concluding in ~ minute. !tis a very 

intrioate subject and hence 1 am taking time. We ~  paid the penalty C?f 
deaths after the lust harvest seo.son Ilnd this l:eatioJ,l. , The new harvest season 
ia crJmmg, and ,if my Honourable friends ~  and those.in the. provinces ~  
'j()lItrol prices, Government measures wIll hav!:l no meanmg, Government 
'mft'rs wi!! have no meaning if they cannot check or control the prices when 
the. new harvest is coming, and God o.lone knows who.t. will happen then. Sir. 
T movl'. 

Xr. Pre81dent (The Honourable Sir Abdur Huhim): Amendment moved: 
"That. ~  motion, the folJowint; be added ~ the ~ : . . 
'wii,h n view tQ, set up a Committee of. EnqUiry of Central Legislature With elected 

D'l&jority to enquire and report ou the breakdown of His Majest:. 's Government in ~  
iDaamuch . lUI the Government of India and the Provincial Governments lost their foreRlght, 
senae of reapoBsibility and sense of primary duty to protect human life and failed to handle 
food aituation properly with the result that thousands have alfeady' perished for want of 
food. and thousands are still dying for want of food in different parLI of the country and 
specially in ~ Bengal'. " • ' 

Ba.ablada Kuhammad Liaquat Al1lthan: Sir. ml\y I just place before YOll 
the agreement that ha!' Leen arrived at between the Party ~ .. It. is to 
.. he. effect that Tuesdo.v should he reserved for Leaders and the Government 
repJ,\'. • 

l'r. President (The Honou!'able Sir Abdur Rahirr.): I cannot do that. That 
J"'pendl" upon the Leaders and the Government. It does not depend upon me. 

'lfawllbsada Kahammad Llaquat .All Khan: THis is the agreement .... 
'Kr. Pre81dent (The Hunourable Sir Abdur Hahim): It has nothing toO do 

~  lne. 
lfaw"bzlda Kuhammad Ltaquat .All Khan: I wish to place it before 'you; 

The {\hreernent is that the qu€'stion hOllr on MondRY o.nd Tuesday be omitted 
and the replies be j)!'interl 8S usual in the proceedings, that Movers of amend. 
m .. .nts be allowed 30 minutes and other spenker!! be Allowed 20 minutes each. 

JIr. Prelldent (The Honourable Sir Abdur Rahim). All regards questions, 1 
dOD't know that there is general ~ . There may be many Memhe!'8 
who tno.y wish to put Questions. ' , , 

Some lIoDOurable J[embel'l: There is general agreement. 
Vz. Prll1dlllt (The Honouro.ble Sir Abdur Ro.him): If that is the ~  

arrived at dod if Memhilrs ~  put questions, then the o.nswers will be printed 
lUI ~ .  but I co.nnot omIt the question paper. As fegards the time-limit 
[ en!! 'r know whether it iH desired that. the time limit should ba imposed ~ 
today. 

Bonourabl. Kemben: YeR. 
Jtawabsada. Kuhammad Llaquat .AU lOlan: Yes, after the luncheon hOllr. 

I 

trr. ,JamDadu •• Melita (Bombav Central Division: Non-Muhammo.dl\n 
Rural)· III Tuesdo.y reserved for Leaders alone? .' 

Kr. Prelldent (The Honou!'able Sir Ahrlur HAhim). It is not reserved .. T 
did 110t agree with ihat s\lggestion, if the Honourahle Member had her&rd me. 

The Assembly then adjourned for Lunch till·. Thee of the Clock. 

Thp. Assembly re-as/lembJed after Lunch at Three of the Clock Mr. H06aeiu-
~ A. LaUjee (qrie of the Panel of Ohainnen) in the Ohair. . 
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SIr Muhammad' YamlD 1D1an: S4'. ~ beg to movt': 
"'that. to the motion the following be added at the end,: . 
'and having. taken into con.ideration thi. A.Bembly views with grave ~  . the 

tr.gic lituation prevailing in Bengal and I'ecommends to the ~  General .m 90unc1l te 
adopt immediately mOfe vigorouB and effective m811.&UI'81 ~ ,cope With th, famme 10 Bengal 
IUld to aBord adecp1tlte relief to tbe other dietr8118d parts of the ~ . .  . 
Thi. -A-Iembly further recommend. to the . ~  ~~  ~ CouncIl to ~  ~

diaLe step. for the appointment of a ~  Comml881On to enquJrelt,lto ,and ~  .,"t8'1' (lit« 
on the following poin'" relating to the continued prevalence of famme condltloDl Itl Bengal 
anti ihe unprecedented death· rate ,reault.ing therefrom: 
(al the cauae of the pI'eaent distreu;, -. . 
(b) the degree of effecLiven8l1 of the step. taken to prevent or l'emedy ,tbe IIi.WitIOO fram 

time to time; 

(e) the suitability of tho administrative organization in char. of famine operatioJ.lll; 
(d,) the adequacy or ot.herwlle of the relief IOI9&.ure adopted by Government; . 
(e) the accuracy or otherwise of mortality statistics and effect of the present farume on 

mortality rates; 
If) the step. to he taken to collnteract or miLigate the effect. of Itarvation and malnutri-

tion upon tho, younger, gelleration; and ' • .' 
(g) the meUU1'811 to be taken to prevent. a recurrence of the present trouble many J..ad . 

of India'."· 

Sir, 1<11 you have seen, the Hesolution reconvnends two things and I ~  
S'ptlRk Oll both those two things separately. With regard ,to the first portion, 
I w.il! Hay that after having listened to the Honour'1ble Member in charge. of 
tbe :Food Department, I think I can say that he has ~  us the same thmg 
\'tbicn we heard last year. Mr. N.  N. Sarkar glove asSurances 011 the floor of 
,the House that the Government would bring in some kind of relief ond hf\ 
"ho said that the proposals which were brought forward by ·the Government 
were so good as tq be fully justified. But t.oday we find that t,he ~ . 
GoVel'lUDf;nt condemns all those actions which were taken by ,the lireviouA 
Meml'l'rl! who were in ('harge of this subject. ,The controlled  price of wheat 
ill 19-12' was RI. IS per maund. GO"emmeht found afterwards that because of 
thill controlled price, wheat was going underground and, the profiteers ~  
making profit. So, they began to think what to do next. Sir, the Government 

~  always moves sl6wly Ilnd generally ~  the calamity is over, they 
begin to find out the remedy. The result was that by t,he time they could 
.levise methods that should be adopted in order to meet those people who wern 
violating the laws and who were selling at higher prices. tbe condition of the 
peoplf: of the country. became very bad and there was lot of sufferinr in the 
(\uuntry, Thon they brought another remedy which WIlS to !\ ~  extent 
l't'lspl)nl'ible ~ the other greater calamity which followed it and wbich they' 

~ ,admit in the paper which has been supplied to us. They removed 
the ('ontrol and began to purchase wheat themselves. They themselves say 
that thp result of it was that wheat began to tlow into the market and the 

~  vent up from Rs. 5 to Rs. 12 a maulld and the Government had great 
(lonsoJation and was quite happy in purchasing 1,eO,()(}() 'maunds .of wheat: 
The object of removing the control was simply to ".'Dable the Government to 
purchas(.' wheat at whatever price they could. get it. Theta can be no greater 
r.olldemnation of the Food De'partment and the advisers of the Governinent 
than this that it resulted in such a g:-eat calamity in the country. The result, 
was that instead of getting 8 seers of wheat for a rupee we could get only 8 
Neei'" und a little more. ThE! cultivator who had sold all his crops at 8 seers 
to II rupe,. came to know that he could not buv wheat for less than Rs. 12 
a muulld for his seed. The result was ~ cultivator refused to sell his 
~ . this year .because ~ Governme.nt did not give him any protection. The 
pncc ,of wheat 1U the pUflJab today IS Hs. 12 per maund and in Delhi ~  
the ~ is ~  same" but in the United Provinces across the Jumna the 

~ ~ wheat .is only 2t seera to a rupee. I;fow call you expect a ~ \Uan 
whose) me:ome IS ~  Rs. ~ or Rs. 20 u month or a clerk. who is glltting 
Rs. 60 a month m your Dt:partmef}ts to live when wheat is being sold so. 

~  You ,!ant a B.A. and, an M. A. in your Supply Department. Rnd 
yet yuu' pay hIm only RII. 60 a month. E.ven, thP. typist girl!! are getting 
RI. 12;'1 J1' other ~ . Then, there IS 8 genera) rise in the' prices of' 



JOB LEGISLATIVE ASSBMBLV. 

[Sir Muhammad Yamin Khan.] • 
J12TB Nov. ~ 

eVel"1thinb else. Good milk costs 8 auuas a seer. If a clerk, has a child to 
be fvi on milk because the mother is ill, he cannot feed his r.hild ticcaulle 
he C4llnot ~ to spend 8 annasa day on milk alone. Then, the price of fu6J. 
has gone up. . In fact, the price of everything else haa gone up. 
Mujor General Wood med to' ~ . in this House that he was the only 

penon who knew that everything was right and that those of us who were 
gi\"ing advice were absolutely wrong. But today 'we find thnt we are right 
Hnd he was wrong. We foretold that he was doing something which he did 
. not kllow. He knew nothing about the country. Why did he come to give 
advice bt'fore thil:l House. He did not understand the mentulity of the ~  

Gf this country. He therefore had.no business to give ~  to people and 
thus "bring calamity to the whole country. I wish Mr. N. ,n. Sarkar had 
been here today to fnce the music ond to justify his action as a Member 
of the Exerutive Council. His own speeches would pave been quoted Ilgo.inst 
, hint, lILld he 'Would have belen asked to justify his actk.ns by the results that 
'had happened. He. was merely playing' into the hlUld:; of his officers whose 
mle idpB was to make purchases on behalf of Government without caring ill 
HIe least :what would hRPllen to the people of the CllUlUry if' no foodstutT8 
are left for their consumption. Of course, in the ~  Provinc'e, you can 
get nerything at high prices. In my own llrovince, there are many plf.ct)1't 
~  you can get nothing. Everything is concealed. You eannot get medi-
cines at the price 'You want. Mala.ria is raging in an epidelI1ic form and hundreds 
nnd thousands. of people' are 'dying because peep1e hav,'! got no money to buy 

~ . This is the sta.te of things to which we have heen ~ . 'fbere 
may be J;ome big Government servants with high salaries, there may be big con-
tractors who are able to get anJthing they want. If you go to villages, there may 
be some contractorR who might give some smRll work for cottage industries, and 
thul they may feed themselves. Bllt that. is not sufficient. In U. P., Govern-
ment allowed price to rise. They collected Rix annas more in the rupee from the 
tt'!uants hv way .,{ land revenue. The Governmcnt coll£'ct this extra money r:nd . 
pay tbeir' servants. What about those persons who are not ~ . qpr-
vanta?' They are all suf!t·rmg. I ilo not think the Government of Tndill 
have taken this into consideration. Mv Honourable friend, Sir Jwala Prasad 

~  may have taken charge' only now. But I consider the Govt'mment 
at' a continuous .body and 1.hiRFood Department has existed for t,he last :venr 
and a balf and It haR done /n'ave wrong to this count.ry. It is t.h£'rflfore ~

aary to jnvesti/lat-e these wronp with the aid of independent people. We do 
not want people appointed by the Government. They should he people of 
chlirRctt'r, ~  and impartinlity who will be ablA to decide who is l'e'lpOll-
siblf'.l for. this food muddle. . 

Sometime back, I was referring to milk. Any poor mall with an income 
01 Rtl. 20 or Rs.25 cannot be. expected to give milk to his children. He 
cnnD\,lt get even one meal a day on that meagre income. He cannot get ~

tables, hE' cannot get meat, he caimot get cereals. While the poor people are 
BuBerng terribly, the ric he: ~  and the Government are sittillg tight becaus.: 
they cio not care for the poor. The richer classes purchase things at whatever 
pri(.(.> iu lhe market. Last time, I said tbat mere controlling of ~  will 
ntlt, dC!. You are not ~  to ~  Jihe price effectively.. If you l'lontrol 
th,) ~  then control t.he comnwdlty also. Take the entire stock snd find 
out in .every village how muoh stock is there. You ha.ve got your patwari., 

~ kanungo., your ~  tahsildars, your Tahsildnrs, your sub-Divisional officers 
nnd your District Magistrates and a host. of other machinery through whom 
you can get the entire stock in :the villages. In my own Province, U: P., it 
is sai(l that no. OJ1e can keep more than five maunds of food graius for one 
family io urban area. But the rural areas are excluded from this prohihi-I 

tion. The result is that the bani'lltl. goes t.o the vilIa'.goe, purchases all the stock 
anrl I,HlPR it there. He brings to the market only just a few cart load'.!. In 
DIY 0"'1) towu, whert' formerly hundreds of cnrts with food grains used to come, 



1.OW, burely two or three (-arts arrive and the' result is: that there is a ~  

rush for purchasing those cq.rt;s and the prices gO up. The' price of wheat 
waR as high .1 two seers a rupee. . 
That is the condition. You meet in conferences, you discuss and frame 

rul.l1 npd regulatiolls. As the proverb goes. while Rome \vas burning. Nero. 
was f'.rIdling, so while people are dying in thousands for want of foodr,raws. 
YOll take very slow measures to ease the situation. You are fiddling away YOta'" 
tiIr.e. You are expected to take immediate Rction to stop this rot. You do. 
not F-t'tml to Understand that. Evan if a man is dead on a.:'('ouut of your inactiol1. 
you are not 9Dly guilty. out you commit a sin. It is entirely your re,;pon-

~  .. You are causing his death aud the entire responsibility rests on your 
. ~ . or inaction or wrong action whatever it may be. What I want ~ 

ernr.nent is they mU9t have. ~  distribution. machin@ry. Merel"lltic.mng 
will not do. My friend may say there is rationing .orkingwell in Bombaj. 
But nsk the people from ~  about· rationing. They will say ~  

they get food. yet it iii Ildulterated food. Food iR ~  up ~  lots of "the!." 
t,binrs lind then sent, to control shops. Government· have bltfudered. ThE'" 
Government look to the Dil!'trict ~ ~  to work. thls. The District Magis-
trutt3 gives the monopoly only tn 11 few flnHererR who hAng on to the Ditltrict 
Ml\gistrate" for favours. These favourit.ls of .the Dist;rict Magigtrate make 

~  condemning the ordinnry people Rnd f.he rc;;u!t is the Distrid. M ~ 

~ ~ pleased and he gives a monopoly of sale in one commodity to <')!l.ch of 
tht.lAI! flatterers. Romp people get monopoly to Rell fuel, Bome sell coal. 'lomE' 
sell tlalt and so on. Then again os regards opening of shops in particular' 
centres. this privilege is given to favourites of some officials. You see ~ 

.~ that some people make a lot of money and put it into their pockets. 
They do not care for other people. they only look to their own ppcke1,s !lnd 
th(.y. do not fear anybody because they are under the protection of the Di.;trict 
MagIstrate. -
Bao Bahadar N. Siva BaJ (Nominated Non-Officill): Have .\"ou got ra.tioning 

in U. P.? ' 
Sir Kubammy Yam1u Khan: There was once, but thank God. it hl\<: 

.been ·stopped.- Only one' chattak a day was allowed for an adult; I quoted 
it last time. 

My suggestion ia that Government should take immediate steps to fix the 
pril,les lor the next crop. taking into consideration all relevant factors like-
rent of land. labour, water rates; prices of ~ . wages,' etc." ond keeping for 
hie:. a margin of 20 or 30 p. c. If the cultivator ,knows that all his s1:Ol·k 
will be requisitioned by Government minus his consumption and· seed require-
IDfilnt&, lllld that he (,annot make liny pr.ofit by ~  this wheat for the next. 
year. you will be surprised to find that all ~ ,stock will come into the 
mlLrket. But at the same tnne you should )lot control the price of foodstuffs. 
alone. The producer makes it a. grievance and asks why he should ·sell hi& 
stock at a cheaper rate when he purchases everything else at a high rate. I· 
WIAS glad to hear from the Honourable Membe-r that all the other necessarie&-0' life were going to be controlled. but those pric.es must be rellfted to th6 
pricE'" i which you are fixing for his commodities. If he' sells his wheet at ~  
seets toa rupee •• n the other prices must be at that. level. 
.Now,· Sir., we heal" some people saying' that. the whol!;: trouble in ~  

iii due to Government's buying up the whole stock in Eastern Bengal and fol-
lowing the' I1corched . earth policy and burning or sinking bonts which tire rea!' 
moors of transport; another allegation is that the bla.me rests on the Govemor 
~ Bengru who. after the stock was taken away. did D.ot care to see whether 
anything was ~ for the pooT people and what would happen to them if 
Japan did not corne with foOd; others ~ lay the blame on the Huq ministry 
for this co.lainity ~ . ~ clung to office even when they saw .the Gov-
ernt'r . ~ wrO!1g' and did not resign as honest people should have dona r 

~  tpeople S8Y tha.t; the <:alamity came along wit.h the pew ministry and they' 
are IOsponsible';-some say that it. is the Central Government who are reS"Ol1-
Kible and their Transport M ~  becQm:e meBIDa. of . ~  were denied; 
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80me (,gain ~ the Food Department because they say they bungled the 
whole thing. Now we know that the Commander-in-Chief has taken ~~  

dillt.· steps towards transport.. . When all these different-kinds of ~  

.are r.iade how i.e' tl!e public to know where the real responsibility lay? I say 
thaL • no committee can properly investigate this matter unless it is bey,uud 
the r('aeb and ~ the influence of anyone in 1;his country and is in a posi-
tion to come to un impartial finding as to the responsibjlity, whet-her it· is the 
60vernment of Bengal or theministrv or' the Gov6rnment' of India. 'l'hl> 
zeal culprits shouid he brought out in· their ,report, a.nd for that ~ a 
Roynl Commission is the only competent body. I have given BOU'le points Lo 
tie investigated but that list is not exhaustive and there may be other poiuts 
to be referred to thelJl. but;. these should be specially replllltC'li upon. Some 
peepl!:! wed me why I ··want immediatE) sieps ·to be trlken about this. My 
-linllwer is that it is no use appointing n Hoyal Commission after all the people 
are dt.ad and, no Olle is left even to give evidence. In that case it will be 11 

~  repurt, no more. of interest than ~ reportE-of tho Public ACCOUll'flR 
(:'OuJnlittee. We want to foee what relief and redress they can euggest. Oi 
-course I know it will take some time and by the time the Commission ~  

£Ild start!> its work the present crisis may. be over. The objection from Gov-
.ermnent will bE.'> that if they start that work the attention Q£ the ministry nnd 
other people will be dilrerted from the important work in',which they are engaged. 
But I say it will not be di.erted and I hope the cril;is will be over by th.' 
tinla the Royal Commission start their work; and people who are now doillg 
importunt work will be able to place their record before ~ Commission. I 
therefore want .immediatv tfteps to be taken towards the appointment of thi" 
~  Commission. 
~ ~~. I. 

1Ir. OhaIrmaD. (Mr. Hooseinbhoy A. Lalljee.): Amendment moved: 
• 'That to the motion tbe ~  'be added at the end: . 
end having taken into conaideration this AIIBembly view. with grave coacem the 

t.ragic .ituation prevailing in Bengal and recommend. to the Gonrnor General in Councn to 
adopt immediately more vigorona and effective mealuft!. to cope with the famine in Bengal 
:&lid to afford adeqate relief to the other diatreaeed pan. of the country. 
Thil ~  further recomm"nda to the Governor General in Council to take imme-

diate ateps for the appoinUnent of a Royal Coliuni .. ion to enquire into and report. ineer alia 
-on the following poillts relating to the. coptinued rrevl\l.ence of famine conditiona in Bengal 
.and the unprecedented death· rate nault,ing therefrom: , 
(ar the cauee' .of the preeent diau.. j 
(b) the degree of effectiven811 of the stepe taken to prevent or remedy the lituation from 

,1 imp to time; • 
(c) the lI11itability.of the adlLiniatrative organization in charge of famine operationa' 
(d) the adequ'cy· Gr ~  of the ~  ~~  adopted by Government; .  , 
(e> .the accuracy or otherWlee ,of mortalit),· ltatllt.lC;1 and effect of ·t.he present famine oD 

mortality raw ;  , 
(f) the .tepl 10 be taken to counteract ·or mitigate the effecta of Itarvation and malnutri. 

l.iOll upon the younger geDeration; and _ 
(g) the meuUI'eI to be taken to prenne D reGl1rr8Dce of the prelent trouble in any rart 

of India·... , 

_ . There is one more amendment in the name of Mr. Neogy. He may mOVtl 
~. : . 
Mr. K. O. ~  ~ Division': Non-Muhammadan 'Rul1ol): If you permit 

me, I should hke to move It formally today and reserve' my speech for Monday, 
.or alternatively,! will move it on Monday Bud speak then.', . 
Mr. OhiUman (Mr. Hooseinbhoy A. Lalljee): You may move your aIllenu· 

mt,rlt lIvW so that those wh·) will speak today will be able to dilate on it. .fou 
-can make your "peech on Monday. 

Kr. K. O. ireogr. Sir, I move: I  ' 

"That to the Motion the following be· added at the end : 
'and having taken it into considera.tion this A.sembly viewl  with grave concern the tragic ' 

~ .  prevailing in Bengal and recommendl to the Governor General in Council to adopt 
, IDlmedlately more vigoroul and effective mealurea to cope with the famine in Bengal and 
'to afford adequate relief. to the other distrelled pa'rtl of the country; and thi. AMI}1Iblv 

~  recommends to the Governor General ill Council that. steps be taken for .~ 
. "ppolUtment ~  Committee, conlliat.iDg of eminent economistl and experiOoed judge. and 
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admini.trator. aDd aD Accountant-General, under the c:bairmanPip of .. Lawyer who .-
held -high judicial office in Ihdia, to ~  ~. and . report on the, following pomt. 
re,nting to the continued prevaleace of famine condition. In Bengal and ~ unprecedented 
dl'ath rate reiulting therefrom:-

(a) the cau... of the present diatr ... ;, . . . 
(0) the degree of eft'activene .. of the . ~  to prevent or ~  ~  .• ~  wlU. 

particular reference ~ the ay.telDll of ~  ,transport and! cll8tnb,,:tlon' of food-
grains, al well as price control, that have been In operation from tupe i.e? time; . 

(c) the auiCability of the adminiatrativeorgania&t.ion in charge of famme operat,oll". 
(d) the adequacy ?r ,otherwiBe of the relief mealul:es adopt:ed '7 Gov!rnment, aRllclally" 

In the light of experience of the management of prevlona famlnea 10 India and the actual 
,e5u1ta achieved 10 far in Bengal; , 

(e) the accuracy or otherwil8 of mortality It.atiatiCI and the eft'act of the present famiDe 
Oil mprt.ality ratea; " , 

(f) tho steps to be taken to ~  or, mitigate the eflecta of ltarvation and malnutri-
tion upon the younger' generation; ~  . • 

~  t.he measurea to 'be taken to prevent a recurrence of the preaent trouble In any part 
of India '. OJ' .. ' 

JIr. Oh&trman (Mr. Hooseinbhoy A. Lalljee): Amendment moved: 
"That to the Motion the following be added at the end: 
'and having taken it into consideration thiR AlI8l'mbly viewR with grave concern the tragic 

~  prevaHinp: in lIengal and rer.ommendl to the Governor General in Council to adopt 
immediately ,more villoroull and effe'ctive meallUrB8 'to cope with the famine in Bengal and 
to afford ~  nilief to the other diatre8sed part8 of the conntry; and' thi.· Assembly 
further recommends to the Governor General in Council that steps be taken for the 
appointment of a Committee, consisting of eminent economiata Gild experienced judges and 
administrators and an Accountant-General, under the chairmanship of a Lawyer who hu 
held high judicial office in India, to enquire into and report on the following pointlt 
relating to the continued prevalence of famine conditions in Bengal and the unprecedented 
death rate resulting therefrom: . 

la) the causes of tile ~ distrells; 
(bi the degree of effectiveness of the stepa .ken to prevent or remedy the situation, with 

pal"ti('ular referen('e to tpe system;. of procuration, tranllport a:ld distribution of food-grains, 
&B w,,11 liS price control tha.t ~ been in operation from time to time; , ~ 

(e) the suitability of the administrative organisation in charge of famine operations, 
(d) thl' adequacy or othet'wise of the relief measures adopted by Government, specially 

in the light 'of experience of the management of previous faminea in India' and the actual 
results achieved 80 far in Bengal;' , , 

(e) the nct'uracy- or otherwise of mortality lltatiltics and the effect of the present famine 
on mortality ratell; , 

(f) the steps to be taken to counteract or mitigate the effects of starvation and malnutri-
tion upon the younger generation; and , ,.' 

(g) the mea.ures w be ,taken to prevent a recurrence of the pre.ent trouble in any part. 
of India·... , , 

1Dlu. Bahadur Ean Ghulam Eadir Kw.hamm&d ShahbaD,(Sind JagirdlU'S 
and Zamindars: Landholders): Sir. The food debate has become a hardv 
~  so to .say. Every time this Assembly mects-I am talking of ~  

timeR-the 8uh]ect raises its head. Grievances and difficulties are voicf'd on 
one side, nnd assurances given by Government spokesmen, that all possible has 
been tione, is being done and will continue to be done to ,improve the d,eplorab18 
8ituntion existing in c.ertnin parts of India-notably where there is acute sh0"iage 
of foodgrains, famine and destitution. 

Certn.in places in India like Bengal, Madras, ~  Cochin, M3labar 
and parts l,f Bombay Presidency are in ,the grip of such a serious &ituation 
that thl" c.onl'lcience of the people all over the world has been stirred to its 
depths. The tale of. woe-hunger, miseTy, starvation and death.:....that one 
reads in the press and hearsftom persons who have visited the stricken areas' 

'is pathetic indeed. This is not the time for charges and countar-charges" 
raDcour or recrimination, but an opportunity far showing active sympath:v and 
extending utmost succour to all those unfortunate victims of a deepening cala-
mity. A keener appreciation of the magnitu<Je of tne catastrophe und !I. be,tteJr 
understanding of the measures taken by Government and other 8$l'encie& : to 
grQ.pple with the menacing conditions, side by side with an inftexible deter-
mination to utilize' all possible resources in order early to restore non:nality" 
are t,he nritne need of the' hour. . ». ,. " 

That 'the ,situation particularly in Bengal is, had enough none doubts. Ofterr 
of aid, bf)tlJ.' financial and material, . from different, qukriers in India aud. 
abroad are an eloqnent testimony alike to the seribusness of, the coQ,ditions 
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prevailing in that ,unfortunate province aud to the spark of hUUlIutelles1l 
kindled in the breasts of those to whom the suffering is still remote. III the 
ameliorative measures taken reoently, one strikingly prominent feature which 
has rightly evoked. admiration and ~  aU round, is the unique part' Flayed 
by H. E. ~ new Viceroy" :Field.Marshul Lord Wavell, soon after his aS8ump-
tum ~ : hilt exalted office. Like Haroon'-al-Rashid, of old, His Lordship, 
setti,pg aside all conventional and positional considerlltions" visited incognito 

~  of the destitutes, heard ~  ~  from. their own lips" baw things 
for himself, and at once took action deSigned effectIvely to relieve tne misery 
and reduce the suffering in that land. • This hwnane touch of His Excellency 
bas roused \high-hopes that he will not rest content until normal conditions 
at'!' ~  about in that mucb-affiicted land . 
. It will be sometime before the ~  of the measures, instit.uted at the 

direction of one who is evidently imbued with a lively sense of responsibility 
for the ~  of millions of Indians committed to his care and whostl heart 
throbs with feelingS for the povedy and misery of the poor and' the h&lpless, 
beeome manifest. 'Oue can only hope and trust that there will be u growing 
improvemeJlt in the situation in the early future, and, that an ample mC8Sure 
of pub1ic ;;upport and co-operation will be forthcoming for successfully tackling 
the ~  unhappy position" '  , 
The desth rate appears to be appalling. Some put it at 1,000 a wl*tk'; 

others believe it to be 50,000; even this figure. alarming ~ it is,  is rf'garded' 
ill some quarters as an under-estimate. It is distressing too to hear tnat, to 
save' the ('ost of either buryj.ng or burning the dead, the -:lorpses ~  heing 
thrown into rivers or streams. This would ,further ~  dis"ases which 
are alrea<\y taking a heavy tolr of human lives. Government will do weU, 
therefore, to see t.hat the dead bodies are disposed of in either of the two. 
common f'J!'ms, thereby nipping in the bud another monster of epidpmics. 
, It appears· from press reports that something like 200,000 tons of cereals 
have been sent to Calcutta alone during the Si months ending Shit October, 
1943. A better system of distribution of foodgrains and ready-made food ,,,ill 
doubtless !:Lssist in ~ relief, ,and it is to be hoped that both the eivil 
and military ~  in Bengal will execute their plans harmonioullly " .. ith 
the one object, in view, namely, ending early, the present lamentable plight  in 
the second city of the British Empire and' its mofussU. ' 

~ 'nnd hearty co-operation of the people and their natul'Rl itc'nders is 
equally 1,e('68sary in any scheme evolved to deal with a problem of such large 
proportions as ~  sPecially ~ today. I do not think it would be 
'too much to expect the Government to enlist the assistance and services of 
those ~ who, on account of their political activities find themselves 
unable to particip,ate in the humanitarian task of ~  the immense 
sUffering ;"y making a generous gesture by releasing luch deteuutl, for a 
ape-cified pl;lriod or for t.his definite purpose if need be. The resultaut atmos-
~  ma.V' even pat'e the way for a resolution of the political deadlock, ~  

in'tum may lead 'to an acceleration of the tempo of war eff.:>rt and whole-souled' 
~~  ')f entir.e India ·in the fight against the totalibrilln powers, in the 
west, as well as in the east. I am sure this aspect of the question hilS f"pnd' 
an important position in t.he "mental bag" of His Excellency f.ha prescnt 
~~. . 
It is recognised on all hands that the loss of Burma has added to the 

'_ deficit of foodgrains in ~  and that even in normal times large numbers of 
the population are ·on bare subsistence level. The case 'for imports of cereals 
into India from abroad and for the ban of any exports from India evell to a 
neighbouring C'.ountry is, . therefore, unassailable when her 0"'11 people are. ~  

of starvation or badly under-nourished. It is ~  to learn that the. 
Government of India h4ve arranged for imports of food grains to tide o'Yer 
-the present diffieulties and that already five shiploads have arrived to , ease 
• the situation. An indication of the quantity received and how it is disposed of 
would' have, been welcome to us, and I trust that membeI'8 of this Assembly 
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will be U\kep into gre.ter confidence by. Government in such. ~  with 
supply of dE'tails also. The enemy is already making too ~  ~  
about the famine conditions in Bengal and other parts of Indul., to derlve aDY 
fresh material to add to his repertory for poisonous distillations, by heMing 

'sucbparticulars. ; . 
Thnt imports of foodgrains on an adequate. scale shou!d contmu,,, ~  

other countries until India is able to feed ber own people fully anrl llounsb-
ingly from the yield of her crops is also one' of the recommendation9 .of the 
Foodgl'ains Po,1ifl!! Committee, appoiuted by the Government vf Inchn some 
months bllek. The home front. and the maintenance of \the moraln of the 
civilian population are no les8 important than military operations or the rlU!hing 
of arms, ummunition and other ,war materials to the various theatres ill whjch 
the enemf is. or hus to be, engaged. An ine-reasing l'ecogniti"m of ~ point 
is in evidenc.e wherever the ~ tragedy has leapt into prominence. and i.t 
need scarcely to emphasise that a continual flow of imports of food grains is 
necessary until India is able to do without it. . 

. This bnngs me to. the question of the .. Grow more food" c"mpaign. 
which waF initiated some months. ago. The recent debate in the 'House of 
Commons has' brought out the fact forcibly that the yield per ncre in India' 
is dismally 19w., Even the Go,'ernment expert, Dr. Aykroyd, himself recently 
admitted that the campaign has proved Il damp squib. Small ~  pri-
mitive methods of cultivation, lack of modem agricultural implements, ,vanti 
of fertilis'lrs are a handicap that requires to be removed, early if the drive is 
oo"producb a substantial expansion in the outtum. With a bold pclicy'both 
at the centre and in the provinceR and States, a larger '-lcreage CQn be brought 
under the plough; and better seed, uptodate methods of agriculture and larger 
inducements· to the farmer for growing partioular crops ";vill all oontiibute to 
more food being made avnilable for the people. As the world situatioll.in the 
matter of foodstuffs for 1944 and for n few years thereafter ::loes not appear 
to be at all rosy. it· is essential that India must plan fully and act expeditious-
ly nnd en<lrgetically so as to be self-reliant and' free from the trRvails and 
tribulation!; such as are being witnessed and experienced today. 

The importance of milch and draught cattic in, the agricult.uraJ economy 
of India (,llnnot be over-rated. It is imperative therefore that the (·xport or 
slaughter .of these animals who work for and sustain us should, he stopped 
altogethet'. Not only that, but proper attention needs to be paid to their 
care and WE'll-being. so that this source of nourishment to humanity is main-
tained nt. fl high pitcla to draw upon freely and fully. 

Now let me tum to some of the recommendations of the Foodgraina Policy 
Committee in brief. as to .deal with, each one of them in detail will take a lot 
of ~. which, I should not ~  out of regard for my other (!olleagues 
whO" WIsh to speak on ~  subJect before us. The Committee recommend 
that there Rhould be built up a. central reserve of 500,000 tons of foodgraina for 
emergent purposes to send relief to those ~  which suffer a temporary 
breakdown h . their normal arrangements or machinery. This is an eminently 
sound ~  and I trust the Government of India will put it into effeot 
by inciudilJg the quantity in the imports' from abroad. 

As ~  the plan for proouring foodgrains, I should like to stress the 
importance of avoiding' the creation of a monopoly, which. while eliminating 

. competitivtI buying, dictates its own terms to the agriculturist haviQg the com 
to sell. ~  often to his det.riment. j{ certain optimum figure must be ensured 
to the' fanner for his produce iJy the Government agency appointed to procure 
grain, allowing him to keep, if he wishes to, such quantity as he r,r-quires 10r 
his and b.is family's use. I 'do no' think it wise to 'force him to sell all his 

f produDe under ~ of penalty.. . 
There i"\ no question but that- prices of foodgrains should be oontrolled 8S 

, much 8S prices of other ~  of everyday use and need. To control the 
one Bnd not the other is to plaee an undue burden upon the cultivator, who 
alone shou!d not be called upon to make sacrifices. PriceEl of consumer's floods 
have gone up so unconscionably higb that there is ~  ~  to bring a 
cOIYlpreho"''!;',e number of these within the pale of a stnngent order. I would 
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urge the Honourable Memger for .Commerce' and Indust·ries to direot hili atten-
tion to this point early and effectively. . 

We hf\ve heard about rationing i.ll urban areas. It is in force 10 ~ 
places already. There are favourable and unfB:vourable report!:! about' the 
Bcheme and its' working. I t will mean a hardshlp to· those of the largo daBS 
of illiterate labourers and such people, who. earn and live for Lne ~ . to ~  
thf' ration cards, present' -them at the pe.rllculur shop and get. theu' 9uota of 
Ii lbe. per day per adult. I hear that in oue place where rabonull{ lR' l\bolli 
to be introduced, some of the ignorant and illiterate labouring class have ~  

'the ration cards with the idea of having nothing to do with whl.l.t they C'Onslder 
to be a ('umbrous and inconvenient system. If rationing.is' to .be worked 
8u('cessfui1y. a. far simpler scheme must be adopted. . . . 
. In 'oraar to inspire confidence in, and to get support from, ~  ~  It 18 
obvious t,bat their representatives . should be ena.bled to give advlM and 
guidance by Government enlisting their cooperation on such important quas-
tions ps food supply prices, movement of grain from one deficit Qre& to ~  • 

. It seems to be very desirable that if public opinion is sought t.o be ~~ .  
in helping towards the success of any Government !'Icheme for food. &<'qUll;Jbon, 
distribution aud consumption, it should be respected' when ~ . I ~  
Government are alive to the importance of this aspect and will ~  It 
possible to get tlJ,!, cooperation of enthusiastic and .earnest ~  of 
the people by putting them on fpod advisory committees not only III lurge 
towns but slso in . ~  places also.. 

Government have already recognised the' need liO take a.nti-inflationary 
mE-Rsures ~  check the soaring prices of vario.us co.mmodities. As a qtep in this 
direction I would urge the importation of gold and silver from abroad. which 
are an ettrMtion to anyone. the more so to an agriculturist. 

I haye very littie more ,to say. In order to keep n close watch on prices 
of articles it is necessary to .have a Central Pric&. Control Committae COllSiEting 
of some mf'mbers of both the Houses. of producers and of trade And CQmmmnrs. 
I "fuel sure this suggestion ~ commend itself to ~  Government Rnd thu 
such Q Committee will be set up early. That body could 0:11:10 be utilised to 
advise and guide the Fopd Department of the Government of India o.n all 
important ~ . 

I shail refer to one point before I close. It is this. 'i did not touch on 
th,' ~  C'ircumstances and causes which have led to the catastrophe in 
:adngaI. When the situation has improved, it will be desirable to ha.ve' a 
Commissiou to inv'estigllte the whole matter and report on the measures to 
prevent such 8 'heart-rending recurrence. The past Deeds t.l be' gone into only 
to draw u les8QO for. the future. . • . 

P&Ddit Lakahml ltanta Jl&itra (Presidency Division: Non-Muhalllmadau' 
Rural): Mr. Chairman, I listened to the speech of the Honourable the Food 
Member and carefully followed the figures which he WBS pleased to place 
before the House. An Hooourable Member has characterised t,he food debate 
a's a hardl annual. a debate which has been going on Session after Session for 
some time. Lest this debate might take on a pt:rely academic character, I 

~  that it should he viewed against a realistic background. While we are 
discussing this question we should have our feet firmly on the wound; we 
should be able to speak with positive knowledge of how things are shaping u.t 
the moment in Bengal. 
, For over three months llDW, Bengal has been passing through a famine t,hc 
like of which is never known in her recorde4- history. She has been confron,t('(l 
with one of the severest of calamities that could befall a province or a I'ace. I 

When things in Bengal had been heading towards a crisis, 't>ublic opinion. ill 
Bengal ~ roused and' both' the Provincial and the Central Governments Wel'S 
implored to take action betimes 80 that the disaster might be averted. BlIt 
Governments have their own ways. Instead of allowing the reports of th" 

~  food situation developing in Bengal to reach other parts of India 
vigorous' censorship was imposed and po news could get out of BengRl' ~ 



FOOD SITOA'rION Ila 
Wha.tW411 happenhig there and about the acute shortage of food." ~ Provw-
cia! Government. ntlver churactlolrisl:!d tal:! food scarcity as a. fe.r¢ne and the 
Governmen,i of India did no utlttcr. .For u time,. though we caITied tales of 
misery from Hengal to our Jril:!udt3' here, we wtlrtl suspected of exaggeration 0: 
of over-draWing trle picture. Hut, l:)il', when the /::)tatsBman of Ca.lcutta took 
couruge ill both hands and publitlhed pictures of the victims ~  starvation iD 
Calcutta, then the consCitmce of tIllS coun'ry. WBb roused., It was only then,' 
and not till then, could the outsjde world know what w8shappening in Bengal, 
and the rest of ~  und since then, began to take sympathetic interest in 
the affairs Qf. Bengal. But by t.hat time matters had reached such a stap, 
that very litUe could be dune. Notwithstauding all that, I must express m, 
deep gratitude to this paper, the Statellman, for doing this signal service to 
my ~ After the State8man, the Indian press had the 'cour,age t.o follow 
suit. I do not' b\a.me the Indian press because we know how they were risa: 
rously repressed here and in thep!'ovinces. They were not at .11.11 free, but 
when the StateBman opened the door, . things began to come out. Homble 
tales of misery, destitution and sufferings of millions of people began to poUr 
in. Here, I hold in rily hand u collect,ion of starVation. pictures typical of all· 
stages of this terrible process. They vividly represent the. harrowing things 
that have been daily happening tn all.pluts of the 'Second City of the Britilh 
Empire. In one picture you find a mun, goaded by hunger and in sheer des-
peration, hangitlg himself from. n. tree before the temple of Kalighat. In an· 
other you find two .shrunkeu babies in the bosotns of two famished young girls, 
gasping for food" but all ~  without having anythipg to keep them 
.<llive. In, the third you find a procession of dead men, women' and childreu' 
n 11 departing this world which co.uld. not give them the wherewithal!\. the grains 
of :food for which they hud ~  away from their ·homes. This pageant 
of tJend persons was handed over to the municipality for disposal. • After lift''';; 
fitful fever they all slept well. neyer to he awv.lcened by anything that the 
Omcin.} BencheR might 'Ray Or thepresR nnd the public might clBmmer ahout. 
It if! impClf!<rible within the sho.rt time at my .disposal to give' an IldeQuRte 
ideo. of the horrible things that, are happening in all parts of tbeProvince. 
Hundret.'s of thommnds of people have died (l.nd many more are through the 
painful pI'ocess of death. 

1 have often uslwd Ill,},'uelf the questio.n, if in ~ \midst. of this calamity 
there is Japanese bombjng or un air raid, what is to happen to my country? 

: Sir, Japanet;e bombing would seem to be a humane deliverance' from. UUa pro-
longed torture of deuth through which the whole nation is passing. Can you 
imagine the Second CitY' of the British Empire with her pa'Vementa littered 
"With dead bodies, littered ~  lleople famished, pining by' degrees, not. getting 
1\ morsel of food '! This is the given spectacle that ...,iU greet you. Ah I What 
I.L shocking sight it is to see-mUll and dog rummaging the 'dustbins of ~  city 
to find rem,u1.nts of food 011 which to live? On ·many an occasion have man 
and dog ,ought for a rejected ~  of foodstuff lying on the ~ Here I 
have' got a press report. which snyfl that a 'boy was carrying on a. 'fight with 

:9. dog for a rejected bit .~ food lying on the wayside. He was so badly mauled 
in the fight that he had to be removed to a ~  where his. conditioll 
',became precarious: If ~  dog ?ad finishe<l.,him, there would not have ~  
:any further ,lingermg .pam for huu to ~ .~  .. ~ are the ways. 10 
which famine is stalkmg the land and levymg Its toll 10 all its cruellest forms. 
Besides the number of deaths is mounting to such an abnormal height that 
deai! ~  ca.nnot e\7en be dispo.sed of in .the usual way. ' . 

I have before me a. ~ report whel'8' it is stated that dea.d bodleB had 
. to.' be thrown into the rivers as no arrangements could be made .for 

4 P. M, .cremation becfillse of ~ shorta.ge of fuel and in another pre.ss report 
'it is stated thl\t'delld bo.dies in the burning ghats were lying. in ~  stagt)ll 

\ of decomposition and they could not ~  disposed of for ~  Qf fuel. I have 
in my hands .. a. telegram whieh I ~ .from the Presldent . of the 8eva 
Samit," C?f Faridpur,' Dr. Jogendra Nath Maltra, M.'Se,', M.B., D.P.B;., D.T.X" 

• 
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lJ!andit ) ..aksbmi ~ Maltra. j , 
,i)\l.i.,.::\., tm euuueUli lJll,)'lU(llWl 1.l1.U U bl)C1Ul \.urJu:r. .L t;llIW l'CUU UUt: U" LWO 

. ~  l,l'ODl. it.: ' 
• ·L'Olll1.LUoD 1D ~  llilluit:tl> IIPl'nillll,. j: ar1ul'ur, ,PU01'tlll' liellpl .1Jia'l·ict livlllg Ull 
~ . .~  .lAbour, l.Oat. ... e JUIIL. lIIo lUOtlliLUw.. l1.1ce, ~  J&u', lIl&Jrl> llUL 

aVlWallle. Arlallie meaJ.Ca.l l"ebOl, quu.lUIII lllWltldU6Lt111. J:'eaLUtIIlCb cnuwr& ,·&glll¥. u .... u 
. ~  on, roacu. JaClta.ia, dOSl, . ~  IWI! tlOllLlDg un W"""I·. UI' ..... I&ZU1I1"'.u· • 

. ~  lJacc. UwverllLY IOUtaU1'lZtIU .. Uf feUllI WU,",(. Lan IIXp1&W l&Ct.II wnu 
hgurea if ci.u.."'ed:·. •  •  ;  •  • ',' 

'l'Jlia report 18 80 he.rrowmg that. one lUU,)' be ttlwptcd to t,hmk that it 1 .. 
a "piece of nction but these are lQcts wJ:UcLL are ~  lihu.u tictloU laud ~  

increasingLy' in evidence ,ill liengw every day. 'fhese CUWlot be COUjUl·tlu... ulJ 
even by Ule wIldest uuagmauQD.. And ~ . fa the reuet t.uati has btltln glvell!' 
'l'he supreme call ~ hUIDWlity .uas beeu responded to en .. .uusiUSt.1C&lly I>y LU.l 

philantnropic sections of the people a1.l over ,the country. We must gru.tcfuUy 
acJw.ow!edge ali that they have Ilolle. '1'0 mention onlY B ftlw, the J.i.luuu.lms.uuu. 
,M,i.ssion, tue .M.lU'wari ~  l::ioclety and the .Hange.l .tteluit Cdmuutti:le.uuv'd 
,I..een doing excellent work. 'l'.Ilut ltl 1111 admitted ~ they cannot touch mOl'a 
than the trioge ~ the whole problem. .1 have before me a st.atement. issued 
by the 9'overmnent of ~ .  a ,preBS nOlie, in which it 1S stuwd ~ they 
have been feeding' in all aoout ~ lakhs of people' every day in their gruel 
kit.cb.eus. Remember that a pl'OVlllCe ot tili mllllOllS -.uu.s :peen", bud lOW. 

Remember also that ,tihe cry lor food 1S not contined to the ,tity of Ualcutta 
which has a population of only a millions. 'Hundreds of thousands of famihes 
in the country side have come to the end of their tinancial tethers and tinding 
no other way to feed themselves. have Deen driven by sheer desperation Lo 
come to Ca!cutta and the DistricL towns in quest of food. In Calcutta" what 
little official and non-official orgawsations cowd do, was done iJut that watl 
wholly inadequate. Even to day, I see 8 press report which saytl that 0. IililU 
and his wife got release from this world by jumping before a running train. 
Another report says that Jacklds ~  been making 'feast of human lives, that 
they had been devouring the bodies of people whose lif: was still not extinct. 
If thes,e reports came only through me, It might have beeu thought that I wus 
indulging in exaggeration but, Sir. we have three Or four eminent persons who 
had toured over the affected country and sent reports which have been publish-
ed in the Hindustan Time. in Upper India. My esteemed friend and ex-
colleague, Mr. Santhanam has contributed a number of articles depicting :.ht! 
picture. My respected friend, the Honourable Mr. Kunzru, whose ability aud 
integrity cannot be challenged by anybody, has given a gruesome picture of 
the present situation and Mrs. Vijayalakshmi Pandit', the ~  of the All-
Indie. Women's. C9nference. has issued statements on the subject. I will read 
only one passage "from, her graphic description which will give you an idea of 
how women and children fare at present. It is indeed true that in this Bengul 
crisis, the children have been the worst sufferers. Let me read to the House 
an extract from the statement made by Mrs. Vijayalakshmi Pandit:' 
"Conditions in Bengal' ara_ ~  and defy deacription. T.hey muat ~ aeen to .be 

l>e1ieved. Men, women aDd children m the laat degree of emaCiation pour mto the city 
and diatrid from the villagea. 'Haggard aDd half-naked women worn 'out for lack 'of food 
. carrying rickety babi811 with· dried up limba &Dd old wrinkled f&eel are aeen. Small children 
with bloated belliea and riba, Btanding out, taunt againBt their lean and thin lega which can 
hardlv IUpport their weight. There are men in every Itage of ltarvation, walking skeletons 
most ·of them. Hour after hour, the .. {'OC!r unfortunat.e •• tand patiently holding out their 
tin mugl for the inadequate dole of 'khlochri' or gruel. Many wemen are unable to come 
to kitchens al they have 10lt the few raga they poIHIHd and are entirely naked. The 
problem of cloth threatena to become almOllt &I acute al the food problem and muat be 
attended to befor.e winter begins. "  _ . 
[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 

the Chair.] . 
I will not weary the House furth8t' with these gruesome details. They hll\"e 

been appearing in the Press from day to day. Now the question is how is this 
famine situation going to be combated? Let me tell you, Sir, that this is not 
the kind of famine with which we are familiar. -It is entfrely differept trom tl1<:l 
ordinal"! concept of famine.' This famine is not due to any natural cause. It 
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.is not really due to any visitation of nature or failure of crop. It is .noL due 
to flood, cyclone, drought or excess of rain or to any of. thOse natural causes 
that briug about famine. l'his is ar' purely man-made business. It is al.11 
urtilicial thing anq the circumstances which have brought about. thili disasl.t:l:· 
hilovo been created by the IJrovincial Government and, .the Central Government. 
I therefore say that the word "farome" has no real applioAtion to this case 
which is nothing but a creation of the ~ . When this octopus 4ad 
been spreading its .tentacles over the country, public' representativeil 
gave warning of the danger ahead but who was there to taktl note of it? None. 
When we ~  of this food crisis, we must consider. the roles played by the 
l)rovlncial and the Central Governments in this dire tragedy. How can they 
abl:lolve themselves of all responsibility in thIs ~  

What has been th,e food policy of the Government of India? Well, a POlicy of 
masterly inactivity, drift and indecision. In Great Bl'i:tain, in 1936, three ·years 
'before the war broke out, they had set up a Ministry of· Civil Supplies. They 
had their food schemes ready. But hete, in this country, the British Govern-
ment did nothing of the kind though they knew that they had to depend on 

'Burma, for one and half million tons of rice every year. It was not until ~ 
came into the war-in December 1941 that they thought of creating a Food De-
partment. When was it brought into being? It was perhaps in November 1942 
but what happened then? After a short while, the Food Minister resigned about 
the middle of February and another set of people were taken in. ,Major General 
Wood was anpointed Director General of Food I After Mr. ~. R. Sarker, re-
ffigned, no Executive Councillor was ~  to take independent charge of· 
the Food Department. As if it was an ancillary and unimportapt subfect which 
did not deserve to form an independent ~  it was tacked on to another 
department. Then' came another Food Memoer! He was given the portfolio 
with the old stnff. The first thing that he fhought fit to do as the Fdod Mem-

'ber to relieve distress was to issue p<>mpous statements and quote figures of 
production. consumption and stocks of foodstuffs in the country to prove that 
there v.-I\"\ no !lhortage but surplus. But when there. came a counter blast of 
~  from the economists and public men in the country, he at once ealled 

lor n truce in the field of RtatisticII. I have before me an Associated Press 
Report. of what the Second Food Member publicly declared in May last. 

Xl. Prealdent (The Honourable Sir Abdur Rahim): Honourable Member has 
one minute more. 

P&Dd.lt Laklhmi Kant;a Maika: Fle emphatically ~  that the Govern-
ment figures were absolutely accurate '\Dd that there was no shortaf!'e of food. 
But the first Food Member had said that there was ~  of food to the 
extent. of 4 per cent. which is a direct contradiotion of the statement of .the ' 
second 'Food Member that there was no shortage at all, rather there was sur-
plus. , 7'hen, came the third Food Member with a new staff. So, in the courRe 
of nine months we had as many as ·three Food'Members-with three staffs. Is 
that the way to tackle the food problem of a country? 

. My Honourable friend Sir Jwala Prasad Srivastava haR given todAV ~  
figures of exports of 'Foodgrains to ~ ~  in recent months. butthev can at 
. ~ be palliatives. Thev Are inadequate ~ meet the. needs of the ·situation. 

TbFl main problem now is how to rush for greAter supplies thert> immelliatelv 
and how to deal with the future crop. If the Government of Tnllia handle ~ 
Am an crop properly then alone they can save the situation. I hear from flle 
Honourable the Food Member .that the Government is activ'elv considering the 
qllelltion of taking. measures for its purchase. It they carry ~  the policy o{ 
reckless. purcnBSe In the case of the aman crop as well then there r;nay be a 
mitigation of the situation for the next two or three ~  but t,he famine will 
nj!nin reappear thereaftE;r in a form which ~ . be far more devastating than 
what we have been passlDg through now. TIllS IS a matter for the most serious 
consideration of the Government whether they RhOllld agBln pmhark 'on 8. policv -'""t 
of ~  purchase or allow the normal trade ohannels to adjust themselve's '. 
and function in accordance with the usual law of demand and supply. We W,lnt 
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to see t.b.llt the crop which is going to be harvested towards the end of ~  
ill made available through norlllaJ. trade channels to thtl people tlO th,ut ~~  
oontidenoe may be restored. But if the Q-overnment o£,l3engal go on tlghtenmg 
up the price control on the one hand IWd muking indetinite u.nd indiscriminate 
purchases at any price on the other, as I tind it to be their policy, today, t.hen 
J. lUll sure the terrible catastrophe' will again overwhelm us after some months. 
The last Azu crop was a bumper crop in ~ parts of Bengal. I can bear pee· 
sonal ~  to it. In my own distri<:t of .Nadia we had Q, very good crop. 
But what happened was that, the ~  policy of reckless purchase at 
any Jl'ice brought the distriot to such a posillion that by 1st of October there 
was not 3. grain of rice availlfule in its,markets und the Government had 'jecided 
tG purchase 301akhs of inaunds of rice or paddy from the district whicb was 
normally defioit. If that is the kind of policy which is going to ~  followed in 
the case of the coming· aman crop, the,p I cannot say whut is' ~  to h,appen 
to us again.. For God's sake. let them take their hands off this Aman crop. 

Then, my Honourable friend gave us Jigures showing the total quantity of, 
foodstuft so far sent ,to Bengal. I.am grateful to all the provinces for what they 
have do= Bengal. ,. 

Mr. dent (The Honourable Sir Abdur Rahim): "Honourable' Member 
must conclude his speech. , . 

Paa41t LabhmJltlDW lIatva: I, therefore, appeal to the Honourable Mem-
.ber t-o see tpat the foodstuffs which is sent to Bengal reaches the Mufassil and 
the ~~ ':iid..e, \Vhatever has renched Bengal so far hus IWf'D ~  :.Ip by 
the City 0f Calcutta. It has never reached t.he Mufaflsil; it- h'I" ll!"ver reucht·a thEl 
country-side, The result is that while the Food Member thinks t.hat he has 
~  enollSh food., the distri<Jts are fllmished und hundreds of t.housands of people 
are either dying or awaiting their doom, This is not the wily to solve the pro-
blem. Unless you have 8 well devised plan of distribution over t.he whole of 
the affected area nnrl an efficient and hOIlPst machinery to put it into operation, 
I de not ~  how the situation can be cffeetivclv relieverl 

lIr. O. P. Lawson (Bengal: European): Mr, Prpsident, Sir, I should ex-
. plain at the outset that we on this side· fp.vom 11 lwn-politi<-al. fact-finding, 
inquiry, It seems to me inconceivable thHt the happenings of the past few 
months should. pass into history without 8 full and cureful inquiry so t,hat the 
country may learn from experience and guard ~  the terrible results of Ii 
food shortage similar to that which is now heing e).-perienced in certRin parts of 
the country, If I do not dwell upon !he seriousness of the. !;ituntion it, is 
because in the short time at my disposal I am anxious rather to con!;ider remedies 
than to· dwell upon catastrophe. 

, We on this side- have more than once drawn attention to the inaccuracy and 
inadequacy of Indian statistics, Speaking jn previous food debates we have 
emphasised that it is almost impossible for Government to prodncr a satisfactory 
policy until they know more or less accurately what ~  of food exiflt, where 
they are and what production is likely to be, I have no evidence that matters 
have improved to any appreciable extent:, indeed, the very opening sentences of 
the conclusions nnd recoTDmendationR of the Food Grains Policy Committee read: 

"The preeent position regarding agricultural stntistics J:eJating t.;, production ~ . 
l'lltinn. eXport. ('on8umption and stocks is m08t, unsatisfactory, An improvement in the 
poIltion is not only (lelirable but ellsential for the fonnulation of n. AucceRdul food policy," 

To this I would now add the field of mortnlity statistics, ,Many persons of' 
note have visited the famine areas; the press ~  supplied articl€'s and pictures 
which cun only be described as terrihle; we Irnow thet Rtnrvntioll and destitution 
Bre occllrring in many ~  on f\ serious Renle, But if we nre to be honest 
~  Bre none of llS in this House either lipan the Government Benches or else-' 

where who can T'ut a figure to the mortality rf'slllt.inf,!' from Rtarvation, I have 
" examine!lnuhfic heaHh statistics such 111'1 ~ ~ published ana I have'attempted to 
. comnate', them with 1he mortality fi!nlrC!'l now available, hut even if the former 
nrovidll an ~  (which I douht.) t.hel'e j" no officialfilZlIre of ctlrrpnt 
mottaUty wltp whioh t can make a comparison, ,Thousands"f destitutes, fot' . . 
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instance, have been &ckini into Calcutta; many are su.ffering from disease ~ 
waUas from mal-nutrition, ~ there is no accur.ute figure of their numbers a.nd 
their effect upon the normal death rate of the city is impossible to gauge. 'I'hus, 
it see1l18 to me that the Government of India and the l:'rovincial .Governments 
are not only working largely in the dark 'as regards statistics t»f food supplies, 
but also as regards statistics of mortality. ' 
I have dealt with the matter of statistics because I find here the greatest need 

for careful inquiry. The Grains Policy Committee seem to agree in this and it 
is to my mind essential that some non-political and unbiassed body shall examiI),e 
the whole matter carefully and make recommendations. This may necessitate 
drawing attention to certain unpalatable features both in administration and 
public morals, but if faults are to be eradicated that must first be pointed out 
beyond all argument. I would emphasise that we have no intention that thiS 
enquiry should .interfere with or interrupt the steps which are now being taken 
to deal with the-situation. Indeed, ,the time for the enquiry must be chosen 
carefully so that consistent with arriving at the earliest posslble conclusion, 110 
interruption takes place in the urgent efforts which are' being made to remedy, 
the situation. We do not wish officials or public men to btl occupied in defend-
ing-themselves instead of arranging food supplies for the people. One does not 
put out a fire by making an inquiry into the circumstances responsible for its 
starting, however necessary it may be to ascertain its causes for future protec-
tion. Moreover, it would be idle to pretend at any rate in Bengal there are not 
political 'differenoes whieh ~  with complete concentration up&n the· tbd 
whioh we have in view, namely, the.adequate feeding of our people. Our main. 
intention on thi:l side in supporting the demand for u non·political enquiry is· to 
supply data for ~ future.·· We sincerely oope that the next few months may 
sce the corner turned but it would be dangerous to count upon this, We must 
establish without doubt the main CBUses of the present distress and da our best 
to ensure that similar causes do not reappear. The food situation in the whole 
world may be disorganised for some years to ~  find we may still suffer from 
the impact of unprecedented conditions upon a population of 400 ~ 
population moreover Wllioh is very largely illiterate. 
In this country, the war has brought us luce to face with a number 'of uno· 

precedented situatiolls and it is nec.essary for us to employ all our imagination 
and all the experience of other countries to which we have access, to guard 
against catastrophe. Over 18 months ago, we on this side raise!! a  . debate 
regarding oivil defence. 1 then drew attention to the effect of bombing upon 
illiterate populations and the civil paralysis which might result. Last Budget 
Session, ~ ~ ~ attention to a .b?om ~  agri<:ulture and advocated an enquiry 
into the utlhsatlOn of such condltlOns m order to effect permanent benefit. I 
must admit for myself that I did not think forward to a sufficient extent. I 
never realised fully the strain that India's fast mounting populB.tion placed 
upon her food supplies and I never asked ,myself what would happen if wliat 
appeared to be agricultural prosperity turned, itself into disastrous inflation. 
We used the valuable ~  of Great Britain ill devising air raid pre-

~ .snd we are now usmg the ~  ~  in ~  the rationing of 
large CItIes, but whether such experience .commg from II-comparatively small 
Bnd concentrated population of highly educated people can be applied in all 
cases to India's illitetate millions, I am in some doubt. There are many depar-
tures in which U, K. experience will not apply. The e:werience of the U. S. A. 
might be u.seful in . ~  respects ~ ~ ~  and in population 'figures, 
their case IS more SlmIlllr although ,IllIteracy IS not prevalent, nor are our 
trans-Atlantic Allies so ,close to our enemies.' Possibly the case of Russia (',()Uld 
provide us with even mare useful experience bu't, this does not  appear t.o be 
readil:" lwailttble, We nre therefore bound to do everything We con to solve our 

~  and ohviollsly we must wast,€' ~ . litt.!€' time Ill': posf1ible in gettinf' 
to grips with them. ~ 

To '?"{amit1E' the C'lllSf'f1 from which the present sit.uation ~  ~ indicaterl 
by the FObd Grains Poliey Committee first they, place the lack of imports of 
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, rice from Burma. We have l'very reSSlln to oelie,e that these ha.ve beWl ~  

up in the rice crop soon to be htu'Vested. Seuond. there was the cyclone in 
Midnapore and the crop disease, in Western Bengal; ,God willing. we ~  not 
have to suJIer tflese, this year and we hope ,that the ~  breacheij in the 
railways will not recur. Un the demand side, the main oaulres as at present put 
forward appear to cover, first an increase in consumption of ~~ and next an 
inorease in the retention of rioe stocks, for various' purposes. 'As regards the 
iacrea.sed 'oonsumption this is all to the good and crop increases should meet 
the extra demand, but I· am tOS8 sanguine regarding the retentive capacity of 
food 'producers and dealers.· Broadly speaking, if the question is merely one 
,of retentive power, the high prices which have been current for rice supplies 
should enable those who wish to carry stocks to carry five ~  six times their 
normal margin if they so desire . .. I do not propose to dogmfltise on the sub-

o ject of whether there is a wide intention to carry stocks either fOr profit or for 
security, but I do say that the danger is there and must be guarded against . 

. During the food ~  last Session, my Leader said: 
"We do not know what stock. we have at rresent, but. surely, we can make lOme effort 

not only to aacertain what new crop we are jretting, bot to keep l track and control CJIf it. 
If this can be ~. botb Provincell and the Centr.t will know where they .tand and the 
burdpa can be .dilltribnted fairJ,· if there ;s a abortage." • 

. He added that the position would not be saved by each Provinoe looking 
after itself or by ench . Department of Government working in a separate com-
partment. I would like once again to emphasisp. these points. I do not believe 
that it will be possible to go into ~  of villages or provincial town, and 
force them to release the food grains which they may be carrying. We must, 

. howev .. , have full ~ 8S tft what if! available and we must, do our best 
by persuasion and by adminiRtration to ensure the free flow of the Aman croT> 
as soon as it becomes available. Once the free 1I0w starts I believe that, it will 
continue. 

There is little doubt in my mind that the absence of consumer goods hRA 
heen to some extent Q factor preventing thE> free flow of food grains. It is 
·difticult to make Bny calcuJation based upon ,the Bengal crop yield figures which 
ore available, but ~ a1l0,,·ance for th& subsistence c6nsumption of the 
agricultural population, I calculate that the normal balance of the cron if sold \ 
at present rates in Bengal would yield 8 tOtal return of something like 100 crores 
of rupees more than normal. If consumer goods are not availab1e and if the 
sellers have not easy acoeS8 to invel!ltments. it would be reasonable to enec.t 
that they would carry their surplus in the fonD of agricultural produce. They 
might not even wish to do so, but equally there. mi'tht be no alternative. An 
attempt must be made to sunnly alternatives using imagination and persuallion. 
J have often thought that while many shiploads of wheat from Australia or 
Oanada may, he ul'2'ently needed to relieve the immedtate situation, one tanker 
of kerosene oil mhrht result in the releasp. of many shinloads of wheat from the 
hands of the stockists in this countrv., A shipload of bicycles .might be worth 
manv ~  of l""8in. t am sme that. these are mat.ters which thp. Honourable 
the Finance M ~  had fully in mind when he spoke ~  other day ~  
the Bupplyof consumer poods for civil consumntion. Ji is a matter which will 

~  careful thought and original thougbt. We have Httle or no parallel ex-
penence t() ~ up?n. Above all, I would reiterate thA need for making use 
of the nresent sltua.tion to do some permnnent good to the agricultul'R1 nopula-
tion. We hopC! one day to hear from the Denart.ment of F.Jt:lucation, Health and 
Lands, whBt steps have been taken since thp, debllte which we snonsored last 
ftPring on the subiectof improving agricultuml conditions, There is now a st.ill 
greater incentivA tpwllras active measures in this resnect heC8use there must he 

, now some ~  in the countryside ~  it may be difficult to gauge eXllctlv 
,whp1'('! thnt wealtb HeR. .. 

I ~  ~  by 'Pointing to the fn.ct that we havp f\t IAARt now from the 
Food ,Grams Pohcy Committee a clear indicRtion of a ~  which has met with 
the highest common factor of agreement. Let us now maKe an effdrt to carry 
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'out ~  policy Wllih 0. 81OgJ.e pur,llOiltl LU1U'ltlt UII be 'certain that no consideratl0US, 
,lJuUL.CIU ur ~  U" .... ~ Ub ~ . Ultl WUW ,lIW'J:IOtltl Wluc11 1); UU u:IUI WWl 
~  01 titl.Viug lilltl ll'Vtltl UI our ItlllOW clli.:{'t:litI . 

.I. llaVI;l UtIlU1i, . ~  . ~  111UW1Y ll'ow. 'Wlt: ).:Seuga1 I!.uglc IJtlcautitl that. l1:i t.ut: 
J.'rOVWCtl l(OlU W111C11 J. OOWtl aua Wu1CU 111 UlOl:lli tl.ttt:AllitlU. .I.'UI.tlUl'IUly tUJj() LUtl ~  

!JOlillilOU llall btltlll WOtl1i prOUl1l1tlll1ily W lllj' WillU. 'llltlre are . ~  uS,lIeClili 01 t.lll;: 
,lJfuu1tlm Wllill WlllCll J. huptl SOUle 01 my C01UlUgl;ltlS muy ueul lur.er m 1i1l1s ue!Juttl . 

.&1'. Jll.UD&mmaQ AZAII!ol' AU tLuclWOW alla .cyzullliu JJ1V1II10lltl: ,LV.I,utlammu.dlw 
Iturlll): till, Wtl llstelltla 1iOaay with plitle.llCt: W liue sptleOll 01 the ,tlonourable the 
.1'oOU MemlJt:r l.LUa we 10unu plat1tuut:1I lind lillu.ukSglVWg to ot1Jtlrs lor Wllat they 

. uu Vtl UOlltl 1U th111 lltolUllltl. W tl wtlrtl told that ,.1:111:\ ,t:.xctlhency the Uommander-m-
lil11tl11Jall uoue tll18 ItollU thtl.,V1Ctlroy 11as done thut, but we ao not want toot; we 
want to know what the ~  of India have been dofng. We have been 
told Itobout comuuttees on food pllilluing and. pamphleteering lind this ~ aDd' 
that, but thtlse pllperl:l and reports will not till hungry stoma.chs. 1 do not want 
to d(:lsCr1be the coudition that. prevltoils in .Bengal or may prevail in India' but r 
want to ask the uovtlrJlment' and the honoUrable Members here what'they as 
l'eprestlntlltives of the people or liS Government have done. It is of course our . 
foremost duty to help o-overnment to the best of our ability but that help is nOI 
requirtld by Uovernment. . 

The ~  Sir Jwa1& Pl'IIIAd Srivastava: Yes, it is. 
llr. KubammAd. AUar Ali: '£hat lIlay be only now, when the question ,bu 

been so muoh agitated. Only ~  a. repeated questlOns, etc., we were able to 
get this report 01 thtl ~ . .  UomlIllttee even; but, as I said, these papers 
will not feed hungry mouths. 1 know thllt on account of the hue and cry raIsed 
in 'the country they are now trying to conciliate the legislature, ,but We h&.ve 
heard the harrowing story of ]jengal from .Pundit Maitra and others. Tke other 
day I said that. the calamity in bengal may spread in ·the next few months to 
the whole of India. May I ask the ~  ~  how many of .us have been 
taktln into these committees t I do not think even one Member here has been 
~  into the food deliberations of Government. The same is the case in the 
provinces. This Legislature is absolutely ignored and neglected. The re-
presentatives of'the people here are prepared ~ do their bit in their respective 
provinces but the Provincial Governments never care to seek, our assistBDcej the 
representatives ~ the people are not consulted at all. ' 

The HOilourable Sir .1'w. Prasad Srivastava: But you are supreme. 
Sir SJed B&la.Ali (Cities of the United Provinces: MuhammadaD Urban): 

l'his is DO tilIle Of occasion for irony. . 
'1'JLe H.onourable Sir Jwa1& JIn8ad. Srivastava: It 'is not irony; you are the 

supreme authority. ' , . 
1Ir. "lIhammad AIhar. Ali: But how have you respected that supreme posi-

tion? l' know your past, I dO.not know what you are going to do in future when 
things may be more' serious. The troubltl in India was correctly 'described by 
Sir John Anderson in the House of Commons, when he said: 

,I The trouble aroBe from the enormous expenditure on ~  and servioea by our own 
Government, the military aut.horities and American anthonties on the one hand, aid a 
serious curtailment of consumer good8 on the other." ' 

Can anyone after that deny that the military authorities had sufficient for 
the army? I am sure Government M ~  hl!od enough to fill their stomachs; 
high officirus, central and provincial', must have had enough allowanoe of food. 
But when we Members of the Assembly come here we find the greatest difficulty 
in getting our requirements in the shape of fuel, atta, gbee, milk, and so on. 
And yet the Honourable -Member ~ we are supreme I , 

Thnt is the position. I would Qsk the Railway Member whether it is not a 
fact that the JJovemment of India took away trucks, rails, locomotives, wagons, 
etc., outside Indio.. At the same time the rates'have been increased. Was it in _ 
those conditions possible for" the Government of India to transfer ./loods from 
place .to place Tery easily? 
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, neBODOUr&bI' .. SJr J:dWard Benthall, (Member for hailw9.Ys and W"".-
port·): Yes. ' , 

Mr. Muhammad AIhar All: You may say Yes, but we have heard from· the 
Punjab and also from Bengal that goods could not be 4ransported. 

ft. ~  Sir .Jwala Prasad Srlvutava:, That. is not· correct now. 
Bawabnda Kuhammad. Liaqut Ali Khan: What do you mean' by 'now+? 

. Since 'when? Since yesterday? . ' 
An Honourable Kember: Since last nigPt. . 
lIr. lIuhammad Azhar All: You cannot deny this, It is' a fact and I hope 

t.hat the Honourahle the Railway Member will bear it in mind.. These diffioul-
ties may not have heen told to him but these are the difficulties which the 
country is experiencing ot present:' '., . 
. Now, Sir, I have to delll with a matter which, I am very sorry to say, many 

Memhets of this House hnve taken for granted. It has been said ·that the 
cultiv.lItor-the tenllnt-in India is hoarding simply 'to prevent people ~  hav-
ing their proper nflur.ishment. It has heen declared in the British Parliament 
also, obviously becnyse :notes hlh'e been sent by the Government of India to the 
Secretary of State lor India. But the fact is that it is wholly hlQOrrect. I 
challenge this view. I I ask those Memhers who are n'ot villagers to go and see 
the conditioo with their own eyes. How can the poor tenant, who lives alongside 
his cottle under the same roof in u small chappar (hut), hoard his ~ .  It is 
not possible. They have ~ silos to put away their harvest, no granaries, 
nothing. Whatever little they have to keep for themselves and their children 
is stored in earthenware pots; the rest they have t.o sell to meet their require-
mell\s tlnd to pay the ~ . The ~  the cult,ivator gets his harvest ready, 
there is the banya on his threshold. there ;s the zamindar's man, and 80 on. 

Mr. t-alchand lIaval1'&i (Sind: Non-Muhummadan Rural): Now the Govern-
ment'is the banya.. . 

~ K. S. Gupta (Gunjam t'tum Vizagapatnm' Non-Muhammadan Rural): 
W01'F>e than that. 

Ki'. Kuhammad. Azhar Ali: He cnnnot p6ssibly keep back his harvest. He 
has to go to the market. at once to sell his graiu und get money iq order ~  pay 
the /lanlla and his rent. Until he hilS done that, the fellow is dragged by the 
Tehsil people. I hope my friends froUl the Punjab, who know the conditions in 
the villages, w.ill endor!;c what I have said. .My Europeo;n frjends may not 
know the .tnle conditions of 'the tenantry in Indin. They seem to compare the 
con<litions here with what exist in their own country. But the fanllf'fS in 
Englnnd ure rich, they have got big good houses, they have gat granaries; and 
everything. Not so in In,dia. I as};: my friends to tell me where the tenants in 
India enn hoard. I 5.W it is an erroneous idea, and it has somehow entered the 
minds of the people not only here hut. evet;l 'outside India . 

. Now, the question is: who is the hoarder? The true hoarders is the banya 
, who deals in grains,' the Government departments ahd the War Department. 

This'is patent. I When His Excellency the Viceroy went to CalcuUB he advised 
that the War Department should come to ,the help of the Ministry in ~ . 
Wby? Because the Viceroy ~  even His Excellency the ~ 
in-Chief knows it-that. they have hoarded st<.>ekll of grains through contraotOl'R 
whl) purchased on their behalf and IlVlde money out of it. It is nbt the tenant 
who is making money; he simply has to sell what is over· and above his require-
ments at whatever price he can get. He jURt has to keep his body and 80ul 
together and for. that he holds back a little, und if you call it hoarding I toni 
simply surprised that t,he Government of India, with all'its resource, should .be 
so Ignorant of that simple fact. 

Then, Sir,' is i!, or ~  it. not n fact ,that in every. ~  ~  tenants. ~  
been asked to pay theIr mIte. towards war louns? Do you conSIder the Indllm 

• IJeasant to be rich. (1'S to subscribe to your war loans. l-ly Honourable friend, 
Sir Rain Ali, ~  that be is forced to pay. I think he is right, and I can 
endorse ~  from my own experience. There are' different ways of collecting 

~  Dangal. (wrestling matches) are held and theBe poor teu ... ha,. 
• I 
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to ,ub.ietfhe to it. I kilO'" of' a very sad case in Dobari eltate in the United 
Provinces (towards Azamgarh). The proprietor of 'that 8IItate has died recently. 
I.was informed by him that the Col1ector of the District wrote to him that he" 
must give up all his produce in the estate. Why? Simply bebaUSti he was not 
allowed 'by the Provincial Government to transport his produce from that distriet ' 
to the district where he lived-there are orders to that etJeet. So he had too 
~  away bis whole produce because he cowd' not tl'ansport it. Is that not 
."lum? And that is going on in the whole of this country. You may not be 
aware of it" but we who are representatives of, the peopl., we who go into the 
villages, we who know the altual conditions, know it foP a fact. What happens 
then when the grain comes to the market? Mostly at the entnmoe of towns 
there are police thanas or Tahsils. 

1Ir. PnII4l1lt (The Honourable Sir Abdur Rahim): ~  Honourable )(flm-i 
ber's time is up. 

1Ir. Kahammact .&Ib&r Ali: I willjuat finish, Sir. So when the tenant 
brings his stuff to the market, the fil'8t place where he has to ~  it i. the 
~  ipolice station) or Tahsil and there he has to sell it according to their, 

WIshes before the crop actually goes to the market. ' 
La1a Sham L&l (Ambala Division: Non-Muhammadan): Sir, the Party to 

which I have the honour to belong, viz., the Congress Party has been keeping 
aloof from the debates in this House for a long time and that was in the belief, as 
they expressly declared, that to take part in the debates in this House was not 
only useless, but inconsistent with the dignity and honour of a proud country. 
Sir, a country that has a proud history in the past and a country that has to 
coine out much ,prouder still during the course of the present evolution that is 
going on all over the world these days and when the present tribulation Has 
" .. ipedotJ the sins of mankind and subsides. . 
, But that keeping aloof could not be for all time. There could be occasions 
when the Party had to ~  back Bnd assert themselves. The present subiee.t 
under debate, the food crisis in India, is considered to be a subject in which the 
Party ought to make observationR in this House. Therefore, Sir, I rise to 
makt:. a few observations in the matter, not so much for the use of the Govern-
h,ent, whose repreflentatives are sitting opposite, as for the use of my own 
countrymen, and for the use of the representativf!s of my countrymen who "re 
sitting on Benches by my side. ' 

It. is really heart-rending to hear of the horrible accounts that appear in the' 
papers coming from Bengal and other places in India on account of the numerous 
deaths that are taking place, due to starvation. It is sad that this should be 
the state of atJairs in. a country which is predominantly agricultural, that this 
should be the state of atJairs Rcuter in ,a province which is regarded a8 one of the 
most fertile provinces in the country. It is .dder'still that so many benevolent 
societies· working in India today should have been ~  in extending 
their helping hand to the situation in Bengal. . 

From the long history of food conferences ~  deliberations given by the 
then }o'ood Member in the last Session, the Honourable Sir A.zizul Huque and 
supplemented by the future developments of the present Honourable Foofi 
M ~  it is pretty apparent that the matter of food has been very well before 
the Government since t.he start of. tho WOT. Notwithstanding that, we tlee that 
the food sit.uation in India went on deterioroting day by day till the 'present 
cr\sis. It is unthinkable that so many big brains in the Government 01 India, 
in the expanded Council, should not. have been able to pregauge the comin,. 
crilis or that they could not be alive to it. It must be taken ,that ,they ~ 
conscious of this, but thntthey too were helpless in the matter for the way 
in which the Government of Indin was to be conducted. When they had been 
delibEsrating fol" the last four years, their deliberatidns in futu,e also can bp 
of little Ilvailllnder the circumstances. 
. Sir, it seems to me that t,he food ~  as it has a bearing on India todav 
is not a disease in itself which can be cured outright. To my mind the food 
crisiil, the food shortage and the distress previ!ling in the country is one of th, 
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ae'Vore symptoms of • deep-rooted diseale in the Government of India, and that 
deep-rooted dieeaRe il the m.ladmuustration at the Centre all round. UnlHs the 
real diagnosis'is ulade, unleu the real disease is properly handled and treated, 
1Iurely the' symptoms can neTer aubaide. I say that all ~  formulae. 
basIc plan", etc .• and all other 'devices in the Government of India will not help. 
Unless Bnd until the real diaea., i. properly handled, aDd treated, ~  proper 
solution of the food problem cannot come and I dare say will not come. 

Sir, there are so many pbnoxious policies prevailing in the Government of 
India today, all interdepen1lent on each other, none separate from the res. and aU 
having a bearing on the food situation in this country. ' 

In the first place there is the currency policy, 80 vehemently resented to by 
the Indian public aa a whole, Thia haa much to do with the food problem. 

Than we hftVE! the tran8port diflicultie8. Then we' have the oontrol and mono-
poly policy that are obtaining In the Government of India today and olso in the 
pro"ineial Governments, with all the corruptions that have crept 'in on account 
of these policies in the departments. . 

Then we have the labour difficulties. Then aboTe, all, we' have the heavy 
purchases made hy the Government of India for military purposes, not only to 
supply food-stuffa to the ~  forces or for Indian purposes. but i:.() ~  
food-stuffs to allied countries also, no matter whatever may be the circumstances 
in which the Indian people' may be placed. 
, These are the circumstances and these are the policies; 'and the cumulativp 
effect of all these policies has led to the present food crisis in the country. 
Unless and, until all these policies are fully dealt wit.h and are dealt with in R 
mantler which (\f course goes to the welfare of the people of this country, surely 
the problem will not be soh·ed. If it has not been solved during the last four 
years, I dare say it will not be solved in the future, whatever plans may bE' 
de,-ised by the Government of India. 

I see that it is being stated all round that the war has to be fought _ TruE' ; 
the war has to be ~  do not deny it; and the war has to be carried to a 
success-there is no doubt about it .. But I should say that it is equally true 
t-hat in this war India has been forced to bear the brunt of it. crba, being the 
case, is it, not a pity that the brave men of India should be fighting the war 
abroad 80 bravely-as everybody admits it.:-and that their countrymen their 
kith snd kin should ~ dying-of st-arvation at home? I say that if the matter 
of this position prevailing in the country. that their relations are dying of Bta"a-
tion IIot home while they are fighting the war, goes to the soldiers outside and 
oversellS, ,,-hat would they be feeling about it? Would their. hearts be the ~ 
8S Uwy ought to be otherwise? I should ssy that allowing the peoples of thi. 
country to die of starvation, as of ~  ill the case nowadays and 80 man,. 
speeches are being ~  it-then can it be. supposed, I ask thM Govern, 
ment, whether it is a war mea8ure, whether a ,war measure which strengtheus 
the hearts of the soldiers ,lighting abroad, a war measure for which the Oovena-
nient of India is 80 very eager? I should say that to alLow in ttu. way' the 
J)8ople of this country dying in the manner as has been Itated, they are in a 
"'ay retarding the war measure itself. for which the Government of India i8 10 
very eRger. So under these circum8tances . . . . . 

.,. JInIId_ -(The Honourable Sir Abdur Rahim): J do not know jf the 
Honourable Member "'ishes to conolude his speech now. 

LaIa Sham Lal: I will continue for another ten' minute •. 
1Ir. Preli4l1Lt (The HonoUrable Sir Abdur Rahim): The Assembly stands 

adjourped till tomorrow. ' . -The Assembly then adjoprned till Eleven of the' Clock onSaturd.y tlbe IS. 
November, If.f8. : 
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